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LOK BABHA

Tuesday, March 5, 1974/Phalguna 14,
1895 (Saku)

The Lok Sabha mer at
Clock.

[MRr. SpeakER in the Chair}
ORAL ANSWERS TO QUESTIONS

Eleven of the

FUurTHLR CURBS ON CONSUMPTION Ol
PEIROLLUM PRODUC TS

*182. SHRI  SHRIKISHAN MODI:
Will the Minister of PFTROLEUM AND
CHI'MICALS be pleased to state .

{a) whether Government are introducing
more cutbs on consumption of petroleum
products;

{b) if sn, the broad outhne, thereof: and

(«) when they arc likely to be given
effect 0?7

THE MINISTER OF PETROLEUM
AND  CHEMICALS (SHR1 D, K.

BOROOAH) : (a) to {e). In view of a
steep increase in prices and the critical
availability of crude oil and refined petro-
leum products in the world market, the
nieed (o ourb the consumption of petroleum
producls is imperative. Vanows mensures
for reducing consamption and the prowth
rate of petroleum products’ demand anc
being evolved and simultancously given
effect as soon as practicable. These are
broadly divided as under *

(i) Measures to substitute the use of
petrolenm products by other sour-
ces of energy like coal, coke.
electricity etc.

(ii) Measures to economise the use of
petmkm products for personal
sonsumption,

(ili) Measures to achieve efficiency
and ecohomy in the use of oil
as fuel.

(iv) Measures 10 achic\e economy and
efficiency in the operation of en-
sines rin o ofl.
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SHRI JAGANNATH RAO : The sieps

tion of petroloum products ane commendable,
But to develop a coal mine mechanically
takes about 5-7 years. Douhehnwlhlt
during the Fifth Plan there will be a reduc-
tion in the comsumption of petroleum pro-
ducts and awitch over to coal?

SHRI D. K. BOROOAH : We bave had
discussions with the Ministry of Steel and
Mines. They seem to be hopeful of produc.
ing more than what they have targeted for.
Fven so, this i san effort which must be
continued. It is difficult to say that because
50 far as oil consumption is concerned, we
have to take a longerm view. You can-
not say that it will be done i five years.
But, certainly, if it is done according to the
Plan, there will be a considerable reduction
in the consumption of petroleum products.
As 1 huve said earlier, these are matters
which need deep consideration and detailed
study. | will not hazard any guess at this
point of time.

Prof. MADHU DANDAVATFE : The

leum products by other sources of energy,
like, coal, coke, electricity, etc
that the remedy is worse than the disease
because you are taking it for granted

EE

there is no crisis in the supply of coal,
coke, electricity, etc. There also, the situa-
tion is bad enough.

I would like t0o know from the hon
Minister whether the O.N.G.C. has already
announced its five-year programme for the
production of crude oil and it is estimated
thatmﬁveym.thoproduuiondunde
oll will increase by 4 million tonnes and,
if so, if this process is going to take place

in & phased way and if that is acoelerated
will it not actually relieve the pressure on
the situation and will it not be a better alter-
native, to go with that

-

oomumpuonhzzwlhum Out of
22 miflion tonnes. we arodgcs 7 million
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tonnes and we have & import the test, Cer-
tainly, i we can produce 4 million tonnes
and koep the conwsmption at the level at
which it is today, after five years, it will
certainly give relief. But that is not an
adequate relicf. Even if we produce more,
there will be a substantial quantity of crude
oil which we will have to import unless we
reduce its use ip this country. There is 2
differcnce between the import of crude ol
and the production of other sources of
encrgy in the country. For the import of
crude oil, we need foreign exchange. Today,
there is inadequacy of foreign exchange
availubility, So far as the generation of
other sources of energy im the country is
voncerned, the need for foreign exchange
will be very limited. It will be our own
effort, efficiency und integrated endeavoin
which will be necded.

POWER SHORTAGE IN PUNJAB

¢183. SHRI PRABODH CHANDRA.
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(b) whether 50 per cent of the total
clectricity available to Punjab State is con-
sumed by Nangal Fertilizer Factory and
that has resulted in power fammne in the
State : and

{b) if so, the remedial mcusures proposed
for removiag power famine in the State?

‘FHE MINISTFR OF IRRIGATION
AND POWER {SHRI K. C. PANT) :
(a) and (b). The Nangal Fertilizer Fac-
tory receives its power supply directly from
Rhakra and not out of the share of the
Punjab State. As such, the power shortage
in Punjab is not the result of large power
consumption by the Nangal Fertilizer Fac-
tory but has resulted from the rapid growth
in the demand for power in Punjab in excess
of the growth of the gencrating capacity.
In view of the power shortage in the region,
the power supply to the Nangal Fertilizer
Factory has already been pegped at there
million Goits a day against its vequirement
of about 4 miflion units.

In order to meet the power shortage, the
commissioning of sdditional generating
cupacity ju the Northera Region is being
txpedited. The power systmes in the Nor-
thern Region arc also being operated in
wordinated manver so as to maximise the
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power generation and reduce the power
shortage by inter-State transfers, wherever
poesible.

SHRI PRABODH CHANDRA: If the
hon. Minister were to se¢ the question and
the reply, I did nowhere say that the Nan-
gal Fertiliser Factory is taking a part of the
share of Punjab eclectricity. My question
was ;

“whether 50 per cent of the total electr:-
city available to Punjab...."

1 did never mention, whether it is a fact
that half the share of clectricity that is
available in Punjab is being taken by the
Nangal Fertiliscr Factory. I did pever say
that the share of Punjab is being taken
away by the Nangal Fertiliser Factory. All
I wanted to know was, whether it is a fact
that 50 per cent of the electricity that is
available in Punjab is being consumed by
the Nangal Fertiliser Factory. Would be
like to correct his reply or may I ask sup-
plementaries ?

SHRI K. C. PANT : There is no need
to correct my reply. He read out part (a).
He should also read oumt part {b) which
SAYS :

“if so, the remedial measures proposed for

1emoving power famine in the State.”
The implication of (a) and (b)Y taken
together is, because 50 per cent is being
supplied to the Nangal Fertiliser Factory, the
situation has arisen. So, my reply is clear.

SHRI PRABODH CHANDRA : [ do not
want to contest what the hon. Minister has
said. If it is put to somebody who knows
English better. he will say that my point of
view is right.

Now, I put my first supplementary. I« it
a fact that when the Nangal Pertiliser Fac-
tory was allowed bulk of the supply of
clectricity, the need of Punjab was much less
than the electricity that was being produ-
ved by Punjab? There was an understanding
that when the requirements of Punjab for
clectricity are increased in due course, the
supply to the Nangal Fertiliser Factory will
be cut as well as the rates will be iocreased
because we were supplying electricity to the
Nangal Fertiliser Factory at less than the
cost of production. Has the Government
under consideration any proposal to redoce
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the supply of eleclrcity to the Nangal
Fertiliser Fuctory as well a5 increase the
Fates that are being paid to the Punjab
Government?

SHRI K. C. PANT : It is a fact that, when
the Bhakra systom was fitst commissioned,
at that stage the offtake of power in Punjab
was much less. The Nangal Fertiliser Fac-
lory was using a system of production of
fertiliver which required a great deal of
power and also heavy water. At that stage,
in order to consume the power for the bene-
fit of the country, this system was used.
Now in the expansion of this very plant, the
same syslem is not going to be used, that
is, electrolytic process will mot be used for
production of fertiliser; coal o1 vil-based
tertiliser will be produced there. To that
extent my hon. friend is correct But 1 am
not aware of any understanding thut, as the
demand for power goes up in the rest of
Punjab, this power which is going to Nan-
gl can be diverted. The simple reason is
that the fertilisers produced in Nangal are
required by the kisans today all over the
country, including Punjab. In the last three
years the practice has been to try cut down
the supply of power to Nangal, particularly
during the winter months. But this year [
am told that one of the difficulties is that
fertilisers are not easily availiable even ub-
road and we have 10 step up the production
of fertilivers to the maximum. Still in view
of Punjab’s difliculty, I am trying to arrange
for a discussion between the Ministry of
petroleum and Chemicals, the Ministry of
Agricuitwic and the Ministry of Irtigation
and power 1o see to what extent we van help
Punjab in the present situation,

SHRI PRABODH CHANDRA :
hon. Minister in his reply has said :

The

“In ordet to meet the power shortage,
the commissioning of additional generating
capacity in the Northern Region is being
expedited. The power system in the Nor
thera Region are also being operated in u
coordinpted manner. . .”

May 1 know if it is a fact that the Thein
Dam was cleared by the Planning Commis-
sion as well as the Finance Ministry about
three years bach and times withowt aumber
assurances were given to the Punjab Govern-
ment that the moment the Bease Dam  was
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corapleted, labour would be diverted to
Thien Dam and that project would immedia-
tely start. But despite tho fact that it has
been cleared at all stages, it has not strated
as yet. Muy 1 know when the Thein dam
which is the only rope of Punjab is going
to be strated and if there are any difficul-
tics. what are those difficulties?

g

SHRI K. C. PANT : The Thein Dam bos
not been cleared yet. The difficulty is the
fathtre of the States to come to an agree-
ment on the sharing of waters and also
shuring of power. But the talks that 1 have
hal «o0 far with the Punjab und Haryane
Chief Mimsters make me feel that hoth are
trymng to understund cach other’s point of
view now and are realising that, unless they
vome to some kind of an agreement soon,
an opportunity 10 generate  more  power
which is required in the northern region
would be wasted, This realisation is there
and this leads me to hope that wath fur-
ther efforts we will be able to arrive at a
<olution soon But so far they have not
been able to come to an agreement. The
Planning Minister  also held talks with
them. | have again mentioned to the Pun-
jab Chief Minister and T hope he will b
coming here soon for further talks.

MR. SPEAKER : There was nothing
much complicated. 1t was created by your
predecessot.

ot @ qIE ¢ WA A, AE qWT
TR A A &, T I F FOA gL
g7 W & fawet =1 g% F 1 gAY
UL NI FT I G Ay A
#, aamy At w1 Qi Wl faw e 8,
mId=y v § et awd A
WAAT AAT E

HUW WPW : dAw g7 go fie
qww @l e o ot o
&

\ﬁM‘lﬁ:mm:W
gy dewd qorer §, R W ovm
E ool Wit & ol e
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o% Wrw WY ¥ go et off war e
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fe ufus ¥ wfas wgmaT ggamw e
Ife tfwnfaz riraroy & oY &, qoa &
A &, AT g¥w § WY ¥ w7 e
F wvf suvey qeeAw § g
SHRI PARIPOORNANAND PAINULI
My, Speaker, Sir

wawwiwe : § X ww ww &
vaay i fear aife Qe AW
ﬁ!ﬂlﬂn # ¢ oY A W o o
gedve ¥ &, &% arer ¥ v el
wra Afew Iy wvw I5AT A § 1 WX
Faw wfenrger & fg 1 e &
Ty Y S R A T
SMRI  PARIPOORNANAND PAI-

ULE: The hon Minister bus stated that
rowst 1o the Nangal project is supplied
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from Bhskra. As he koows that the gene-
rating cupacity of the Bhakra project i
decreasing due to siltuge, may I know from
the hon. Minister whether siltation is re-
ducing the life of most of the hydel pro-
jeets in the country including Bhakra and
if ~0, what remedial measures were taken
to ariest siltage by way of afforestation in
the catchment areas, particularly. in Bhakra
and such other hydel projects.

MR SPFEAKER : The question is sup-
ply of power to the Nangal fertiliser pro-

ject Whete does the question of siltage
come in fertiliser ?

SHRI K. C PANT: The connection n
lengthening to reuch the mmin guestion.

As far as | am aware, the production
oif power by Bhakra has been higher thu
year than last year and production mamiy
depends upon the amount of ranfall n
the catchment area. The problem of siltage
has not reached the point where it affects
the actual generation of power. Neverthe-
Jess. the point is a very important one from
the fong term point of view and efforts 10
have proper <oil conservation in the catch
ment aress is an important factor in deter-
mining the long-term life of the dama,

ot www fag : = WA wga
Taan fw ¥ wragr ¥y $fAET § I
fest i g 7

oft gew W qim : faAEr 9w
IERE IAA &AL @R

S5t LP of A Druc UNIT IS KERALA
unper 1.D.P.L.

184. SHRI N. 1SREEKANTAN NAIR:
SHRI VARKEY GEORGEF :
Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

{a) whether Government have sioce Gaa-
lisod the looation of the two Drugs Units
of the Indian Drugs and Pharmactuticals
Lid; and

(b) whether the claims of Keralu have
becn omsidered and one of the Units has
beon allotted to Kerala.
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH) : (a) No. Sir.

() The location of new drug projects
will be considered after taking into account
the techno-economic  aspects of various
possible locations.

SHRI N. SREEKANTAN NAIR: Is
the hon. Minister aware of the fact that as
early as July, 1973, long after the consi-
deration of the project came up before the
Goverament, our Chief Minister wrote a
letter to the Prime Minister pointing out
the backwardness of the State and the
special claims of Kerala to have one of
the units 1o be located there. I so, why
the Government of India should take such
a long time, as much as 9 months to make
a decision in this matter which is long
pending ?

SHRI D. K. BOROOAH : It is a fact
that we received a letter written by the
Chief Minister of Kerala. He had written
a letter o the Prime Minister and the
Prime Minister forwarded it to us. Jt was
mentioned to us also. But then, Sir, simi-
lur letters were received from all  Chief
Ministers and all on the ground of back-
wardness. None the less there are certain
new tormulations under IDPL and public
sector medical drug vnits and one or two
will have to be jocated in different parts of
the country. This is being looked into.
We have accepted one plant nyacinamide
plant to be located in Bihar and others are
under consideration. But certainly, Sir, the
case of Kerals will be considered along
with the case of other States amd on the
same grounds.

SHRI N. SREEKANTAN NAIR: 1In
view of the fact that Kerala does not have
any political troubles whereas Bihar and
other States have got political troubles, in
view of the fact that Kerala is a backward
State, will the Government consider grant-
ing Kerala a second drug factory? We
have not been given a phyto-chemical plaat
in the Fifth Five-year Plan. Will the Gov-
ernment consider the setting up of these
units in Kerala before political troubles
erupt there ?

SHRI D. K. BOROOAH : So far as this
unit is concerned, it is based on alcohol
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and it is the availability of alcohol in North
Bihar, Motihari Jistrict that has easouraged
us to take a decision to set it up there. It
in not because of any political troubles etc.
iz Bihar, 1 am not aware of any. Now,
so far as the second point is concerned, he
mentioned about the Phyto~Chemical Pio-
rect. It was decided to be located in Kerala
but it was found that that project itself was
not viable. So, therefore, it was abandon-
ed. It was based on perbaps chemticals
produced from plant products and it was
not found to be viable and it was therefore
abandoned, There is no question of takiny
it away from Kerula and locating it in an-
othet State.

SHRI VARKEY GEORGE: S, st »
said here that location will be comsidercd
after taking into account the techmo-econo-
mic survey. In view of the fact that .
cotdmig  to the techno-economic survey
made by the Govt. of Kerala it is found
that Kerala is the most deal place to Jocate
the drug unit, will the Government
indin kindly consider the claims of Kerala
and Jocate this unit there ?

SHRI D. K. BOROOAH : I presume the
enguiry by Kerala Government is confined
to Kerala only. So it is difficult to sy
this is the most sntable location in India.
because, the Keralu cnquiry does not cove:
the whole of India, Nonetheless, av |
said, we would certainlv take into ascount
the case of Kerala and certainly we will
fook into the recommendations very caic-
fully of the techno-cconomic survey sub-
mitted by the Kerala Goverament.

SHRI VARKEY GEORGE : May I uk
a second supplementary question ?

MR, SPEAKER : I am sorry be cannot.
Only the first Member who puts the ques-
tion has two chances and the second Mem-
ber has only one, The moment I relux,
there will be no end to it in the futwe,
and hon. Members will start asking ‘It you
could allow him. why not allow me also ?°
That is the problem.  Otherwise, I very
much feel tempted to allow him. [ shall
allow another gentleman from Kerala,

SHRI R. BALAKRISHNA PILLAIL: I
want to get a etraight answer from the hon.
Minister to my question. Governsent ate
now having & plan to sasction two drug
units in India. Considering the fact that in
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all the Four Plans, we have been neglected

Government sanction one drug unit to
Kerala as # special case ?

SHRI D. K. BOROOAH : That will have
to be looked into, as I said, sympathetical-
ly but along with other States.

oft ww frnire Fog - oneft st R

ilaw&aarz t?ammﬁﬁ at w

?ﬁm%mtéfqmnmf
ot 1 afy gi, =Y w1 Ia* fad wqvT oo
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rafad g v afz B, §-dfaes
wr fwem wh 3

weww W ¢ R
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ot wew fewiie fog : 33 g8 W@t
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Tvad fage 4, T W wEE T
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e X qur Wt Ay Ay §, g gx
y-Rfewe wfr yuw gfaz )

oft Sy weury : ot e fagre
7 afegrd ¥ § 3w & @ oW
Profy e e 84

SHRI K. S. CHAVDA : May I know
whether the delay in fnalising the location
of the two drug units is mainly due to the
fact that the licence for manufacture of
umalgin is being given to Messrs. Hoechsts
and that for Daxyeycline is being given o
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Messrs. Pfizers, and these two units aie
capable of manufacturing these items?

SHRI D. K. BOROOAH : This has no
relation to that. We are mow discussing
the question of location of additional units
of IDPL. So, it has nothing to do with
giving licence to private companies.

SHRIMATI M. GODFREY : In view of
the fact that Kerala has such abundant
foiest wealth as herbs which can be used
for drugs and also gums and other things.
would the hon. Minister comsider putting
up another drug project in Kerala ?

SHRI D. K. BOROOAH : So far o
Kerala 13 concerned, as T have said earlier,
it has a lot of reasons why this should be
located in Kerala. But we have also to
take into account the reasons why it should
be lacated in other parts of India.

SHR|] VASANT SATHE :
about Asvam,

MR. SPFAKER : The basic information
has alrcady come. Now this is spreading
to all the States. Next guestion.

WORKERs FNGAGED IN CONSTRUCTION OF
Inxxa ProJect

»185. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to statr

fa) the total number of workers engag-
ed at present in the conmstruction of the
Idikki Project in the State of Kerala;

(b) how many of them are slilled woi-
kers:

{c) whether these workers w:lf soon b
retrenched; and

(d) if so, the steps, if any. being taken

1 want to ash

to absorb them in other projects undui
construction ?
THE MINISTER OF IRRIGATION

AND POWER (SHRI K. C. PANT) : (a)
and (b). The Civil Construction works of
the Idikki Project are being executed by
the Kerala State Electricity Board mainly
through contractors. The Board have in-
formed that in Jamuary 1974, approximu-
tely 6,700 workers were engaged in con-
struction works in the Project and that
about one-fourth of them are skilled
workers.
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(c) and (d). As the work get rogressi
completed, the workers who Wer'; emplo::
ed on these works will become surplus to
!h'ﬁ needs of the project. The contractors
will paturally try, to the extent possible, to
provide alternative employment to their sur-
plus workers in other contract works which
may be acquired by them. Further, Iua-
mulayar and the Silent Valley Hygro Elec-
tric Projects are being taken up by the
State. The construction of these two pro-
jects, when taken up, would also provide
an opportunity for employment to a num-
ber of workers who are surplus  to the
needs of the Idikki Hydro Flectric Project.

SHRIMATI BHARGAVI THANKAP-
PAN : Arc Gosernment awaic that about
4.000 workers of this project recently or-
sanised a hig demonstration in fiont of the
Kerala Secretariat ? If so, what are their
demands

SHRI K. C. PANT : T am not aware of
this demonstiation by the workers or their
demands.

SHRIMATI BHARGAVI THANKAP-
PAN : The workers have threatened the
Crovernment with o strike to press their
charter of demands. Have Government
given any assurance to these workers * If
so, what are the salient features thereof ?

SHRI K C. PANT : This concerns the
State Government. The Kerula State Elec-
tricity Board is executing the project and
the memorandum must have been delivered
to them. Here I at least have not seen any
vopy of the memorandum ] am therefore
not aware of it

SHRIMATI BHARGAVI THANKAP-
PAN: It » a Centrally-sponsored project.
‘The Central Goverament are financing it.
So the grievances of the workers will be
looked into by Government here. That in
why I have usked this question.

SHRiI K. C. PANT : We give loans to
these prajects. But it is executed by the
State Government and it is in the State
Plan.

SHR{ B. V. NAIK : Since the working
conditions of both the skilied as well as
the unskifled workers working in these pro-
jects under contractors are highly insecure
and are slightly primitive in the context of
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the requirements of today, is there any
scheme either at the disposal of the Cen-
tral Government ar 10 be suggested to the
State Governments principally concerned to
organise these people so that there will be
a certain permanency of employment for
them? For example, the Kalinadi in our
area needs a large number of skilled wor-
kers. So in orde: to give permanency of
cmployment to them, will o sort of broader
scheme be brought into effect ?

SHRI K. C. PANT: 1 can see certain
difficulties in the way of any permanency
of this hind. For instance, wherever a pro-
ject comes up in an wiea, the local people
hope to get employment in that area. Now
if all the time we keep swilching the en-
tire labour force trom one project to un-
other, the local people will not get any
employment 1 thut arca. So there are
these conflicts of interest. On the other
hand. these are shilled and semi-skilled
people who have worked in a progect for o
certain number of years. Wherever it iy
poasible, we utihise their skills on a con-
tuinuing basis. That would be very desir-
able. -

SHR! R. BALAKRISHNA PILLAI:
From the answer given by the Minister, it
is clear that nearly 6,000 workers, skilled
and unskilled, will be thrown out of em-
ployment on the completion of the Idikk:
project.

May 1 know from the Minister whether
the Cential Government will allot more
funds to take up more hydro-electric pro-
jects in Kerata, considering the high poten-
tiality to generate hydro-electric power
there and the lack of power the country
in general, and may [ know whether the
Goverament will allot more funds to the
State to take up more work ?

SHRI K. €. PANT : Actually, as I said
in the main reply. there are two other pro-
jects which the State Government is tpking
up. A certain amount of money has been
allotted for these projects in 1974-75 also.
The State Government would like to bhave

money, but the Planning Commission
m':msiveymmm We are trying 10

see what we can o to help the State to gt
more, but it Is a matter which uitimately
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the Plaoning Commission will have to de-
cide, taking into accouat the overall resour-
ces position in the country.

SHRI N. SREEKANTAN NAIR: In
view of the fact that the Idikki project and
the Cheruthoni project will be completed
1n another two months and 4 number of
workers, especially unskilled, will be thrown
out of wotk, and in view of the willingness
of the Canadian Government to help th:
Silent Valley project to be undertaken in
the near future, which is also cxactly simi-
far wotk, on the same lines, will the Gowv-
cinment consider expediting the sanction
of the ldamalayar and Silent Valley pro-
wets so that the unskiled workers who
will be thrown out of work n that loca-
hitv, especraliv from the Cheruthoni pro
weet, will be employed in the Sileny Vallev
project immediately, without delay ?

SHRI K ¢ PANT; The Silent Vulley
project has been sanctioned, approved, by
the Planning Commission in February,
1973 and, a8 | said carlier, it is one of
the two projects which | have mentioned
nomy main reply for which g  certain
amount of money has been allotled in the
State Plen for the year 1974-7% also.

SHRI N. SREFKANTAN NAIR: T re-
ferred to the willingness of the Canadian
Gavernment to help.

SHRI K. ¢ PANT: | am sympathetic
to the point of view that the hon. Member
hay mentioned.

STATEMENT By MINISTYR 0f STATS
Funcroming o+ F.A.C.T.

6186. SHRI K. P. TUNNIKRISHNAN .
SHRI VAYALAR RAVI :

Will the Minister of PETROLEUM
AND CHFMICALS be pleased to state :

{a) whether the Minister of State in his
Ministry has issved any stotement at
Cochin in Jaouary, 1974 regarding the
tunctioning of the Fertilizers and Chemi-
vuls, Travancore Limited, and

b) if so, the gist thereof and measures
lhen g0 improve the working of the
Dldmag

ON
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THE MINISTER OF STATE INn THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). No statement was
issued; however, a press conference was
held by me at Cochin during which ] re-
ferred, inter-alia, to the continving efforts
being made by the management and others
concerned to bring about all round impro-
vement in the performance of the plants.
Steps being taken in this connection in-
clude renovation, de-bottlenecking and
diversification of the product mix of the
old and ageing plant at Udyogamandal and
measures, o stabilise production at higher
levels at Cochin.

SHRI K. P. UNNIKRISHNAN : It has
become o very regrettable thing in this
House to listen to the most sickening.
evasive and irrelevant answers being given
by this hon. Minister. it is not the first

ume that he 1 doing it. His statement
conceals more than it tries or attempts

to unswer

MR SPFAKEIR -
meatary.

Ask  yowr supple-

SHRI K. P. UNNIKRISHNAN: He
harangued before the pressmen in Cochin
on a patticular date i January last. I
have no quarrel with his statement to the
press: 1 shall leave it to his common-sense.
But what T am concerned and wha: this
House should be concerned about is this.
Dd he try to insult the Members of Par-
hament from Kerala and thereby  this
House, because 1 know that he went to
Cachin to mmswer certain specific allega-
tion in a mutter on which an msurance
was given heie that it will be looked into.
Thete, the Minister has got the temerity
10 go and call a press conference and say.
“Mi% are no bodies to talk about the public
acctor undertakings etc™ Is this a fact or
not ? If not. what did he say ?

SHR! SHARNAWAZ KHAN : | request
the hon. Members to give me 4 chance to
explain whatever I want... (Jarcrruptions)
During the Iast session of Parliament there
was a discussion in this House and I pro-
maised that I would go there and study the
working of FACT at Cochin. 1 did so in
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the third week of January, When I went
there I met representatives of all the trade
unions, both recognised snd unrecognised,
‘there were seven or eight of them.

SHRI K. p. UNNIKRISHNAN : 1 am
the President of a federation; he did not
have even the courtesy to inform me; he
was chaperoned by the managing director
«.. (Interruptions)

MR. SPEAKER : Order, please. It is not
a debate now. If you feol that he had not
given a proper reply you could got further
information in your supplementary rather
than entering into a controversy as to what
he did or did not do. You can settle
these matters among yoursclves later on.
1 am concerned with the question and the
amwer. The hon. Minister need not give
an explanution: it shafl be an answer to the
question.

SHRI SHAHNAWAZ KHAN: Ay 1
said T met the representatives of all the
trade unions, separately, amd therc was no
officer of FACT present. 1 told the re-
presentatives 10 speak out their minds
openly and not hesitate to tell me any-
thing they wanted. I met the representa-
tives of the association of officers I alsu
met the Labour Minister of the Kerala
Government; he represented the Kerala
Government. Prior to that J had met the
Chief Minister of Kerali. All  these
people I met in Cochin including the offi-
cers, the State Government scpresentatives
and others said that they previously feit
that there was no management in F.A C.T.
but ever since the present managing direc-
tor had come they were fecling that there
was & maoagement and that he had effect-
ed very conmsiderable improvement in the
working of the organisation. It is a
matter of regret that some people should
make it a personal matter. My own
impression after visiting the fertiliser plant
at Cochin is that the prasent Chairman
and masaging director is doing a2 good job
which is appreciated by tae workers, offi-
cers and the State Government... {Iwrer-
ruptions) During my visit there Membens
of the Press also wanted to meet we. 1
held a Press Conference at which they
asked me alt sorts of qusstions sbout the
working of the fertiliser plant ... (Inter-
ruptions)
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MR. SPEAKER : May I tell you, Mr
General, you must have found comtroiling
your INA much easier and you must have
found your trial in the Rel Fort mwuch
casier than this House. Then you were a
General and not s politician. Now try to
be a politician also.

SHRI SHAHNAWAZ KHAN: During
the press conference one of the members
of the press asked me whether we were
going to remove the Chairman and Manug-
ing Director of FACT becau.c the MPs
from Kerala wanted him to be shifted
from there. I told the Press that normally
we do nat post or tramsfer officers because
MPs wanted them to be posted or trans-
ferred . (Inrerruptions)

SHR! K. P. UNNIKRISHNAN :  That
was not my question.

weqw wven: & wrEv arE v A fge
Wt 3.x% Y wfw w7 T g0

ot gER WX WOATT:  ATAATA |

oW wPwE ;. ATEEE At A
v s & wity, wrfa S wgar 3 a0

SHR! SHAHNAWAZ KHAN: While
I was present at that press conferemce,
none of my friends 1s here was there at thot
time. So, | know what I said. X told the
press that we post officers in the interest
of the efficient working of plants and not
because there is any pressure on us to post
or transfer any officer.

SHRI HARI KISHORE SINGH: He
has not answered the question of the hon
Member.

SHRI K. P. UNNIKRISHNAN: 1 am
s0rTy to My, ..

MR. SPEAKER : You better ask your
question.

SHRI K. P. UNNIKRISHNAN * Sir, 1
expecied you to protect ovr rights snd also
divect the Minister to come forward with
straight forward clear amswers. Sir, what
was my main question <od what did he
answer 7

MR. SPEAKER : 1 protect your right
to ask a question and get sn answer.
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SHRI K, P. UNNIKRISHNAN : 1 want
to know whether afier getting a good chit
trom the hon, Minister, the Managing
Director or management have improved
the msmagement and, if s0, is it s a result
of this fmprovement that the Cochin
Division Is shot down? Does the hon.
\finister realise that there is a great con-
rradiction between the statcments made by
his senior Minister in Rajya Sabha as well
« in Lok Sabha and his own statement
wgarding she conduct of the management?
1id he enqinre into the allegations regard-
ing the ammonin project as well as the
deal with Norsk Hydro 7 #f 3o, what dud
he find out?

THE MINISTER OF PFTROLLUM
AND CHIMICALS (SHRI D. K
HOROOAH) : The hon. Member referred
to the statement of mmne where 1 said
that the management of PACT bas been
very ineffective, But thereby 1 did not
particularise the period during which this
management has  been ineffective  Be-
(ause, management 18 a coatinuous pro-
cess; 1t does not become incffective wver-
mght Those who bave any idea of
rnanagement will know that the manage-
ment does not deteriorate overnight,

The Comptroller and Auditor-General
Lul a report prepared on the FACT, This
matter may be coming before the Com-
vuttes on Public Undertakings of Parliu-
ment when it wil] be clear as to who i
o faglt, Repgarding the invemtories of
sulphur and rock phosphate end the irre-
pularities noticed, s  special audit was
made by the Auditor-Gensral at our inst-
unce  The report makes very solid read-
ing. We also got it investigated by the
('Bf and that report is under the conside-
tion of the Central Viglance Commis-
swner. Therefore, 1 bave taken steps for
mvestigation. Whenever any complaint
bas been made, it has been investigated by
appropriate and duoly coastituted autho-
nty.

SHRI K. P. UNNIKRISHNAN : Please

gve an sssurance. That is all what we
want

SHRI D. K. BOROOAH : This was al-
tady beem doee, H any irregnlasities
‘me to our notice, T am willing o gt
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them investigated. Sir, if yon please, 1}
am willing to appoint a Commiltee of
Members of Parliament to look into the

whole gamut of this problem, so for as
FACT is concerned. | leave it to the hon.
Speaker to decide it. So far ns I am con-
cerned, T am not interested ecither way.
My only request to the hon. Members is

not to introduce elements of personal
rancour.

SHRI K. P, UNNIKRISHNAN : There
should be no recommendation or giving
certificate by Ministers,

SHRI D. K. BOROOAH - Would he
not allow me to complete my point ? Of
wourse, 1 am not as proficient as you are
in English; nor am I as fast as you are.

I am sure that my esteemed co
who is one of oor best treedom-ﬁghm
of this country, wanted to mean po
up_neuion on any hon. Member. 1 am
quite sure that when be spoke, he only
wanted to explain the procedure. But, as

1 said, all of us are not as fluent in English
as the Malaylees,

As T have said, I have taken all the
necessary steps and in future also T will
take all the necessary steps. Sir. I have
made a suggestion o you. If vor con-

?critmeetmdmp&r,lwdlabideby
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COLLABORATION BETWEEN  INDIA
FRANCE ON On. EAPLORATION

*187. SHRI D. P. JADEJA :
SHRI P. M. MEHTA -
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to siate:
(a) whether India and France bave
recently discussed collaboration in thy ex-

ploration and production of oil and gas;
and

AND
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(b) if so, with what results ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K.
BOROOAH) : (a) and (b) During the
discussions held recently with France, “Oit
and gas exploration and production parti-
cularly in offshore areas” his been identi-
fied as one of the promising arcas of
increased economic cooperation. Speafic
concrete proposals are yet to be formu-
lated and considered.

INpO-NrPAL TALKS ON CONSTRUCTION oF
MuLri-Purrose Dams

*188, SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND PO-
WER be pleased to states :

(a) whether any Indo-Ncpul talks have
been held for constructing multi-purpose
Dams on river Kosi, near Barahkshetra,
on river Kamala, near Shishapani and on
Bagmati to achieve flood-coptrol, irriga-
tional facilities and power production; and

() if so, the main features thereof ¢

THE WMINISTER OF IRRIGATION
AND POWER {SHRI K. C PANT) : (a)
No. Sir.

{b) Does not arise.

IN WAGON  ACQUISTTION
PROGRAMME

*1389. SHRI BIRENDER SINGH RAO:
SHRI S. N, MISRA :

Will the Minister of RAILWAYS be
plcased to state:

{a) whether Planning Commissiun has
advised the Railways to drastically ot
their wagon acquisition programme becasse
of the current financial stringency; and

(b) if so, bow far will it affect the
wagon manufacturers of the country ?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : (a) and (b} In
view of the limitation of the resources,
the wagon procurement in 1974.75 iy be-
ing pleased at about 14,000 wagoms (in
terms of (4-wheelers) aguinst the likely
production of 13,000 wagons during
1973-74,

Drastic  Cur
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Ay there is already a heavy backing of
orders and farther orders are proposed to
be pleased under 1974-7S rolling stock
programme, Jack of orders will nol affect
the wagon building industry.

RicasTING ENLRUY BASED PROIECTS IN
Firre PLAN

*190. SHRI K. M. MADHUKAR :
SHRI ISHAQUE SAMBHALI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to ctate :

(a) in view of oil energy crisis, whether
Government have taken deps to recast the
energy based projects in the Fifth Five
Yeur Plan on new lines; ang

(b) if so. the broad vutlines thereof ?

THE MINISTER OF PFTROI UM
AND CHEMICALS (3HR) D. K.
BOROOAH) : (a) and (b). In view of the
energy crisis and the increase in the price
of petroleum and its products in the inter-
nationa! market. various possibilities of
reducing the consumplion of oil and also
replacing oil with other forms of energy
such as coal, coal based and hydro-clectric
power are under close examinttion bv the
Government. A number of Fxpert Com-
mittees have been set up by the Plamning
Commission and these are carrying out
intensive excrcises on the substitution or
possible reduction in consumption of petro-
leum and its products in multifarious end
uses such as in industrial bodters and fur-
naces, fertiliser plants, rail and road trans-
portation, power stations and in the
domestic sector,

The resulis of these exercises which are
expected sooft, would form the basis of a
broad outline for recasting thz: short-term
energy policy and may be expected to be
followed up with more Jetailed exercises
for long-term policy directives,

GuUmeLINeEs Pox LiCENSING OF PHARMA-
CRUTICAL INDUSTRY
*191. SHRI K. S. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :
(3) whether there are any guklelines
for licensing of pharmacewtical foreign
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dominated apd Indian firms, if so,
salient features of these guidelines;

{b) the basis of scieening imdustial
applications for drugs for Indian pharma-
ceuticad sector in  preference to foreign
dominated sectors and the reasons thereot,
and

the

{c) whether one of the main features 1
that Indian sector with some than Rs. 2
crores sale will only be conudered fir
expansion of formulations connected with
bulk drugs manufacturing 7

THE MINISTER OF PETROLI UM
AND CHEMICALS (SHRI N K
BPOROOAH) * (2) to (¢). 11 the Indus
trial Licensing Policy announced n
February, 1973 the drugs and pharmacen-
ticals industry has been included in the
list of industries for which the foreign
majority compani¢s and companies belong-
ing to large houses are lso eligible.

2. Government's policy iegarding d.lu-
tion of the foreign equity hy the foreign
majority firms had already been onnounced
in February, 1972 whereby as and when
the foreign majority companies come up
with proposals for expansion, they have to
dilute the foreign equity b; raismg from
Indians only additional equity to the fol-
Jowing extent :

40%; of the In the case exceeding
estimated of compa- 5%
cost of ex- nics with
pansion. foreign
holding.
D exceeding
W% 89°7 but not
X
5%
25% exceeding
% 51 but aut
exceeding
60%%

3. Guidelines have recently been issued
by Government under the Foreign Ex-
change Regulation Act, 1973 whereby it iv
required that the foreign majority com-
panies manufactoring drugs snd pharma-
ceuticals increass the Indian participation
to not less than 26% with in a specified
period.
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4, In order to encourage the Indian sec-
tor of the industry the expansion of the
capacity of foreign firms is being regulated
as follows :

(i) The Indlan sector of tho indusiry
is given preference in approvaj of
manufacturing schemes;

(ii) Manufacture of increasing num-
ber of bulk drugs through public
sector undertakings;

(iii) Industrial licences are usuaily not
jasued to foreign firms for pro-
ducing formulations unless Jinked
with the produgtion of hulk
drups;

(iv) They arc asked to take up pro-
duction of bulk drugs from mor:
basic stages and to make avail-
able a suitable portion of their
bulk drugs production to non-
associated formulators in the
country as a condition {or being
permitted expansinn in capacity
or for taking up new activit

Appropriate  export  obligations
are imposed as a condition tor
permitting expansion in capacity
or taking up new activity.

5. Por self-reliance in the field of drugs
and ticals it is essential that pro-
doction of bulk drugs be increased. The
companies having an annual turnover ex-
oeedin:Rs.Zcromcouldbeupmdto
contribute to this.

(3

Work-10-RULE MOVEMENT BY TRAN ExA-
MiNERS OF BASTERN AND SouTit EASTPRN
RAILWAYS

s{92. SHRI JHARKHANDE RAI:
wilt the Minister of RAILWAYS be
pleased to state :

(a) whether a work-to-rale movement
has been stirted by the Train Examiners of
Fastern and South Esstern Railways with
effect from 1st February, 1974;

(b) the repsoms for the movemwcnt; and

(¢) sction taken to setfle their  grie-
vanes ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., SHAFI QURESHI): (a) Truin
Examiners of Eastern and South Bastern
Railways resorted to work<o-rls from the
midnight of 30th January, 1974,

(b) The agitation was to press for better
pay scales and lmproved  promotiopal
avenues.

{¢) The Government have nccepted the
recommendations of Pay Commisison who
have gone into the question of thelr vav
scales. As regards avennes of promotion,
about 1100 posts have been upgraded
Further. talks were held with the recog
nised Federations, who have got Tram
Examiners as their constitucnts and  at
these talks it was indicated that the genuine
grievances of Train Fxaminers will be
tooked into,

IDA's Pressust. oN Rauway Boarp

+193 DR, RANEN SEN: Will the
Minister of RAILWAYS bhe pleased fo
state |

(a) whether International Developmient
Association have put any pressure on the
Railway Board to recognise its presen
structure; and

(b) if so, the reasoms and the safient
features therefor ?

THE MINISTER OF RAILWAYS
(SHR1 L. N. MISHRA): (a) No. Bir.

(b) Does not arise.

PURCHASE OF A SRISMIC SHIP FOR OrrSHORE
GEOLOGIOAL SURVEY

*194 SHRY MOHINDER  SINGH
GILL : Will the Minister of PETROLEUM
AND CHEMICALS be plemsed to  state:

(a)whcmermordcrhabeenplmd
for seismic ship and a suitable competer
for extensive offshore geological surwy;
and

(b) ¥ so, with which country und whea
the delivery theroof is especied lo be
received 7
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THE MINISTER OF PETROLEUM
AND CHEMICAIS (SMRI D. X.
BOROOAH) (a) An otder has been
piaced for a stusmic ship eguipped with
seismic and racho posftion location instru-
ments and equipment. No order has been
placed for a compoter, yet.

(b) The order has been placed with a

tum m USA, Delivery 1 expected m
US A In January, 1975,

PropucTION Ar Bamaunt Fratimiser
Prosrct

*195 SHRI M RAM GOPAL REDDY

SHRI RAM BHAGAT PASWAN

Will the Minuster of PRTROI EUM AND
CHFMICALS be pleased to state

() whether Barauni fertiliser project 15
iithelv to go mto production in the rmddle
ol this year;

(b)Y if »0, the tmgried production of this
mugect; and

{c) total expenditure incurrel on it sv
fu”

THF MINISTFR OF STATE IN THF
MINISTRY OF PFIROLEUM AND
CHFMICAIS  (SHRI  SHAHNAWAZ
NHAN) (1) Yes, Sir

tb) About 330,000 tonnes of uren pet
annum when operating at full capacitv

(c) Re 5414 crores as on 31-12-7%

Forrion Diue FmMs axp TuRIR

PropucTion
“196 SHRI  MUKHTIAR SINGH
MALIK Wit the Minister of PFTRO-

TEUM AND CHEMICALS be pleved o
state ¢

ta) what percentage >f drugs « many-
factured by the firms with foroign equuny
ticeeding G per cent s compared to thal
manufactme { by Indian Dhue companies
amd

(b) the quantuvn and value of drugs
.mn.ualiy exported by these foreign com-
‘!:ftme: during the lamt three yeam, year

e 7

2-1148188/73
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) (a) The foreign drug firms
1e. firms having foreign equity exceediag
504, account for about 45% of the total
turnover.

(b) A statement showing the names of
the foreign firms and the value of drups
exported by them anpually duning the last
three years is placed on the Table of the
House {Placed in [tbrary See No. LT.
6315/74] In view of the large number
of indinidual stems, the dufferent unmits and
pack sizes involved the detaled informa-
son indicating the guamuin o each drug
18 not avallable

awa W Sy ad ¥ WEd @ Wl
197. st e WA At : ¥ IN
s AR Fr e fy

(%) I59@ & =T ATE H AT A
g9 fo 9= w1 a4 A,
(R} ¥ ®rm a1 A7 A gfg
ghd, o

(w) afz & =1 Hww AT W7
Qe & fam o7 A7 w0 FERET A
¢ 2 as1 wirg & & IR A
Ay ?

W garem § Iwisn (N apeww

mY FW) (%) A (7). 1973
# A1y gre, IR A ¥Aw amw

g o FT FAAT LI 13 4 FrorE
T

™ arg ¥ v N AR &0 afy
Agrgt & fev st memy A &
I A1 I & Owsm % fag
frenfafay vor v g d —

(1) 799 g7T & F AT S
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(2) s ot w77 & fao
uR A § WA g oaw ¥ e



31 Written Answers
et € /arar 9T § | AW e
Y- 9T AAAE DY W AR Wy
&1

(3) ot =fer aeaTR £ § ot
oy @ 7@ sz o &
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a9 & 3R famg <e¥ & far TR
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(4) B o S N Y9 &
fq wrqaTra A ufas @9 R
T ™ FEwWivar ¥ agvaAr A
A ey smar 4

(5) v F=mr af® & =Y
T FANT @A § AIAA GHE AX £
Al 39% wyaeg A te mwfa (fafu-
facg #ear)  afufras, 1966 &
A HEW wATE WA § 0 T wqy-
fran & wwrim fraros o ¥ argmar
i

AVAILABILITY OF EssentmiaL COMMODITIES
TO0 RAILWAY EMPLOYEES

*198 SHRI S. C. SAMANTA :
SHRI M. 8. SANJEEVI RAO:

Will the Minister of RAILWAYS be
pleased to state .

{a) the reaction of the State Govern-
ments to the appeal of the Minis'er that
they should arrange avuilability of ewsen-
tial commodities to Railway employees;

(b) what are the difficulties for the
Railway administration to open fair price
shops of their own and take the coopera-
tion of State Governments tor the supplles
at fair prices; and

(¢) by what time such arrangements are
Likely to come into existence ?

THE MINISTER OF RAILWAYS (SHRI
L. N. MISHRA) : (a) In the replies so
far received, the State Governments have
expressed their readiness to assist the Rail-
way employees to the extent possible.
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(b) As regards the Railways opening
mir-ownfairpﬁcgshop,m:mwm
was introduced during 1942 to 1949, Put
because of various practical difficolties and
huge losses incurred on running this scheme
ths same was discontinued, The matter is,
however, being examined with a view to get
the State Governments to set up more fair
price shops for raillway staff.

(¢) Does not arise,

DEMAND OF ALUMINIUM INDUSIRY FOR
WITHDRAWAL OF PRICE HIXE ON CALCINZD
PrrroLkuM Coxe

*199, SHRI RAM PRAKASH: Wil
the Minister of PETROLFUM AND
CHEMICALS be plessed to state -

(a) whether aluminium industry in the
country has urged upon Government to
withdraw pnice hike on calcined petioleum
coke; and

(b} if ~o, the teaction of Government
thereon ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K,
BOROOAH) + (4) The aluminiom indus-
try has represented to the Government that
their cost of raw muterials has incrensed
considerably, due particularly to the stecp
increase in the piice of calcined petroleum
coke

(b) The matter is under consideration
of the Government.

Co~sTiTUTion oF Lamour BENCH oF
SurrrMe CourT

*200. PROF. MADHU DANDAVATE .
Will the Minister of 1AW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether a separate ‘Labour Bench’'
of the Supreme Court has not been con-
stituted;

(b) if so, how many cases of labour
relating to retrenchmenta, provident fund,
bonus and other lebour issuss are pending
in the Supreme Court; and

(c) when Is the ‘Labour Bench' of the
Supreme Court lksly to be comstituted to

fucilitate the disposal of all the pending
labour cases ?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H., R.
GOKHALE) : (a) There has practically
always been a bench in the Supreme Court
for the heuring of Iabour matters in addi-
tion to certuin other specially directed ap-
peals requiring expeditiovs disposal.

{b) As on 1-1-1974 there were 1276
appeals arising out of the awards of the
wndustrial tribunals/courts.

{¢) As the Supreme Court has to deal
with constitutional writs and appeals, elec-
uon appeals, habeas corpus petitions,
ciminal appeals, tax oppeals, old civil
appeals, etc., it 15 not possible to constiute
a special Bench throughout the year exclu-
svely for the hearing of labour matters.

Ust of Coctonutr OIL To MANUFRAC TURE
SOAP

1893 SHRI P R. SHENOY , Will the
Minstes of PFTROI EUM AND CHEMI-
CALS be pleased to state -

ta) the total guantity of coconut oil
used mn the country for the munufacture
of somp; and

{(b) whether to check the soaring prices
of coconut oil there is any proposal to ban
the use of coconut in soap industrv

THE MINISTER OF STATE IN 1HE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI1 SH AHNAWAZ
KHAN) - (a) The annual comsumption of
coconut o1l in the manufacture of soap by
the units i the organized sector is of the
order of 5000 tonnes.

{b} No, Sir.

WET NN W EWIT sqwedy

1804. ot Woamwewr  tfwa : war
X WY T TN Y Fo Ak e
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SHORTAGE OF C(YLINDERS FOR DOOKING GAS
PRODUCED AT COCHIN REFINERIRS

1805, SHRI RAMACHANDRAN
KADANNAPPALLL : Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state whether the production of
cooking gay in Cochin refineries has been
curtailed due to the shértage of cylinders ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : There was some shortage of
cylinders which has since been overcome.
However, Cochin Refineiies has not been
able to produce LPG to the full extent
owing to shortfalls in the "availability of
crude oil. A progressive improvement in
the position is expected in the coming
months.

INDUSTRIT« TO BE SFT UP IN KARNAIAKA
AND OTHER STATLS

1806. SHRI P. R. SHENOY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state -

(a) what arc the new industrial units
that are proposed ta be established in
Karnataka State by the Ministry of Petro-
leum and Chemicals in the years 1974 to
1979; and

(b) what arc the proposals in respect
of other Spates, State-wise 7

THE MINISTFR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) - (a) In so far as the Ministry
of Petroleum and Chemicals are concern-
ed, no proposal is at present under consi-
deration for establishing any new industria}
uwnit in Karnataka State in the Public
Sector during the year 1974-79,

(b) Five fertilizer projects are proposed
to be set up in the Public Sectur during
1974-79 and the locutions proposed thereof
are as under :

Mathura in Uttar Pradesh.

Bhatinda in Punjab.

Panigat in Haryana.

Paradeep in Orissa.

Trombay in Maharushtra.
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It has dlso been decided to st up a
neéw refinety at Mathura in Uttar Pradesh
and to expand the exisithg Koyali Refinery
in Gujarat during this period. The Hindus-
tan Anti-blotics 1t4d. and the Hindustan °
Insecticides Ltd. have formulated proposals
to diversify thefr production during this
period by expanding their existing units
or by setting up new units. In the case
of the Hindustan Anti-biotics Ltd., the
expansion/diversification will be done in
their existing factory at Pimpti, Poona.

CoASraL, RAILWAY FROM ERNAKULAM TO
KAYAEULAM VIA ALLEPPEY
1807. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased to
state *

(a) whether he told a Kerala deicgation
headed by the Chief Minister of that State
that the Railway Board is studying the
feasibility of a coastal Ruilway from Etna-
kulam to Kayamkulam via Alleppey; and

tb) if so, the progicss made so far in
this respect and the steps to be taken in
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,

(b) The survey conducted in {970 has
revealed that the project would be un-
remunerative and will not attract sufficient
traffic to justify its construction in the near
future.

Dry lcr pLant or FACT, LyiNg LE

1808. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleascd to state :

{a) whether the diy ice plant of the
FACT in Kerala is lying idle since 1971-72;
and

(b) if s0, the reasons therefor and the
steps taken to re-stari this plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEIIM AND
CHEMICALS {SHRI SHAHNAWAZ
KHAN) . (a) Yes, Sir.

(b) When trial runs were taken with the
plant, it was found that the dry ice, which
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was cnvisaged for sale to the fishing indus-
try, could not be used economically by that
industry. The undertaking has plans to sell
dry ice in Bombay as soon as transport
arrangements are tied up with the Railways.

ABSISTANCT TO KERALA For Hypel
PrOJECTS

1810, SHRI RAMACHANDRAN
KADANNAPPALLI ; Mill the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) whether Kerala Government ap-
proached the Centra] Government last year
seeking special allocation for taking up
Hydel Projects in the State;

(b) if so. the outlines theteof and action
taken thereon, and

(c) the time by which the necessary
allocation are expected to be made for tak-
ing up the projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

(SHR1 SIDDHESHWAR PRA-
{a) ta (c). The Cential Govern-
ment have made avadable additional assist-

© ance to the extent of Rs. 3 cioies for

Idskki  Hydio-clectric  Pioject last  year
(1972-73) at the request of the Kerala
Government

SURVEY FOR RAnWAY Nt FroM Tivlle
CHFRRY (KiwaLa) 1o MYSORE

1811, SHR1 RAMACHANDR AN
KADANNAPPALLL : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any suivey was held for a
Rullway hine from Tellichcty (Kerala) to
Mysore, and

(b) if so, the result of the survey ?

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The survey revealed that this rail
link woild be highly unremunerative and

is likely to result in heavy losses to the
Railways.

RE-CONSTRUCTION OF RAILWAY ADMINIs-
TRATIVE SECTION

1812, SHR} RAMACHANDRAN

KADANNAPPALLL : Will the Minister of

RAILWAYS be pleased to state whether
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Uovetnment have decided to re-constitnte
the Railway Administrative Section as a
whole ?

THE DEPUTY MINISTER IN [HE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Presumably
the reference is to the ie-constitution of
the administrative set-up of the Indian
Railways. No such proposal is under
consideration of Government nor any re-
constitution of the existing set up is consi-
dered to be necessary,

INTER-LINAING

1813. SHRI
KADANNAPPALLI :
IRRIGATION AND
to state

OF BIG RIVERS

RAMACHANDRAN
Will the Minister of
POWER be pleased

(a2) whether there 15 any proposal for
the inter-hinking ot big rivers in the coun-
try:

(b) if ~o. the main features
and

(¢) the espenditure sancuioned fu. the
same ?

THF DEPUTY MINISTER IN [HE
MINISTRY OF JRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to {(c). Studies of surpluses
and deficits of various sub-basins. basins,
steas and 1cgions necded for identification
of links and further investigations requited
thereafter are proposed to be undertaben
in the Fifth Plan, It is expected that
about Rs. 3.5 crotes may be available for
these studies and investigations during the
course of the Fith Plan,

thereof;

1ow PRICED MEAL PACKETS FOR RAILWAY
PASSENGERS

1814. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state -

{a) the uans on which lhe Railways
have introduced the low priced meal
packets;

{b) whether amy trains havg been
sclected for the extemsion of this facility;
and

(¢) if so, the mames thercof and the
proposed dates when this facility would be
extended ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI) : (a) Sale of
low priced meal packets has been introduced
on the following trains :—

(i) 153 Up/154 Dn Jayanti Janata
Express between Samastipur-New
Delhy;

(i) 54 Dn Express between Secunder-
abad and Kazipet;

(iii) 2 Dn Golconda Express between
Secunderabad and Vijayawada.

Low priced men] packets have also been
introduced at certain selected stations for
sale on the platforms and to passengers 1o
compartments of all trains passing through
such stations

(b) Yes.

(c) A pioposal to introduce sale of law
priced meul packets on 51 Up Madras-New
Delhi Express and 45 Up Howrah-Hydera-
bad Eapress fiom April 1974 is under
consideration.

RecauirMenTt oF Crass T anp IV
EnteLovees ™ Inpanw RarLways

1815. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state -

(a) the procedure for the recinitment
of Class IV and Class Il employees in
the Indian Railways;

(b) whether Government feel the need
to have a review of the existing system of
recruitment for the various categories
covered under Class 1V and Class III;

(c) whether any machinery would be
set up to conduct this review; and

(d) if so, the period by which this would
be done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI) : (a) Direct
recruitment on the Railways to Class INT
posts is made through the agency of Rail-
way Service Commissions, Allahabad,
Bombay, Calcutta, Madras and Muzaffar.
pur and Recruitment Committee in the
case of North-east Frontier Railway,
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Vacancies in Class IV posts in all de-
partments of the Railways, except Work-
shope, are to be filled from amongst
Casual Labourers and Substitutes after

screening. In Workshops there is provision
for filling 50% of the vacancics from the
open market including Trade Apprentices
trammed undes the Apprenticeship Act,

(b) No.
(c) and (d). Do not arise,
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AIMIR (WESTLRN RALWAY,

REPRESENTATIONS I0 GENERAL MANAGER,
WESTERN RAmLWAY FROM  WIDOWED
Moruers or EsrLovEEs oF LOW.
AIJMER (WESTPRN RAILWAY)
1820. SHR1 AJIT KUMAR SAHA :

Will the Minister of RAILWAYS be picas.
ed to state :

(a) whether the General Manager,
Western Railway has received several re-
presentalions from the widowed mothers
of the employee, working in the Inspector
of Works Office (North) at Ajmer, Wes-
tern Railway; and

{b) if =0, the action taken on these re-
presentations 7

THE DEPUTY MINISTER IN TIHE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Five applications were received dur-
ing the last three years from widows of
ex-employees working under Inspector of
Works, Ajmer. Of these, four related to
appointment of their sons. Sons of two of
them have been appointed, one case was
rejected as three sons of the same widow
are alrendy in Reilway service and the

ifeg  wen
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case of the fourth is under comsideration.
In the remaining case, the widow herself
sought employment, but she could not be
appointed for want of a vacancy.

REPRFSENTATION FROM BOILER MaRERS,
Loco SHrp, DELH SarAl RomiLia

1821. SHRI ANT KUMAR SAHA:
Will the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Boiler Makers working In
the Loco Shed, Delhi Sarai Rohilla have
represented to the General Manager
Northern Railway, Baroda House regard-
ing their promotion; nnd

(b) if so; the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI): (a) One
Boiler Maker has been representing.

(b) The matter was examined and it
was found that he was not vet due for
promotion according 10 his seniority posi-
tion. The representations have bheen re-
plied to accordingly.

Desrrs RAlstp ON Goobs Trarric (LocaL
AND FORIGN TRAFFIC) ON WESTLRN
RamLway

1822, SHR1 AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be
pleased to ‘tate : the total number of de-
bits raised in connection with goods traffic
on the Wesiern Railway, both local and
foreign traffic, sepaiately for each from
Ist Januarv, 1972 to 31st August, 1973,
monthwise ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : A statement
is laid on the Table of the House. [Placed
in Library. See No. LT-6318/74}.

Wno-Car  Strikes By  UNRBOOGNISED
Ungons ON SOUTH BASTERN Raruway

1823, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whelber goods traffic has been
seriously aflected in the South Hastern
Railway as a result of frequent wild-cat
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strikes by the employees belonging to un-
recognised unions; ang .

(b) if so, the names of the unions
whose employses have gone an strike and
the steps proposed to ensurc that even
such employees have a channel of com-
munications with Goverrment to ventilate
their grievances and redressp) thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF  RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (2) Yes.

(b) Certain categories of staff betonging
lo transportation and mechanieal Depart-
ments caused such wild-cat strikes possibly
at the instance of unrecognised categorical
associations llke Al Imdia Loco Running
Staff Association, Al Indix Train Exami-
ners Association, Al  Indiy  Technical
Supervisors Association & All India Staton
Masters Association,

All categories of siaff are duly represen.
ted by the recognised Federations which
are unitary organisations. These recogmsed
Federations and through them all catego.
ties have got ample opportunities (o re-
present their grievances and these ar¢
solved thiough the negotiating machinery
which is functioning at various levels on
the Railways. Mt is not possible to give
a Channel of communicalion separately to
cach category considering that theie ute
over 700 such categories on the Railway
and such a step will lead to complets con.
fusion and disruption uf Railway working.
However, if any category sends amy re-
presentation, thia is also comsidered and
suitabhle aetiom is taken
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1825, i} wrim wroaw wWaw
W tw HalY ag aR A v w6

(%) wr  »ye, W WK
W Wk wWeal § s &
ey & Fwer gfcai Y & oy §
warfit gt o< wwl o WA ww T
& € § wite Ofud & o ey fieg W
§;



45 Written Answers

(w) ¥ fafow forwrmy &Y oo
# v gy v ¥ dfer T A
Ay wY Ardy <aw Wy ?

N Hwrwn § I (o A
i goh) (%) e, g W
TG § T STWTT T Wy TEY
orer &1 (1) wowm TR & o
AR W WA W g Freafafae
3 —

PHALGUNA 14, 1895 (SAKA)

wWTHTETR wterezrh
o gfear 6 gfext
[T AT

T WIE ¥IHE TR ¥HTAT
TR WATAT gAY
qwl, i
L4 forzré
AT

forart

IR g F 15-1-1974 7 fae-
fafea afadwsv Ruavé —
(1) 6 gfeat ¥ mq@ 97 2 977
s o g

(2) #var s & w97 FRT
ATy 7 feqr AT ¥

(3) wremrigft & =ft wfas
Fefearmng

AT ¥Y v 7 WY w2
at ¥ e TE F o0y W o
W™ e ff Teglt 1-12-73 7
FaflT v 2 %0 § 2%e 50 &% ¥
ol & o whfory W it &
TN W T qurer A w7 JwT AWK
W forr amr €

(2) & gfemr, wwofy, wwre wiw
frart wrir 4% o e oF W

Written Anywers 46

ikt 3 W d el
& wrf ofeadr afY fear o, T @
afexgr Y avar wY vy foay wav 7

(@) wofelt & com a7 gfedd|
T F QUMY wawr AT T AwT@ET
w0 ¥vq & qoew & w2 forras Ay
ol 21 I AT IR F W)
1 a7 £ 7 YU AATH FH &Y
1t qeAa i

fewswe, 1973 ¥ Wit AW
AT ¥ AR § WY WA ST FEORT

1826. St AL AT AN
™ gfi g R F T AT R

\F) wAT TR AT wAIAT
fryraT a0 FEATH A AW G &
FANY  TIH &1 eT0 92 @ 7 IgW
W ARHTA § gug aR It w16
97 gt  fAU %8 g 7 77 T
APW WA 4T WY

(&) afz =, = v FeAw
® T9FT TP WA & W7 AT
a-?

I warww | oAt (R qEe
nH gREr) (F) &7 (") WA
oy fegers  197v A @1 vhE
] ¥ ) m as §oNw
et #t 99 feare & wmfas feoy vy
qr fr vy wOr @ s fam oW
frgT ¥1 QAT GTRIAA a9H AN &
faor oroly & § we v

v wHwifeat & |y eerew fed v
qaRtAt AT

1827. st Wiy ATOAY HAW :

¥IT VW W 4E @A w7 TV

(%) e e YT 3T AR A,
1973 & ¥Rl SR Wil 31O FWAW



47 Whitten Answers

O 9 9% |79 fAA 1 gAwal 9%
FEAMATYT, IR FqT ALY, AT

(@) & wmwlar & w0 wo-
wifet w1 g snw g Efr g ?

W dwew | Ia-wet (o e
™ W) ;- (F) @ (W).
feamT, 1973 % e ¥ gy
H fel $UT I gt w9 fFg ™
§ | 7% Tz g § fF sdwfa
aw ar @i & A gy &1 ST
w1 fex Wy aar fraw g fr feady
TR ZEaE & sw degfad
#t wafu & fan #1€ ¥a7 4 fan
Ty

SeeciiL Pay 1o Sicnon Orricegs oF
RDSQ, Lucknow
1828. SHR1 BISHWANATH JHUN-
JHUNWAL A . Will the Minister of RAIL-
WAYS bs pleased to state :

{a) whether a large number of Section
Officers in RDSN, Lucknow, who have
come from other Departments get special
pay while the existing Secuon Oficeis do
not get this beoefit;

(b) whether Supreme Court has recently
held such puyment of special pay as dis-
criminatory;

(¢} if so. whether such special pay will
also be paid to all the Section Officers; and

{d} the number of Section Officers in
Railway Boaid who are at present getling

this special pay and whether the same be-
nefits will be given to other Section Offi-
cers 7

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHIL) (a) No
special pay as such 13 granted to the cate-
gory of Section Officers in the Research,
Design & Standards Organisation. How-
ever, under the existing orders a special
pay of Rs, 100/- p.m., in addition to class
11 scale of pay, is granted to such of the
Sectiongl Officers of the Rescarch, Design
and Standards Organisation as are drafted
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from the Railways. In the case of Sectional
Officers who are promoted from class HI
categories of RDSO their salary is fixed by
adding Rs. 100/- to the existing pay in claw
111 posts.

(b) Yes.

(c) The question of payment of special
pay to all Section Officers of R.D.S.O, is
under cxamination in the light of the de-
ision of the Supreme Court.

(d) No special pay as such is rormally
admissible to Section Officers of Raflway
Board which is a distinct category from
Sectionul Officers of R.D.S.0. However, a
few Section Officers are allowed a special
piy ranging from Rs. 75/- to Rs. 150/-
based on the worth of charge and arduous
natute of duties performed by them.

Dit FERLNCL IN PCRCENTAGL OF Sus-Heaps

IN ACCOUNTS DFPARTMENT OF RAILWAYS

AND GENiRAL ACCOUNTs AND TaArmic Ac-
COUNTS BRANCHIS

1829. SHRIMAT! BIBHA GHOSH
GOSWAMI : Will the Minister of RAIL-
WAYS be pleased to state

ta) Whether the percentage of Sub-Heads
in the Accounts Departroent of the Railways
difiers in the General Accounts and the
Traffic Accounts Branches; and

tb) o sv, the reasons for this disparity
and the steps taken by Government to re-
move the same?

THE. DEPUTY MINISTER IN THL
MINISTRY  OF  RAILWAYS  (SHRI
MOHD. SHAFI QURESHI : (a) Yes.

{b) The nature of work in the Traffic
Accuunts Branch on each railway is rela-
tively speaking more of a rouline type as
compaied to the work in the General Ac-
counts Branch. The smaller number of su-
pervisory posts of Sub-Heads in the T.A.
Branch as compared 10 the number of simi-

of posts is regulated according to actual
need of work, It s not pomibis to en-
sure a common percentage of posts in any
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SHIF1ING OF PROPOSED  TERMINUS FROM
NIZAMUDDIN TO SHIAHDARA

1832. SHRI P. VFNKATASUBBAIAH :
Will the Minister of RAILWAYS be pleas-
ed 10 state :

ta) whether the schemes for constiuction
of new terminus at Nizamuddin in Delhi
has been Jropped duc to the afety of the
ancient monuments;

(b) whether there is .my proposal to
shift the prorosed terminus to Shahdara
iDeli); and

ic) if 0, the main fedtures of the pro-
posal?

THE DFEPUTY MINISTER IN
MINISTRY  OF  RAILWAYS
MOHD SHAFI QURFSH) :

{h) No.
(¢) Does nt arise

THE
(SHRY

{al Yes,

VISIT oF STATF MINISTER 10 Stupy Work-
ng oF FACT, v Cocrn

183%. SHRI C. K. CHANDRAPPAN :
Will the Minister of PETROLEUM AND
CHFMICALS be pleased to state :

(a) whether the Union Minkster of State
in the Ministry had visited recently Kerala
to study the situation of F A.C.T, at Udyog-
mandal and Cochin;

(b) sf so, the resulis of s visit,

(c) whether he mect the representatives
of all the Trade Unions and Associations
of F.A C.T. while he was on this tour; and

(d) if so. the main points raised by those
representatives cither personally or through
written repesentations?
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THE MINISTFR OF STATE IN 'THI
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN) (1) Yo Sir

(b) to (d) During the visit referred to
the Union Mimster of State held discusston
with represertatives of manag.ment labour
and others concerned on varous dspects
relabing to the peiformance of the plants,
productivity  labour management relations
etc and ulso expressed <utisfaction gene-
rallv with the  continuing  efforts  being
mde by ull concerned to bring about all
round improvement A wrnitten jepresenta
tion recenved by the Mimister of State re
ferred mainly 1o Lk of adequate promo-
tion opportunties to JUNIOr engineers

gfoom afeat & At o faast 7
g ¥ woeTT Fra wen w3m
YOI &1 ¥

183 4. 5t gowey ani  #77 feerd
st e w1 a7 T F1 790 ¥

(¥) #7r ma 93w &1 2(va
afergr & 7 a1 a7 fawsft A 79
TG ®YFT AT 73T IO A1 WO
R FTATTE A7

(&) Aot A7 g7 a7 wawfor
TR AT ArATIE?

fawrt st fagy waves § aowal
(vt fegracsam) : (T) 417 (@)
fegsaT 1971 % AFAATEIT A 9FH
& fagatyy At fars #fraa afomn
& fagds o ¥ fav, am fagate
fawer g7y Tre fawelt 7ot &1 Framgay
WY GEAAT XA FT OF FR0T AM A
o1 | % AF AeU qEW 37 faw AT
% fag g# T =R =AEa ST IR
€ ) ¥ =T & 27 553 AT wM
& v wagraAr fAfer § Aar z9d 600
ghow afeadt 7 6082 wIT vl
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W wErgr W ¥ afwear § o
fr 29 24 W sqT 1w AEEr
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RititF Work IN  BaLasorp anp MAyur-
BuANg Drstricn  Omissa

1835 SHRI SHYAM SUNDLR MOHA-
PATRA  Will the Minister of IRRIOA-
TION AND POWER be pleased to state

ta) whether Gorernment of Ona has
withdrawn funds for test rehef w.rk m the
month of tinuary from District of Bala-
sore und Mavinbhany and ashed the col-
lectors not to go ihead with these works,
and

tb) whether Govari ment employees have
been piven loans for house builldmg as In
other veais in flood affected Dastricts and
whether Cxnernment of Onssa has declared
flood affecitd Distits ay such”

{Hi DIPUTY MINISTIR I I
MINISIRY  OF  JRRIGATION AND
POWER (SHRI  SIDDHISHW AR PRA
SAD} (1) The Stte  Govenmem of
Orsst hine teported hit no wh uon
ha tahen ™ them

th) The State €-overnment have not con
sidered 1t necesssay to declarc amy ares «%
flood efiected duning the year They have
Jso not enen to Government employees
interest free loans for recomstiunction or
repair of houses affected by floods this year
However, Creneral Provident Fund Rules
have h.en <mended to enable the Govern
ment emplovets to take repayable advances
for such purpuses ang these will be n
operation Gl 31st March 1974

SULGESTION BY SHAH ur IRaN TO IMpORT
STEEL AND Coar ™ Excuanct or Crune
On

1836. SHRI R R SINGH DEO
SHRI INDRAIT GUPTA

Wil the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Shah of Iran has suggesied
that he would like to smport steel aad
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coal in exchange for crude oil on bilateral
basis; and

{b) if so, reaction of Government in this
regurd?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS {SHRI SHAHNAWAZ KHAN):
(a) There huve been press reports to this
effect

(b) Some blateral arrangements with
Iran are being negotiated. 1t is not in the
public witerest to disclose the detuils ut this
stage. |

INAUGURATION OF HARIPURA DAM IN NAINI-
say, TERAI oy Prime Minister

1837, SHRI R 8. PANDEY .
SHRI YAMUNA PRASAD
MANDAL :

Will the Min ster of IRRIGATION AND
POWFR be pleased to state .

{a} whether the Prime Minister recently
inaugurated  Hanpura Dan in Nainital
Terni,

th) the wial expenditure o be incurred
on the Dam; and

(¢) the Centre’s xhare in the expenditure.
if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWFR (SHR{I SIDDHESHWAR PRA-
SAD) * (a) The Prime Minister inaugu-
rated the Haripura Scheme m  Nainital
Terai on the jth January, 1974,

(b) The tatest estimated cost of the pro-
ject, ax adopted in the Fifth Five Year Plan,
1t Rs, 481 iokhs but it is likely to go up
i R $3% lakhs.

(¢1 The ventie givea bloch loan  and
grant awsidtance 10 the State for the Plan as
a whule The Haripura Project v a part ol
the State Plag. and no special central ¢ssis-
tance has been made available for it

Iwur oF PERMISION LETTLRS WITH AP
PROVAL OF LUCENCING COMMITTER

JRIR. SHRI K. 5, CHAVDA ;  Will the
Minister of PETROLEUM AND CHEMI-
CALS be plrasid 1y stake ;
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(a) whether all the Permission/no Ob-
jeclion letters were issued to the drug firms

having more than 26 per cent foreign equity
with the approval of the Licenaingeggm—

mittee; and
tb) if not reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
(a) The permission/no objection [etters
have been sssued by Government based on
a decision of the Licumving Commuttee,

(b) Does not arise.

DISCONTINUANGE OF THE PRACTICE To Issup
PLAMISSION LLETTERS
1839 SHRI K. 8 CHAVDA : Will the

Ministe; of PETROLEUM AND CHEMI-
CAIS be pleascd to state :

(a) whether the practice of issuing per-
mission: no objection letters to the drug
manufacturing firms baving more than 26
per cent foreign equity hus been disconti-
nued; and

{b) if <o, from which date and the
reasony for discontinuing this practice ¢

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRf SHAHNAWAZ
KHAN) : (a) and (b). Permission/no
objection letters for manufacture of drugs
have not been issued since 1965. Follow-
ing the announccment by Gowt. in 1966 of
certain facilities made available to indus-
trial undertakings for diversification into
new praducts without obtaining industrial
licence, no such permission letter of no ob-
jection letters were issued.

Prom 1y oFf FORMULATIONS RTYOND
Liconsen CAPACITY
1847, SHRI BHALIMBHAT PARMAR :
SHRI K. S. CHAVDA -

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether production of formulations
covered under permission/no obiection let-
wis fusr eaceeds the licensed capacity;

{b) whether product mix allowed through
permission letters have g'ven a 1ong han-
dle 10 foreign firmis to suppress the Indian
sector: and
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(c) whether the foreign exchange re-
quirements /utilisation of units have not in-
creased with the permission/no objection
Jetters 7

THE MINISTER QF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRT SHAHNAWAZ
KHAN) : (1) to (¢). Permission/No
objection Jetters were generally  isued

to drug manufacturing firms subiect to the
following conditions :

(i) No additional plant and machinery
would be required for the pwipose,

(ii) No royalty would be puyable;

(iii) The products would be marheted
under trade mark alieady in usc;
and

{iv) No special concession in regard to
the import of basic raw materials
and imgredients would be made in
relaxation of the General Import
Policy in force from time to time.

It is not possible to indicate the excess
production or to compute the impact of
rroduct mix on the Indian sector as many
of these permission letters/No Objection
fetters did not indicate capacities for such
ttems. Imports of raw materials are allow-
ed to drug munufacturing firms by techni-
cal authorities and import control authon-
ties on replenishment basis and therefore
foreign exchange outgo 1s dircctly related
to the production of manufacturing units
concemed which invulves impotted raw
materials. It 18 likely that forcign exchange
requiremtnts may have increased on the
basis of production of drugs taken up by
the manufucturing unit based upon per-
mission/no objection letters,

FORr1GN ASSISIANCE FOR SILENT VarLLiy
Hypro Brecimic Prosircr

1841. SHRI M. M JOSEPH : Wilj the
Munmster of IRRIGATION AND POWER
be pleased to state :

(a) how much aid assistance has been
recesved from or assured by the friendly
countries, especially from Canada in re-
gard to Silent Valley Hydro-Electric Pro-

pct; and
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{b) if aid has not been sought for, what
action Government proposts to take in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) .
{a) No aid or assistance has s0 far been
received from or awured by amy country
for the vilent Valley Hydro Eleciric Pio-
ject.

(by The Kerala State Electricty Boaid
has been authorised 1o procced with the
execution of the Project as o part of the
Plan.

Ciraraicr or Kakkan Hypro Erecrric
ScueME IN Korara

1842. SHRI M. M. JOSEPH : Wil the
Minister of TRRIGATION AND POWER

be pleased 1o state ;

{a) the time by which Kukkad Hydio
Electric Scheme in Kerala is expected to
be cleared; and

{b) the steps taken by Government fu
its implementation ?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND PO-
WER ($HRJI SIDDHESHWAR PRASAD:
(a) and (b) The report of the Kakkad Hy-
dio Flectric Project is wnder ¢aamination

in the Central Water and Power Commis
sion {Powcr Wing). Certain features of the

Project ale inudequate and udditi'nl in-
vestigntions are necessary. ‘The proj ct can
be cleared for implementation onlv after
these are completed bv the State authori-
ties and the Project is foond feasible

DerEroFNT UNIT RY  GoOvIRNMINT  §0\P
FACTORY, KARNATAKA

1843. SHRI S. B. PATIL: Will the
Minister of PETROLEUM AND CHEMI-
CAIS be pleased to state :

(a) whether the GQovernment Soap
Factory of Karnataka has opplied for
permission for Detergent Unit;

(b) whether the scarce raw.materials
required for the detergent umit of the
Government Soap Factory are ovailable;
and
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(c) if not, whether it is justifiable to get
them imported with valuable foreign ex-
change.

THE MINISTER OF STATF IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN)Y: (a) Yes, Sir, The Government
Svap Factory of Karnataka have been
ivued an industrial licence for the estab
hishment of a 10,000 tonnes per annum
syothetic detergent plant

(b) Two of the mujor 1aw  muterials
vir. Alkyl Benzene and Sulphur are not
presently available  indigenowsly  Indun
Petro-chemicals  Corporation 1t ate
hawever, setting up facilitics tor the madu-
future of alkvl bepsene which we expee-
tedd 1o be completed by 1476

1¢) Replacement f soap b synthetic
detergents ancieases  the  avalability  of
edible oils for human consumption, It ulvy
goes 1o reduce the imports  of tallow
requied for the manufuctute of soaps.

Tuaracms or Priam
taont Caong

1884, SHRI SHANKER RA( SAVANT-
Will the Mimster of PETROLFUM AND
CHEMICALS be pleased to state @

(a) what are the commercial possic
b lities of obtaining petrol and diesel from
coal and other indigenous raw  material:

Aanp Distn

(b) how does the vost of petrol and
diesel s0 manufactured compare with the
cont of petrol and diesel manufactured out
of crude oil imported from Arab countries;

(c) whether Tndin is planning to manu-
factme petrol und diesel from coal and
other substances; and

td) if so, when will produciion “tart
«mul what quantily can be made avaiable”

THE MMNISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN) : (a) to (d). On the basis of the
eaploratory studies made so far by the
.N.uioml Committee on Science and
Technology and the Planning Commis-
Son, It has been decided 10 set up a
Rioup  to make a feasibility study for
©tablishing a plant for the mamfacture
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of oil from coal. Til this report becomes
available, it is not possible to work out
the details regarding date of production,
quantity and comparative cost etc. of the
oil to be extircted from coal,

XPANSION OF SHARE CAPITAL BY
HinvusTAN MoOTORS

1845, SHRI MANORANJAN HAZRA :
Wiil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

fu1 whether the General Motors of the
United States of America is already work-
g with  the Hindustan Molors both in
West Bengal and Tamil Nadu;

(b) whether for the expanmsion of the
Companvs  custing share capital of
R¢. 30 crores, the Hindustan Motor has
submitted a proposal to Government to
enable the General Motors of the USA.
for cquity participation:

(c) whether there is an outstanding
loan of Ry 17 crores of tte Hindustan
Motors to the USAID: and

{4y if the answers to parts (a), (b)),
and f¢) are in the affirmative, the reaction
of Government thereto ?

THE DFPUTY MINISTER N THE
MINISTRY OF LAW, JUSTICE AND
COMPANY ATFAIRS (SHRI BEDAB-
RATA BARUA)Y - (a) and (b). A state-
ment piving the information furnished b
the Mnistry of Heavy Industiy is laid on
the 1ible of the House, [Pluced sn Librar.
See No. 1T-6319 743

tcy and {d). A statement showing the
mio mation a8 on 31-12-1973, furnished
by the Mimstrv of Finance iy laid oa the
Fable of the House. {Plicel ;n Librg
See N IT-6319 74

A W & atwdt g § o fegw-

T
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PRODUCTION OF SYNTHETIC DETERGENT

1847. SHRI P. R. SHENOY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the number of applications for
licences for the production of synthetics
detergents pending disposal and the num-
ber disposed of so far; and

(b) the policy of Government regard-
ing the production of synthetic detergents
within the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) out of 105 applications for
industrial licences for the manufacture of
synthetic detergents received during the
years 1969—73, 35 applications have been
finally disposed of—in 15 cases letters of
intent have been issued while 20 have
been rejected. 70 applications are under
consideration.

(b) The production of synthetic deter-
gents is being encouraged as a substitute
for washing soaps with a view to make
available edible oils for human consump-
tion which would otherwise go into the
production of soaps. This will also help
reduce the imports of tallow required for
the manufacture of soaps.

DE-RESERVATION OF RESERVED CONSTI-
TUENCIES IN THE GENERAL ELECTIONS, 1976

1848. KUMARI KAMLA KUMARI:
Will the Minister of LAW, JUSTICE AND
COMPANY  AFFAIRS be pleased to
state :

(a) whether some of the reserved

constituencies in Bihar and Uttar Pradesh
are being de-reserved in the coming gene-
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raj elections to Lok Sabha in the year
1976; and

(b) if so, the names thereof and alsv
the reasons for deweserving the consti-
tuencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) and (b).
The Delimitation Commission has issued
its final order No. 8 on 8th December,
1973, regarding delimitation of parliamen-
lary and assembly con tituencies in the
State of Uttar Pradesh, and its order in
tespect of the State of Bihar is yet to b:

PHALGUNA 14, 1895 (S4K4)

Written Anywers

62

issued. A statement showing the parlia-
mentary constituencies in Uttar Pradesh
reserved for Scheduled Castes in the
Declimiiation Orders of 1966 and 1973, s
attached.

The delimitation of assembly and
parliamentary  constituencies and the
reservation of scats for Scheduled Castes
and Scheduled Tribes has been done on
the basis of 1971 Census figures accord-
ing to the provisions contained in the
Constitution and the Delimitation  Act,
1972, In so delimiting the constituencies.
some of the constituencies have undergone
change 1 oxtent, womposition and charac-
ter,

Stateme nt

STATEMENT SHOWING THE SCHEDLULFD € ASTES SFATS 1IN TiIF 1OK SABHA
FOR UTTAR PRADISIT

1965 Order Ocder No & of 1073
—_ e e e e i e e
L. 5-Buynor (8C) 5-Bijnor (SC)

2 17-Micrikh (SCY

3. 18-Hardoi (8CY

4. 20-Mohinlalganj (SC)
5. 26-Akbarpur (SC)

6. 28-Ramsanchighat (SC)
7. 34-Bastj (SC)

8, 37-Bansgaon (SC)

9. 46-Lalganj (SC)
49-8aidpur (8C) .
11, 53-Robortsganj (SC)
12, $7-Chail (SC)

13 62-Jalaun (5C)

.

14, 63-Ghatampur (SC)
15, 72-Firozabad {SC)
16. 75-Hathras (8¢) .

18-Misrikh (SC)
19-H wrdot (SCY
21-Mohanlalganj (8C)
27-Akbarpur (SC)
29-Ba; akank: (SC)
34-Basti (8C)
37-Banssg zen (SOY
46-Lalgan; (SC
49-8 ndprr (SO)
53-Robertsgany (SO
57-Chan (SC)

62 Jal e n (SO
03-Ghaw rpur (8,
T2E 0 100d (w3}

75-Fa v (SCy

17 1-Khurja (S0) T7-Khara ($C)
38, 84-5anaranpus 3¢y | 85-tiaidwar (LCY

31148 LSS/73
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frafam @
2 g=q gt faura st e da
3T

1 wromr Fordy w A, IO, TeeTaE faw |
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2. s qvY faer vy faatee &

wfage
1 3w, ST, g, sue, fard, &g, wTOW, |raY,
A, sTdedy, &z, wriE, avdere, o, fmina,

i, Erd, seraTag, de v fewre faam

frafaa g .
2w v fee et fraieer
aifesd
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2. T feam st Fraieer
3. ey gt Forerrr Sy Fraroer

B 3t
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INCREASE IN LICENSED CAPACITY FOR
Union CARBIDE

1850, SHRI MADHU LIMAYE: Wil
the Minister of PETROLEUM AND
CHEMICALS be ploased to state :

(a) whether it is a fact that the Union
Government has allowed a 100 per cent
increase in the licensed capacity for the
Union Carbide for low density polyethy-
lene;

{b) if so, the original capacity and the
new increase sanctioned; and

(¢) the reason for giving preference 1o
foreign companies over the indigenous
manufacturers;

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN) : (a) to (c). A letter of Intent
has been issued t0 M/s Union Carbude
India Ltd. for effecting substantial expan-
sion lo their licensed capacity from %000
tonnes to 20,000 tonnes/annum for many-
facture of L. D. Polyethylene.

There are ai present only two indige-
nous manufacturers (M/s Union Carbude
and M/s Alkali & Chemicals Corporation
of India) of L. D. Polyethylene, and
both of them are foreign majoiity con-
cerns.

M /s Alkali & Chemicals Corporation of
India have been permitted to enhance
their capacity from 10,000 tonmes to
13,000 tonnes/anmum under the fuller uti-
hization scheme of the Government. The
Indian Petrochemical Corporation Ltd.,
Baroda, a public sector undertaking is
implementing a project for the manufac-
ture of 80,000 tonnes of Low Density
Polyethylene, This project is expected to
be commissioned in 1976,

ExpansioN oF CAustic Soba Uwir 1N
KARANATAKA

1851. SHRI A, K. KOTRASHETTI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Ballarpur Paper and
Straw Board Products Limited have been
Jiven permission under the Monopolies and
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Restrictive Trade Praclices Act to expand
their caustic soda unit in Karnataka for
detergent complex;

(b) whether the unit has been given
any concessional power and land facilities
by Government; and

(c) if so, broad features of the con-
ceision given ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRY SHAHNAWAZ
KHAN) : (a) M/s. Ballarpur Paper and
Straw Board Mills Company Linmuted, who
are implementing an industrial licence for
the establishment of a Plant with an an-
nual capacity of 33,000 tomnes of caustic
soda, 16,500 tonnes of liquid chlorine and
10,000 tonnes of Hydrochloric acid, have
been ssued a letter of intent for effecting
expansion by 16500 tonmes per annum
of caustic soda and 14850 tonmnes of liguid
chlorine. The said expansion was found
to be outside the ambit of the Mono-
polies and Restrictive Trade Practices Act
1969 A letter of intent for the manu-
facture of 10000 tonnes per annum of

Sodwm Tripoly Phosphate has also been
issued to this party subject to clearance

under the MRTP Act. Their application
under the MRTP Act for the manufacture
of Sodium Tripoly Phosphate is under
consideration of Government.

(by and (c). Informatign is being col-
lected from the Government of Karnataka
and will be laid on the Table of the
House.

SETTING UP OF o THERMAL POWER STATION
PrADESH

IN ANDHRA

1852. SHRI M. RAM GOPAL
REDDY :
SHRI K. KODANDA RAMI
REDDY :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is a proposal to set
up a thermal power station in Andhra
Pradesh shortly; and

(b) if so, the site selected for the pro-
posed station ?
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THE DBPUTY MINKSTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). A proposal for
cstablishing a thermal power stailon, at
a point between lIbrahim Patwam and
K_oudnpali. sbout 10 km from Vijayawnda,
with a capacity of 2 units of 200 MW

has been approved by the Planning Com-
mission,

SPENDING OF AMOUNT BY IDIAN  Prag-
MACEUTICAL INDUSTRY

1835. SHRI RAM PARKASH: wil

the Minister of PETROLEUM D
CHEMICALS be pleased to state - AN

(a) whether Indian Pharmaceutical
Industry have expressed its inability to
spend any amovnt on basic research: and
. (b} if so, the reasons forwarded by the
industry 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN) - (a) No, Sir.

(b) Does not arise.

Tord ® sieifire wiet T W
1854. ot TwTAMIT wWrest : sy
T sieft g T o g F B

(%) wr 3w | rhfrs waf g
frem F@ Ffae W o ¥ soord,
1974 %1 ¥ sHfat & graay g
Y WSt T 7 FAT Ao oAy
¥ sfafafady o1 915 aiar faeeht &

wrifow fear o foed ay wxd o
Jufewa & |

(&) 71 ¥ @t afgr ot ufe-
frferatt @ = & o @ qfvae v A
g ferd; ol

() afx g, A s o< g B
¥ sfafear & aar st frae @
S At of ey e v WYy ?

T waron § Uit (ot wy
wRget) (%) ot
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SuorTACE OF Raw MArEmiais ror Davo
INDUSTRY

1856, SHRI K. MALLANNA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) whether the stocks of raw materials
with the drug industry are fast drying up
and the agencies responsible for replenish-
mg the stocks are yet to wake up to the
realities of the situation; and

(b) if so, the broad outlines regarding
the policy of Government in this regatd ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b). Raw matenals
required by the drug indusiry fall under
two categories :

(i) imported; and
(i) indigenous,

Wrisien Anewery

Reparding imported raw materials, inter-
national availability of some of the items
has become difficult recently, Eflorts are
being made tu procure these items with
the assistance of branches and subsidiaries
of such of these foreign companies whose
parent organisations are manufacuring
those items and letters of authouity could
be issued in appropriate cases. In respect
of indigenons raw matenals some shortages
have been reported from tme to time.
The difficulties have been discussed with
the amociations of the drug mamifacturers
and appropriate steps taken/are ‘being
tahen to influence releases of the raw
materials conciined from their manufac-
turers.

SWITFH 1N FULI FOR GENFRATING UNITS AT
TROMBAY, AHMEDABD, DuUYARAR
AND BARAUNI

1857.SHRI D B. CHANDRA
GOWDA : Will the Minister of PETRO-
LEUM AND CHEMICALS bte pleased to
stabe .



69

{a) whether more than ome million
tonnés of furmace olf can be saved annusily
if generating units of the four power
Houses—Trombay, Ahmedibad, Dbuvaian
and Barausi, now using furnace oil, swit.h
over to coal;

(b) if so, whether it is a fact that all
these piants depnd on th secured supply
of coal; and

\¢) whether Government proposs to
review I policy in this regard; and if so,
ths policy formulated ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHFMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). A substantial
quantity of oil can be saved if the power
huuses at Trombay, Ahmedabad, Dhuvaran
and Barauni switch over from oil to coal.
Ths will However dep:nd on the scoured
wpply of adequate quantities of coal.
Secondary processing facilities will also be
iequired at Koyali Refinery,

(¢) In respect of the umits which are
capoble of comveision at the above four
power houses, CWEPC has drown up plans
tor switching over to coal. Necewaiy steps
arg also being taken to link and make
avpilable the requisite quantity of coal to
cach Thermal Power Station,

. RipoRT OF TARITT COMMISSION ON PRICES

OF ALCOHAL

1858. SHR! E. V. VIKHE PATIL : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased 1o state :

{a) whether Government have received
the report of the Tarif Commission sug-
peting docrease in the price of ulcchol;
und

(h) if so, the action taken or proposed

~to bs tuken on that report?

THE MINTSTER OF STATF IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (S SHAHNAMAZ
KHAN)Y ; (a) N, Sir.

(6) Does ot srise.
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CaracrTy OF FERTILISER PLANTS IN
PRIVATE SECTOR
1859, SHR} NAWAL KISHORE
SHARMA : Will the Minister of PETRO-

LEUM ANL) CHEMICALS be pleased to
state :

(a) the total installed capacity of ferti-
liser production in the private sector in the
country;

{b) whether the production of fertiliser
in the private sector is in accordance with
the instalied capacity; and

{c) if not, the reasons for the short-fall
and the steps loken by Government to see
that shortfall does not continug 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI SHAHNAWAZ
KHAN) ; (a) to (c). A stutement is laid
on the Table of the House. [Placed in
Library. See No. LT-6320/74)

LAYING OF NEW RAILWAY LINES AND
DOUBLING OF LiNES IN KerAr4 DURING
Firtun PLan

1860. SHRIMATI BHARGAV! THAN-
KAPPAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the salient featurcs of the scheme
for laying mew Railway lines in Kerala
during the Fifth Five Year Plan period;
and

(b) whether any scheme to doubie anv
Railway lines in Kerala is under conidera-
tion of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ({SHRI
MOHD. SHAFI QURESHI) : (a) Propo-
sals for the Fifth Five Year Plan have not
yet been finalised. However, the comstruc-
tion of the B.G. line from Tirunclveli to
Trivandrum with a branch line to Kanya-
kumari, o part of which falls in Kerala,
is already in progress.

{b) No new scheme is under conside-
ration.

SABOTAGE SUSPECTED IN MOVEMENT OF
CoaL TO StEEL INpUITRY

1861, SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of RAIL-
WAYS be plessed to state:
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(a) whether some sort of sabotags was
soing on the Railways for paralysing
movement of cosl to the steel indusiry;
and

(b) if so, the reactions of Government
?

THE DEPUTY MNINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Re-
pested staff agitations have affocted loading
of coal for Steel Plants from the Bengal-
Biliar ficlds, in recent months.

(b) Government is seized of the prob-
lem and offorts are being made to prevent
such agitations affecting railway operstion.

DaAINAGE SCHEMps RELATING TO FLOOD
conTRoL ror KmmarLa

1862. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether Kerals Government have

of Kerala in implementing the proposed
schemes: if so, to what extent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The State Government
of Kersla had formulated in 1963 a draft
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part of the State Plan, The emuns
implemented a0 far bave bemsfited abunt

;
3

1863. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleassd to state
the total financial assistance given to the

The Central assistance to
given in the form of block loans and grants
not related to any particular sector of de-
velopment or projoct. The tofal Plan out-
lay of Kerals in the last three years (1970-
71 to 1972-73) was Rs. 170.00 crores, of
which Central amistance was Rs. 100.70
crores.

REPAIRS OF FAULTY MACHNES or COCinN
prvimon of FACT

1864. SHRI K. P. UNNIKRISHNAN :
SHRI VAYALAR RAVL:
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production system continoe to be un-
rectified; snd if so, the reasons therefor;

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
: (x) to (d). The information is
being collected and will be laid on the
Table of the Home.

SeTTING UP OF Ranway HosPITALS AND
HealTd Untrs aT RAILWAY STATIONS AND

1895 (SAKA) Written Answers 74

Will the Minister of RAILWAYS be
pleased to state ;

(a) the names of the Rallway stations
in Gujarat State where Rslway Hospitals
and Heaith Units have been set up for
the employees and broad features of faci-
hues made available therein;

(b) the oumber of employees working
in each station who are benefiled; and

(c) whether Government propose to &8~
tablish more hospitals; if so, the names of
the places?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

GUIARAT STATE MOHD. SHAFT QURESHI) - (a) amd
1865, SHRT D. P. JADEJA : (b). A statement is attached.
SHRI VEKARIA : (c) No.
STATEMENT
ﬁé. Name of Hospital/Health Unit No. of .w
served
1 2 3 4
Hospirals
1. Sabarmati 3241 Bothndoorand
outdoor faci-
Ities available
2, Pratapnagar . 28901 Do.
3. Gandhidham 2046 Do
4. Rajkot B 18115 Do
5. Bhavanagar Para 14432 Do
6. Dohad (Workshop) 463} Do
7. Bulsar 1105% Do
Health Units
1. Surat 1663 Only outdoor
feciiies  avail-
able
2. Udhna 1454 Do
3. Ahmedabad . 2670 Do
4. Kankaris . 4500 Do
5. Ansad . 2562 Do.
6. Beroda Siation 1501 Do.
7. Baroda Yard . . 2167 Do.
8. Broach . . . 2732 Do.
9, Dabhoi . . 1635 Do.
10, Santbasar . . 507 Do.
11. 2403 Do.
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1 3 K] 4
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12 8 humati (B G Oily outdoor
Sabym=ti (M G} 3241 facilities available
13 Veomeam 1544 Do.
14 * f{.ole; Pratapnage; 260 Do
15 Mab,a 199 Do
16 Dhirawadhara 1 Do.
17 Surendrsh:par 1942 Do.
18 WanLanur 1124 Do,
19 Mon 1150 Do,
20 Jam:» v 1281 Do
2t Mch ain 3836 Do
22 Obkhn 829 Do
23 Hips 1085 Do
24 Hunnnagu 860 Do
2% Junig~dh 1197 Po
26 Jotal ar 1842 Do
27 Gt wind 240 IR
28 P !.nda 864 Do
20 N 3w & 296 Do
0 "t €58 ™
1 Dol In 1344 Do
12 Mord Jr 1177 Do
11 v oroavel 957 Do
24 Dbhoika 593 Do
W DPBie D 7. uy Dehod 431 nDo
I Dchils ™ 2017 Do
37 v udh nput S44 ix
38 Pshaopu 117 Do
19 koindla Port i L

In addiwn u above Louch up Dispensorns are oo funcuioning
(3) Kkalol, (4)Dwarks

{2) Lto.o Colom  Ragkot

CoMvERSION OF SaMuTiPur Darssi «NOA
RAXAUL MFTRF GAUGF 1INL INTO BROAD
G'UGE

1466 SHRI BHOGENDRA THA Wi
the Minter of RAILWAYS be pleased to
refer to the reply given to Unstarred Ques-
tiog No 258 on the 13th Novembor 1974
regarding exfension of broad guage hnes
frop Semastiru- to Raxaul via Darbhaega
and from Muwaffarpur via Mothan and
state

(a) whether examinabon of the ecngi-
neering and traffic survev reports for con~
versinn  of  Semastpur-Darbhangs -Raxaol
Metre Gauge hae to Brosd Gauge line and
for Yhonpharput 1 ukaha Ras) lmk has since
been complefed, and

at (1) Nadiad
(5) Bhuy and (6) Bhildh

(b) if so, the broad outhines thereof
amd decrion taken regording schedule of
sturang and completion of the worh?

THF DFPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (BHRI
MOHD SHAFI QURESHI) ' (a) and (b)
The survey reporis have been examined It
s proposed to include conversion of Samas-
tpur Durbhangs metre gauge soctron mto
broad gauge ' the Rallway Budpet for
1974-7% at an estunated eont of Rs 479
ctores The conversion of metre gauge line
10 Raxaul wa Muzaffarpur/Darbhangs s
a0 under consideration. Actual werk will
commence afler completion of the finyl lo-
cation enmnecting survey proposed 16 be
tuhen up in 1974-7S, JhanjbarpurLankaha-
buzar MG mall Fink Oengh 42,50 ks ;
cost R, 2 58 croves) is ales Delug included
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in the Bufiger for 1974-75, No firm sche-
dule for completion of these works can
be indicated s this stage.
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CHANGE N THRE DECISION TAKEN ON THF
CONSTRUCTION OF OVERBRIDGE AT SONA-

THANL RAILWAY GAte (S.C. RaLway)

1867. SHRI BHOGFNDRA JHA - will
the Minister of RAILWAYS be pleased to
state :

fa) whether it 'was decided to have
Raillway overbridge at Sonathana Raflwav
sate near Umi Station on South Central
Rafway;

(b} if so, whether the decision has since
heen changed and has been decided to
p ovide the Railwa, over-bridge at some
ather station;

{e} f so the salent features thercof

(d) whether anv representation wn this
connection was submit 10 the Gensral
M inuger, S C, Railway by Negaiik Ag
badr of Umn town,

(ey il »0 the salenmt feaime thereof,
ami

{fy deeniom tnken thercon

THE DFPUTY MINISTIR IN THE
MINISTRY OF RA LWAYS (SHR!
MOHD KHAF! QURFSHDY (a) The
proposal of Maharashtra State Govern
ment for construct of a road over-bridge
n replucement of lewel crosung No 166
between Umn & Karkhel Slauons on
Secunderabad-Manmsd secton of  South
Central  Railway has not been developed
30 far as the Stare Governmem have ad-
vised on 5 2-1973 w treat the proposal
dropped for the preseni,

(b} No.

¢} Does noi arise.

(d) No.

(¢) and ¢f). Do not arise.

Rerort oF C.BL Inoumy o Woexmva
or PCIL
1868, SHRI BIRENDER SINGH RAO-

SHRI MUKHMTIAR SINGH
MALIK 2 -

PHALGUNA 14, 1895 (S4K.4)
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Wilt the Minister of PETROLEUM
AND CHEMICALS be pldased to state:

(a) whether Government have since re-
ceived the report of the C.B.I. on the in-
quities made against Trombay Uit of
Fertilizer Corporation of India about the
losse, suffered during the year 1968.70;
and

(b) if so, the number of persons who
have b2en found guilty and action taken
agumnst them by Governmeot 7

THE MINISTER OF STATF IN THE
MINISTRY OF PETROLFUM AND
CHFMICALS  (SHRI  SHAHNAWAZ
KHAN) (a) No, Sir

(h) Dnes not arse.

Bisty FOR ALLOTMENT 01 Kerostwr On
Quots To STATES
1870 SHRI BIRENDER SINGH RAO.
Will the M nisder of PETROLELUM AND
CHEMICALS he pleased to state the basis
on whih Kerosene Oil quota iy allotted to
the va wous Stat2s ?

THE MINISTER OF STATF IN THE
MINISTRY  OF  PETROLEUM  AND
CHIFMICALS ISHRI1 SHATINAWAZ
hR1iAN}) Regquirements of Keroswne Onl
fyr the different States ae estimated on
the ha,is of past sales under conditions
of free availabihty and the prowth factor
os determwned by the Demam! Forecasune
Cell of this Minstry, Quote~ of Kervene
thl are them laid down for the differemt
States on a month 10 month basw after
taking note of seasonnl fluctuatens In
case the totaj availahility of product Y-
shoit of the total reguiwements of the
States, or when there are other coustruin
quotas are reduced as mecessan 1o fult
the availability.

Loss surrerip 8y J O.C ror lare: ur ane-
s v ProcrDURE FOr Crunr D

1871. SHRI BIRENDER SINGH RAO
Will the Minister of PFTROLT'UM AND
CHEM'CALS be pleased to state

{a) whether Government arc awaic that
Ind.an O# Corporation has suffered a hure
Joss jn crude o dehls because of yregn-
Taritios m the procedure dunng the last
three years;
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{b) whether Government have inguired
ioto the matter; and

(c) if so, the action taken or proposed
to be taken by Government against the
defaulting officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (%) to (c). The required infor-
mation is being collected and will be laid
on the Table of the House in due course.

M/s. Abbott during the last three years
and if s0, in what quantities and at what

"

{b) whether some of these itema

(8) i not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Information is being col-
lected and will be laid on the Table of
the House.

{b) Canalisation of imports throngh
ST.C. was effected from 1st April, 1970
with a view to eonsure price benefit for
consumers in the prices of formulations
and to safeguard the menufacturers of
jndigenous materials by adopiing a sysiem
of pooled prices. Cetalisation slso en
sbles purchases to be made by ST.C. »t

May & Bager AND orTEER Firus

1873, SHRI K. 8. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleassd to state:

(a) whether M/s. May & Baker a 100
per cent foreign firm has been recommend-

eign exchange compel the branch of
fims to reduce their equity to
cent 7

i

g

|

g &g

5

g8 g
3§97 83 1uE

2

CHEMICALS

companies including M/s May & Baker
is under comsideration of Government,

(b} While M/s Indo Pharma Pharma-
ceutical Works Lid. have granted sn indus-
trial licence for the manufacture of Metro-
midazole wiih 2 capacity of 4 foanes per

s from other omupanios
are under consideration of Gévermment,
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(¢} Yeu, Sir. The Task Force on Drugs
and Pharmaceuticals set up by the Plan-
‘ping Commission have asmessed the demand
of Metroaidazole at 50 tonnes by the end
of fitth plan ie. year 1978-79.

(d) The application of M/s. May &
Baker for manufectwre of Metronidazole
was recsived in December, 1971 whercas
those from M/s. Unichem, CIPLA, 1DPL,
and Suneeta were received much later,

(e) As per guidelines insued by Ministry
of Finance, Companies with Yorelgn holding
exceeding 75% are required to raiss 40%
of the estimated cost of expamsion, by
imsue of additional equity capital (inclusive
of premium. if any) to Indians only with-
in a reasonable time limit,

“ON ACCOUNT” PAYMENT TO SURSTTIUTE
WonkErs AND CASUAL Lanouns

1874. SHRI JHARKHANDE RAI - Will
the Minister of RATLWAYS be pleased to
state :

(a) whether substitute workers and
casual labourers who have been gransed
temporary status and bave been contribut-
ing to provident fund have mot been given
“on account” payment towards arrears of
third Pay Commission scales; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Substituie workers and casual Iabour-
ers who were drawing pay in the autho-
rised scales as on 1st January 1973 and
continued to be in service on 1st January.
1974 have been allowed “on sccount” pay-
ment towards arrears of Third Pay Com-
mission acalea,

Innia’s On Comms, o PAYMENTS PRORLEM
1875. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased 10 state :

(a) whether India’s ol crisia is basi-
cally u payments problem;

(b} i %0, the facts theresbout; and
(¢} seps taken to solve this problem 7
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
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KHAN) : (=) to (c). The price of crude
oil bas increased steeply since the begin-
ning of 1974, The main probiem, there-
fore, is not of the availability of crude oil
but that of meeting the exorbitant foreign
exchangs cost. QGovernment have taken a
number of measures to meet the situation
which nclude, inter alia, the following :

(i) Placing increasing reliance on
alternative sources of energy.

(ii) Curbing the inessential consump-
tion of oil products.

(i) Maximising exports to meet the
cost of oil imports for the essen-
tially needed requirements of the
economy.

(iv) Intensifying activity for maximi-
sation of indigenous production
of crude oil etc.

AoquistTion oF MaJomiry Smames oF On
Tnmea Ln.
1876 SHRI MOHINDER SINGH
GILL :

KHAN) :

acquiring a majority of the shares of Oil
Indin Lid. is still under comsideration. No

specific deciston has yet been taken

IDA Loan 1o INDtAN Ranways

1877. SHRI MOHINDER SINGH
GILL :

SHRI NARENDRA SINGH :

Will the Minister of RAILWAYS be
pleased to stats :

{a) the amount of help in dollars re-
ceived from Internstional Development
Association for improvenwent and moder-
nisation of Indian Railways; and

(b) wimt will be the mode of repay-

mont and the imports to be made oul of
this credit.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD. SHAFI QURESHI): (a) The
Intersationn] Development Association
have given a credit of US dollars B0 mil
Yion for the improvement and modernisa-
tien of Indian Railways. The agreement
for the credit has been sigoed on 2ist
December 1973,

(b) The credit is repayable in SO vears
with & moratoriurn on repasyment for the
first ten years., The credit carries no in-
terest but only a service charge of three-
fourths of obe per ctnl per annum,

The credit will finance import of com-
ponents and raw materjals for the manu-
factore of rolting stock, items for track
renewal and bridge works line capacits
works, sigmalling amd electrification schemes
snd plant and machinery,

Apvice arven 1o Hige Court sy Govern-
MENT TO CURTAIL VACATION

1878. SHRT M RAM GOPAL REDDY.
Will the Muuster of LAW, JUSTICE AND
COMPANY AFFATRS be pleased to
shate :

{a) whether Government have advised
all High Courts to curtail their vacation
and ensure that working days in a year
do not fali below 210; and

(b) if so, the reasoms therefor 7

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GORHALE) : (a) Yes Sir.

(&) This was done since 1960 with a
view to enabling the High Courts to devole
more time 10 the disposal of cnses

CANpELIATION oF TrAamNs on  SouTH
Fastean RALwWAY puming Freruany
1974

1§79: SHRI M. RAM GOPAL
REDDY :

SHRI M. SUDARSANAM ;
Will the Minister of RAILWAYS be
pleased to state :
{a) whellwr a tumber of traing were
taopelied om the South Eastern Raliway
during Felyuary, 1974; snd

MARCH $, 1974
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(b) if so, thie reasoms thersfor and lost
incuired by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD., SHAFY QURESHT): (a) Yet

(b) Dut to waridus siaff agitatioms, a

number of tiains had to ba cancelled, The
information of loss is being worked out
and will bs plsced on the tble of the
Sabha,
o fesfvos, afras ok & dx vk
wiyat

1830. WY GEWT wwf ¥T TW WAV
Wy TR HY U H

(%) ofrew =3 § oy fedam,
weady § WIEN F OWTE § aur w
wrewt & g faeeht wifear s st of;
ot

(&) 3 miedi &t g7 W A
g apRr Ay 7

W AT W esel (st e
ot wielt) (% ) gfresy Yo & e
weer 97 favA oF Ad (1-2-1973 X
31-1-1974 A%) § Wi oy welt mav
o= FTeof] & T Ay Y iy oy ey
s &

(&) ¥ &% wos f w6 w71 daw
¥ ol W Wy gt g & R
wrrer gaTeE gy oY TErE Aar
WA Harwy & wrq fivee g car it
T & Wvowrs miea oy sl
gt wre W € ol
W W W e I N

o oo e ¥ awn

1881, s quwr awf :  war dw
ot g e o P T i

(%) v of wiiw %
o e wy F ol ¥ o
s Frely 82 welt
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(o) tottr & wifirdt ¥ v o ¥
war wrer ) ol

() e & awr oy A qag T
wwty & fird aowreqra WY o ey
Agwaiwrg?

ot warww & Sl (it wyewre weh
wiht) : (%) o, 73 & wd, 74
a%, v 9 & wafgd g6 v Wi
1120 &7 ward wfert s &
o w94 faw &t 120 fay
R TP o

(&) fefwer sfcarafas sfeareat,
wHfrdi w91 9FET FIRT AT,
AT GIAT ®  WAY WY ST w7 e
e, sy oY faenme, 1973 @ @
9q qv 1§ ¥ N¥W FrfE T wigEt &
A7 4 g $ AT 9 )

() T somer g wifya % ao
QU TCHEHT U1 A Gl W3
a7 et e feay wrar &+ o Y
sTawwaT EF &, WNEA B guR
¥ & M7 fiy afeem w@d wd
¢

SoorTack oF O IN GENERATION OF
Powen

1882, SHR] SHANKERAO SAVANT :
Will the Minister of IRRIGATION AND
POWER be pleated to state;

(2) whether the shortage of vil has
affected generstion of power; and

(b} if so. the steps taken or proposed
to be mken 10 meet this contingency ?

THE DEPUTY WMINISTER IN THE
MINISTRY OF TRRIGATION AND
POWER (SHRX SIDDHESHWAR PRA-
SAD) ;' (a} The current o) shortage has
caused asnxiely about smooth Fusctioning
of yomé of the thermsl power stations,
& wen in toal burning power stations ye-
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condary oi] fuels are required where pul-
verised fuel fising is employed. No reduc-
tion of power generstion bas occurred.

(by The following sieps have been
taken to reduce dependency on Ol 1

(i) The State Electricity Boards have
been instructed to observe utmost
economy in the comsumption of
cil. Attempis are being made
to operate the thermal plants at
higher load factors, to the ex-
tent possible 30 as to reduce the
peed for oil.

(ii) 1L has been decided to convert
oil fired boilers to coal fired
boilers in thermal power stations
and action has been initiated in
this direction.

(bi) An assessment of the mimimum
requirements of oil for power
siations has been made and efforts
are being made fo meei these
requirements fully,

(iv) Special aoxiliary equipment 13
being installed jn certain power
stations emabling wuse of the
quality of oil now readily avail-
able.

NON-AVARABLILITY OF  AUTHENTICVTED
VERSION OF valfoUs Laws, RBuig« o
REGULATIONS IN THI VARIOUS LANGLAGFS

1883. SHRI S. C. SAMANTA: Wil
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased 10
stage -

{a) whether the authenticated versions
of various laws, rules and regulations in
the language of the Union and other Isngu-
ages are pot available at District and State
Capitals either at sale depcis at Govern-
mem levels or even privalely although a
large amount of work bes already been
done in bringing out authenticated and
transiated versions:

(b) whether any steps have been wbken
to popularise the work being doae by the
Officisl Languages (Legislative) Commis-
sion and other bodies; and

{c) if not, the roesoms therefor ?
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(a) whether Goveroment are aware of
the Controller of the reported statement by the Iranian Fin-

(Hindi-Baglishy of Central Acts which

texts in Hindi aoce Minister that the oil producing coun-
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J’.ﬁ"&m OF RAILWAYS ‘“(g:;
MOHD SHAFY QURESHI) : (a) Yes.

(by The policy of ‘one union jn one
industry’ fs acospied but the ways and
means to achieve this objective are to be
worked out.

PLANS FOR USE OF WATER FOR InmsoaTion
Anp Hyoso BLecTase POWER IN PirT
PLAN

1887. SHRI RANABAHADUR SINGH:
Will the Minister of IRRIGATION AND
POWER be ploised to siate :

(a) whether Government have emphasis-
od the need for formulatoin of realistic
master plans for use of water in irriga-
tion, hrydro-electric power, rural and urban
water supplies and for flood coatrol ope-
rations in order to achieve maximum bene-
fit for the welfare of the people from th:
large and major projects under construc-
tion, like Mahanadi, Hasdeo and Bodhghat:

H

POWER (SHR] SIDDESHWAR PRA-
SAD) : (a) and (b). The nted for for-
mulation of comprebensive river basin
plans taking inio sccount the various uses
of water have been emphasised in the
various Plan documents and in the report
of the Jrrigation Commission. While Plan-
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DEeLAY IN DESPATCH OF READY MADE
MATERIALS Y Bmitar StesL Prant

1888. SHR] RANABAHADUR SINGH:
WID the Minister of RAILWAYS be pleas-
ed to state :

(2) whether the want of Railway wagons
is causing a considerable delay in despatch
of ready made materinls by the Bhilaj Stect
Plant;

(b) whether the ready made material
is piling there to the great inconvenjence of
the management; and

(cy if so, the steps Gowvernment pro-
pose to lake m this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) 1, 717,
130 ionnes of finished steel material were
despatched on an average per month from
Bhilai Steel Plan during the last six monhts
ie. from August 1973 to January 1974,
There were, however, some delays in the
supply of wagons to this sleel plant for
lifting the finished products duoriag these
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(¢) If normal working conditions pre-
lwys

vall, there is mp difficulty for Ra
1o meet the demand for wagons fromy

this Stec! Plant.
FIP-RAAAC AW W | gy
qr raateht § g a7 4Y fewd WA
&1 qea™

1889 WY PERNETY WO : W
Lo vt T R A F S

(%) 1T FETI-AET dum
q & SIS a1 WAV ¥ qF ar &
st oivew # fieeft dvorar o farame e
@t & o e af et S oar
et whE & 9w & fo
a1 4§ feframararad ; o)

(@) afx gt & o ®7 7% frnfam
# fagr w7

W dareg § IuAR (st qEew
woht wowit): (%)} A, grar-sr
o WA AT W G A TE o

it § afefom fesd sew W
domrew A}
(&) svr =gF 92w |
TNy gutery TR & aw frdvant
ey T aTe e SN e
1890, St pwwET™ woNw : ¥
YW udY Iy AT Y T e
(%) w7 IATAC IAT (A WY &
79 frdrawt ¥ Grwd, 1974 & ‘Fraure
qUTY W Y AT ST a
() afxgt, A 3 widk war oy,
A
L {T) W oavEed § weeT A oam
mdacfy @} ?
o o oo § wavlt (st e
ot gidl) ;- (%) A
o () afre (). ser Y 3EaT )
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wf o wry¥ ok ¥ fog wm wiw
wewre wt Spéy
1891, St pww W wOWW : WY -
¥ WOl 1y WA WY BT SO e
(%) W wer s¥w FH K U
®yo writ A W aved fae &
fag ¥ woere ¥ apdu ey
(&) afx gt, o v& avew F aoerc
#t wrdt dvorar war §; W
() 7k Y omd fewd A abr
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On ExrromaTioN BY Iba v O

Proovcmng COUNTRiES

1892. SHRI K. LAKKAPPA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Fodia is to acquire areas
in oil producing couvatries for exploration,

(b) if so, whether any area has been
obtained; and

{c) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] SHAHNAWAZ
KHAN) : (a) Bfforts to acquire aress
sbroad for ofl exploration have been made
in the past and will be continued.

{b) Yes, Sir.
{c) The areas already secured are:
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{1} An offshore area coniprising four
blocks, in the Persian Gulf under a Joint
Structure Agreement dated Japuary 19,
1968, between Hydrocarbons India Private
Limited (a fully owned subsidiary com-
pany (of ONGC). The pational [Iranman
Oil Company the Phillips Petroleum Co
of USA and the AGIP of Italy.

(2) A land area in the southern part
of Iraq, under a service contract, dated
August 22 1973 between the ONGC and
Iraq National O1l Company,

IRADEQUATE TRANSPORT HINDERING
Coar-Steer Berr

1893. SHRI K. LAKKAPPA :
SHR1 P GANGADEB :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether inadequate Railway trans
port is responsible in the smooth operation
of established capacities in the economy,
particularly in the coal-steel belt of the
country; and

rhy whether indusirial relations on the

Raitways ate responsible for the disrup
tuop of Ratlway services ?

THE DEPUTY MINISTER IN THI
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI): (a) Ral
transport in terms of wagons, locomotives
and other fucihities, are adecquale 1o meet
the demands of the present industrial pro-
duction 10 the coal/steel belt, The wagon

MARCH 5, 1974
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Fanvre oF Brock INsTRUMBNT AT
Bount SmamonN (Samoix Divisson)

1898, SHR] RAMAVATAR SHASTRI:
SHRf BHOLA MANJHI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the block instrument, the
appatatus to grant and obtain line clear
for incoming and outgoing trains at Pirati
station in Scaldah Division (E. Railway)
failed both on up and down direction~
concerning the block sections at both ends
on 28th July, 1973 and it remamed out
of order for days together;

{b) what system for passing trains was
followed during the period of failure of
the instrument at thie station,

{c) whether Assistant Slalwn Master on
duty was assaulted by people for deten-
tion of trans, caused on account of the
said failure,

(dy whethe: any additional complement
of staff was provided at the station to cope
with the situation, if so, at what slac
and

te) why the Signal and Telecommunica-
tion Department could not recifv  the
imslipment within a reasomable period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) - (a) Yes the
Blockh Instrument connected to Madbyam-
gram side failed at 17.45 hrs. and conti-
nued till morning of 30-7-1973,

(b} Trams were passed on Paper Linc
Clear System.

{c) No.
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Proroszd InquaY DVIO vHR Saim Porwcy
or PVC Rpsaiy a¥ MRTP Cosmassson

1897. SHRI RAMAVATAR SHASTRL:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be plenscd to state:

(a) whether some of the cable manu-
factarers bave approachsd the Monopolies
and Restricive Trade Practices Commis-
sion for instituting an inquiry into the sales
policy followed by the mamufacturers of
PVC resing; and

(b) if so, the main features thereof ?

IR98. SHR] RAMAVATAR SHASTRI:
SHRI RAM BHAGAT PASWAN:

MARCH 3, 1974

SHRI K. MALLANNA. :
Will the Minister of IRRIGATION

ed due to construction of the Kabini Pro-
ject in Karnataka; and

(b) if so, the reaclion of Government
thereon ?

THE DEPUTY MINISTER IN THR
MINISTRY OF IRRIGATION AND

. Out of this 3623 ha.
are stated to be cultivable including 103 ha.
within Kerala. Tn the project report, a
provision of about Rs. 2.5 crores
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faqfras Ty amT & fow 1948-49
% afnew wet fratoor adaw feamar
qv | fayt & w7t 8% 100 femlatex
A gy w7 faglor Y yor § 7 o
Tman & fag wia faar aar ¢
TATAE X AOTHE O ¥ 65 ezt
wek wow w1 foator 1947 7 W frar
Tt 4t dfen dowar o qu S
afwwtw s §Y %k & o, wdioE
wfs feafe W@ awiar w1 Jwd o
¥ 10 o o yemfory e Oy
aar, o8 vy oWy ey fewr war
worrhy & fearge (85 Reetiret
7% ) wow o Prwfor ww ff fer aa
w7t SRR e Wt U
T W A fpar AT a6 ww
Ty fpwre T Wi 3% €W dw §
wrewt st & frre o frfiews St
Ivwew gl | womfrg-aomitg W
T 1. 46wy vt wd fed Wi E )

e ¥ g% Sow deiw o veren
1901, Wio wfFrTCraw ofiw :

Wit e v el oy wed WY
T i fE

(%) wreim gdww frm grasin
(7ow wdw) § wqriye feg oy A
FhTe HTOAA 9T fpET ST wrdAT;

(w) 3w Tregrar v« 55 a1 ¥
AT TG A4 ¥EF FUEA FA IR
TN g FT; HIT

(7) z=%1 ufaad SmEA @
fradar § @41 v Frowid 71 feaar afa-
e T T A qwr § 7

S it coTE HaTea T
wely (oft wigwwrw wt) : (¥) & (7).
@ A rqiew - 57 w@ A
THTH 4w 4,95,000 WEQ T giar,
N 2,27,700 M T AT &
T, & T & g woifea o
W TREINAr 9T 118. 25 FUL TG
¥ anE Fr e § A EE AATY
1978 a% Frfufoas ORI UE FT A
o §

q afaiaar & fad wiw v aba
g et & afirs srta@ Srar ot
fafwer fafor usoot &7 sefier wwe
ST TReTeeI T gfaatat & frer
vadfag MwwIsaw @ )

ACCEPIANCE Of MoNoPOLIES CoMbafis-
510NS’ ProposaLs BY GABRIEL’S
Inpta LvuTep

1902. SHRI K. MALLANNA : Will the
MINISTER OF LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :
(n) whether Gabriel's India Limited
has offored to accopt the Monopolies Com-
mission’s propoeals for dilution of equity
in some modified form;
(b) if s0, the salient features of the
made by the Chafrman of the
Commission; and
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(s) the renstion of Covernmamt fn the
matter of getting MRTPC clearance for
the expunsion seheme so far as the foreign
collaborators are qomcerngd 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) The Repost of the
M.R.T.P. Commission under Section 21I
(3) (by of the MR.T.P. Act, 1989, in the
case of Gabriel india Limited, for expan-
sion 1o the capacity of shock absorbers has
been received by Government only on the
15th February, 1974 The Commission’s
proposals have not yot been pul acrows to
the applicants.

(b) and (c). The report of the Com-
mission is under consideration of the
Government,

Pi1AR FOR DIVERMIFICATION OF MANGALORE
CHrMICALS AND FERIMIZERS

1903, SHRI K. MALLANNA :
SHRI T. V. CHANDRASHE.

e ———

KHARAPPA VEERA-
BASAPPA :
Will the Minister of PETROLEUM
AND CHEMICALS be plcased to state -
ta) whether Managalore Chemicals and
Fentflizers has chalked owt a divensifica-
tugn plan;
4b) if so. the broad features regarding
its sage on product-mix; and
“(c) the value of imported equipment
reécéived so far for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). A proposal re-
ceived from M /s Mangalore Chemicals &
Fertilivers Ltd,, envisages establishment of
the following additfonal capacifies ;

103

() Ammonia 297000 t.p.a
) Urea . 339900 t p.a.
(8F) Niwric Acid 100%, 190000 ( p.s.
() NPK. (17:1717)

hudﬂon nitro- . »
phogphate 95000 t,p.a.
(M CANQEYLN) 165000 t.pa.

MABCH 3, 1974
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The 'total cont of the pooject is weliniat-
ed at Rs. 113 crores with & forcign ex-
change comipoment of Rs, 39.5 croces.

(c) No equipment have been imported
for thin purposs.

AGREEMENT BETWEEN F.CI. Anp Govaan-
MENT Oor [IRAQ POR SETTING UP OF A
FERTELIZER PLANT
1904. SHRI RAM BHAGAT PAS-

WAN :
SHRI B S BHAURA:

Will the Minister of PETROLEUM
AND CHEMICALS be picased to state :

(a2) whether Fertilizer Corpomtion of
India bas signed an agreement with Gov-
ernment of Iraq on technical assistance
for setting up of a Fertilizer Plam in Traqg;
and

(b) if so, the main festures of the

agreement 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN): (a) and (b). The Fertilizer
Corporstion of India have entered into an
agreemient with the State Organisation of
Industrinl Design and Construction, lraq.
The agreement epvisages injer alia provi-
sion of technical assistance, training Faci-
litses, preparation of Feasibility Reports.
Market Surveys, etc. al the request of the
Organisation by short-term deputation of
experts from herc. The agreomenmt is sob-
ject to ratification by the appropriate sutho
rities in both the coumtries and will be
operative for a peried of 3 years from
the date the rotification is notified hy ench
party.

Dieasi. Caasm Hite West BengAl Powen
PrANT

190S. SHRI INDRAJIT GUPTA : will
the Minister of TRRIGATION AND
POWER be ploased (o state :

{n) whether the ‘dlesel crisis has hit
West Bongal powes ylanin;

{0 B 0, tty what exiett: and

{c) the waps tuken f0 avery pewer crisie?
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. Attempts are being made
fo operate thermal power plants at
tigher load factors 10 the extent possible,

1.OC, Sapxmg Eourty PARTICIPATION BY
O P.E.C. INn New REFINERIEs IN INDIA

1906. SHR] INDRASIT GUPTA :
SHRI C K. CHANDRAPPAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Indian Oil Corporation has
invited equity participation by O.P.E.C.
members in new refineries in our country:
and

(b) if 0, the facts thereot?

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND
UHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). In the context
of the yecent changes in the world crude
wil supply situation, the possibilities of
seiting up joimt refineries in collaboration
with some of the oil producing countries
of the Middle Past, either in the oil pro-
dncing country itsell or in India are be
ing explored on a bilsteral basis, No final
decision has been reached

taager Fowep roz Power GrmsATion
IN Braax

1907. SHRI HAR! KISHORE SINGH :
Will the Minister of IRRIGATION AND
POWER be pleasedd to stale ;

(a) the tagget fxed for the Fourth Plan
period for power' generation and supply
in Bibar; ¢ :

by ghe mw 0 far;
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‘Jc)mmwtﬁewaw;

(d) the steps proposed to be tokenm in
the Fifth Plan period to meet the back-
log?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Additional capacity
of 765 MW was targefted to be commis-
sioned during the Fourth Plan period in
Bihar. 365 MW of generating capacity has
been commissioned till date and the re-
maining capacity is likely to be commis-
sioned duving the early part of the Fifth
Plan.

{c) The main reasons for the shortfall
in completion of the power gederstion
schemes are (i) delay in Civil works, (ii)
delay in supply of equipment, (iiy short-
age of essential material and (iv) inade-
quate funds.

{d) The Fifth Plan envisapes additional
capacity of 995 MW in Bihar. This will
meet the requirements of power in the
State.

DmrcT TRUN BCTWEEN NARKATAGANS—
SITAMARAS, DARBHANGA, SaMASTIFUR AND
PAHLEZAGHAT

1908. SHRI HARI KISHORE SINGH :
Will the Minister of RAILWAYS be pleas-
ed to statz the ressons for not having a
direct train between Narkatiaganj—Sita-
marhj Dharbhanga Samastipur Pahlczaghat
{North Easttrn Railway) ?

THF DEPUTY MINISTER IN THF
MINISTRY OF IMLWA}Y‘S {SHI:.:
b JRESHI) : No. 432
gg@immgm Passenger and
No, 455 Darbhanga-Pahlezaghat Passenger
trains run with the same rake thus provid-
ing direct travel facility between Nakatia-
ganj and Pahlozaghat via Sitamarhi, Dar-
bbangs and Samastipur, S$imiarly, in the
return disection No, 456 cum 431 rum with
the same ake oyer Pahlezaghat-Dhaibanga
and DarbhangsMarkmiaganj section.
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AMEAL MADE TO GOVERNMENT AQiDMST

THE ORDERS FOR DISCONTINUANCE OF

ForEGn MANAGEMENT IN LARSON AND
Toumo L.

1909. SHRI R. S. PANDEY :
SHRI ANANTRAO PATIL :

Will the Minister of LAW, JUSTICE
AND OOMPANY AFFAIRS be plessed

have appealed 1o the Centra] Government
against the orders for discontimuance of
the foreign management from 31st March,
1974;

(b} whether Government
decision on the appeal;
{c) if not, the reasons for the delay, und

(d) whether Government propose any
change in the present policy of not allow-
ing foreign management heyond March,
19742

THE DEPUTY MINISTER IN THRE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) * (a) to (d). On the 6th
Sepember, 1973, six Indian nom-executive
diregtors of the company made a represen-
tation suggesting that phased changes in
the management control of the company are
dmbhw Mi.ntheinumtaouhmy.

have taken

¥
;
43
i
3
8
g
8
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FINANCIAL ASSISTANGE sOUGHT 3%  Botan .
For Rumal BLzCvasricTazon Scumpss

1910. SHRI SUKHDRC PRABAD
VERMA : Will the Minister of IRRIGA-
TION AND POWER be ploased t0 sials ¢
{a) whether the Bihar State Eleetricity

Writren Answers

the rurel electrification scheme in the State
more vigorously; and

{b) if s0, the declsion takea in the
matter 7

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b) In the first two
monthy of 1974 le. up 10 28-2-1974 the
Bihar State Electricity Board has sponsored
& schemes for loan assistance amounting to
Rs 114.83 Jakhs, from the Rural Electrifi-
cation Corporation, Out of these, stven

approved by the
technically feasibls and financially visble,

SHORTAGE OF WAQONS RPSULTING IN $TOP-
Pace OF COAL MOVEMENT TO BHILAI AND
ROURERLA STEEL PLANTS

1911, SHRI SUKHDEO PRASAD
VERMA ; Will the Minister of RAIL-
WAYS be pleased to state
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plants have been receniy intetrupted on

monts, food and oflier public agitstions etc.

{(b) Whes normal conditions prevail,
Railways bave no difficulty in moving the
aveilable coking coal to stee] plants,

AGITATION BY Casuar LApouress op
Noat EASTERN RAILWAY

1912. SHRI SAMAR MUKHERJEE :
will the Minister of RAILWAYS be pless-
ed to <tate :

(a) whether Government are aware of
any agitation by the casual labouters of
North Fastern Railway; and

(b) if so, whay are their demanly, and
what steps Government have taken to come
to a settlement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (») aod
{b). No. However, re-
gerding permanent absorption and continu.
ed employment, granting C.P.C, scale and
muintgining of seniority lists etc, are
received occasionally and dealt with suits-
bly

DTRIBUTION O0F On. FXPLORATION WoRk

1913. SHRT V. MAYAVAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state ;

(») whethery Government ave consider-
ing to distribute the task of oil exploration
to other agencies rather than 1o depend on
mw Natural Gas Commission alone,

(b) if not, the remscms therefor ?

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM & CHEMI-
CALS (SHRY SHAHNAWAZ KHAN) :
(2) and (b). The task of ol exploration in
mhwhﬁuunu aut by

ta)onmmuaumm
s porsly COsatnl Govermment public
sestiy Unidboraniing;
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(i) Oi] Indig Limited, which i3 @
jolnt venture of the Government of India
and Burmah Oif Company in equal part-
nership; and
(iii) Assam Oil Company which is en-
tirely a private sector company,

Apart from this, Offshore exploration
would be carried out partly by the ONGC
on the basis of “owner operations” and
partly in collaboration with foreign Onl
Companies, found suitable, having the re-
quisite experience, expertise and capabili-
ties.

Suppry of O Driime Riss 3y USSR

1914 SHRI V. MAYAVAN : Wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state -

(u) whether Soviet Unton has agreed to
supply 18 rigs to India for oil drilling;

(b) if so. when they are likely to reuch
India;

(¢) what will be cost thereof;

(8) whether Indin ha, requested other
countries also for supply of rigs; and

{e) if <0, to what cxtent they hase
been able to get these rigs from othe
conntries ?

THE MINISTER OF STATF IN THt
MINISTRY OF PETROLEUM & CHEMI
CALS (SHR! SHAHNAWAZ KHAN).
{*) V/O Technoexport of USSR did offer
to supply a mumber of oil well drilling rigs
to ONGC. Againsi this offer, a contrac!
for supply of 3 drilling rigs was signed.
some time ago.

(b) The scheduled delivery of the ngs
is spread over the period June, 1974 to
March, 1975,

(c) The total price, c.if. Indias poct
for thess three rigs is Rs. 1.30 crofes.
appraximaetely.

(d) Yes, Sir.

(¢) Ordery for six rigs have been placed
with M/s. Indusirial cxport, Rumania
Offors have been received from some other
countries, which are under consideration.
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Tampeune oF Persor Pume MiTees

1915, SHRI M. S. PURTY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Government's attention has
been drawn to numerous petrol dealers tam.
pering with the pump meters to supply
lessor quantity of petrol than what is being
paid for; and

(b) whether any cases have been regis-
tered and if 3o, the facts thereof and the
steps Government propose to take in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). The required in-
formation is being collected and will be
laid on the Table of the House in due
course.

1 08858 SUFFIRED BY RAILWAYS DUF To
STRIKE BY RAILWAYMEN

1918 SHRI VASANT SATHE :
SHRI P. M. MEHTA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have made
any as-essme t of loss s suffered by the
Indian Railway. du.ing the last two years
oy revenue on goods and passenger traffic
due to sthe by Ruilwaymen of different
trade;

{b) whether 31 a measure of discourag:
ing wild cat stiikes by a handful of Rail-
way employees, Government h e initiated
any incentive schemes for those who des-
pitc provocation stick fo their job and if
wv: the particulars thereof; and

() whether luch of complete rapport
between the Railway Bourd officialy and
the Rail Workers and the poor functioning
of coostitutiona]l methods of revolving dis-
putes are contributing heavily 1owardy the
prevailing trained relations and if so, what
<tepg are being taken to meet these defi-
cencies in Railway administrations ?

DEPUTY MINISTER IN THE
M Y OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (s) Yes.
The lots of revenue suffered on goods and.
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passenger traffic due to strike by Railway-
men during 1972 and 1973 is Rs, 1.9
crores and Rs. 17.42 crores respectively,
(b) Yes. It has been decided (o 1e0OE-
nise the services of loyal workers by grant
of xerlons, rede e v
for ou
consideration within administrative rules
for appointment of children abd depen-
dents of loyal workers.
{c) No.

SHARING OF POWER WITH BANGLADUSH

1919. SHRI VASANT SATHE : Wil
the Minister of IRRIGATION AND
POWER be pleased to Mate :

(a) whether there is a propossl usder
considerstion of Government for sharing
of power with Bangladesh; and

(b) if so, at what stage the proposal
stands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (m) and (b). The Government _of
india and Bangladesh have agreed to main-
tain liaison between the Iwo ooumtieu_md
ensure effective joint efforts in maximismg
the henefit, from the power systems and
energy resaurces to muiual henefit  Ac
cordingly. an Indo-Bangladesh Joint Pow
Coordination Board has been established
The Board has beca functioning siove Mav
1973 A beginning has been made in the
collection of daty on hoth the sides with
4 view 1o considering possibilities of ex-
chunging power for the mutual benefit of
the two counthes.

Niw  Exergy Poricy To  RATIONMISO
suppry or oit To INnUsTRIEs

1920 SHRI VASANT SATHE wilt
the Minister of PETROLFUM AND CHF-
MICALS be pleased to state . .

(a) whether in view of the uncertainties
created by the shifting situatiop in the mat-
ter uf oil supplies wnd the resultapt panic
among industrial usess, Government have
evolved « new energy policy to rationalist
supply of fuel oil to ull sectofs of indus-
telal activity; and

{b) if so, the main feutures \hereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). Furnace Oil u-ed
in the industries can to a large extent, be
replaced by coal. Government, has recon-
stituted the Standing Committee on Fur-
nace Oil which is now put under the
Chairmanship of Secretary and Director
General, Techuical Development to re-
commend measures for a speedy switch
~ver to coal of such oil-based industries
which, on technological considerations, are
capable of doing s0. The committee will
also lay down priorities for the allocation
of furnance oil to the different categories
of consumers. and monitor the progress
in the direction of economy in the use of
furnace oil and fuel efficiency.

Status or R.D.S.O., LuckNow

1921. SHRT DINEN BHATTACHARY-
YA : Will the Minister of RAILWAYS be
pleased to state :

(a) whether Research, Design and
Standardisation Organisation at Lucknow
is a part of the Railway Ministry or a sub-
sidiary Organisation like other units of
Railway system:

(b) whether the said organisation s
coverad under Tndian Factories Act, if not.
the reasons therefor:

fc) whether @] the employees of the
said organisation are covered by the rules
and -ervice conditions: and

(d) the number of casual labourers en-
caged in this organisation, their period of o
employment and the number of casual
labourers drawine authorised scales  of

o

pay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI

MOHD. SHAFJ] QURESHI) : (a) The
Resesrch Designs & Standards Organisation

is an Attached Office of the Ministry of
Railvays,

(b) No, since it is not a “factory” as
defined in Section 2(m) of the Indian
Factories Act. 1948.

(c) Yes.

PHALGUNA 14, 1895 (SAK4)
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(ii) The period of employment has
been intermittent in character depending
on the requirements of work,

(iii) Number of casual labourers
drawing authorised scales of pay: Nil.

In terms of orders issued recently, based
on the recommendations of the Railway
Labour Tribunal, 1969, action is being
taken to grant temporary status to eligible
casual labours.

CONVERSION OF BI-WEEKLY, NEw DELHE
WALTAIR Bocie INTO TRI-WEEKLY ONE

RAMAKRISHNA
of RAIL-

1922. SHRI K.
REDDY : Will the Minister
WAYS be pleased to state:

(a) whether Government propose to
run the present Bi-weekly, New Delhi
Waltair bogie thrice a week in view of the
increasing traffic; and

(b) whether the present bogie will be
attached to Madras-Howrah Mail instead
of Hyderabad-Howrah Express as passen-
gers are inconvenienced by Staying at
Vijayawada Station for more than six
hours ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHH) : (:1) No.

{b) Hauling of New Delhi-Waltair bi-
weekly sleeper coach by 3/4 Howrah-
Madras Mail is operationally not feasible
for want of room on these trains to haul
an exfra coach.

INTERNATIONAL, CONFERENCE oN Ol

1923. SHRI P. A. SAMINATHAN .
SHR] P. M. MEHTA :

Wilj the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether an International Qil Con-
ference was held in February 1974;

(b) if so. how many countries attended
the Conference;

{c) whether India participated in the
said Conference: and
(d) if so, the outcome of the Con-

ference ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CTHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). An international
Energy Confercnce was held in Washington
in Fehruary, 1974. It was attended by 13
«ountries.

{¢) No, Sir.

(d) Does not arse

ALLEGED OPENING OF FIRE BY Ranway
ProTICTION FORCE ON DEMONSTRATION IN
MAHARASHTRA

1924. SHRI R R. SINGH DEO: Wil
the Minister of RAILWAYS he pleased 10
stale :

(a) Whether demonstration were orgu-
nised against the Union Finance Minister
when he was going to Faizpur, in northein
Jalgaon district of Mahatashtia on Dectm-
ber 29, 1973:

th) Whether the Railway, Protection

Force opened fire at <everal places on the
demonstrations and

{c) Whether as a result thereof some
people were killed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD) : (1) Yes

(b) As a result of the firng by the Statc
Police on the demonstrators at Faizpur
village, district Jalgaon .some persons were
injured who were brought to Municipal
Hospital, Bhusawal for further treatment.
‘On being agitated by this incident, some
people of Bhusawa] got exciled and moved
to the Station area, where they started
pelting stones resulting in damage to the
Station building and other rallway pro-
‘booked® property. Repeated requests from
the RPF and GRP staff to the crowd to
wacate the Station premises did not bring
the desired results. On the other hang the
mob, which numbered sbout 4000, again
started heayy stoning and some of them
fire from an engine gtanding on
side, The mob completely sur-
rounded the RPF & ORP staff snd caused
njuries to z number of them. The RPF
arméd party which arrived there had to
re 30 rounds in the air to rescue the

,-;i
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Force which had been surrounded by the
mob. The mob then started nmaing away
from the Station aren. Noho of the agita-
tor; was injured due to this firing
(c) No.
sww wet o fedfirit Wt wenieven w
e ¥ wiw w0 & fodk e
1925. it wrw fagrer wrwddy :
St sy o witedt
¥ qutforasy e Tomaw wat 3g
TN KT T w0
(%) w9 stew IGwT & faxfmay
FF SFTTAAT ¥ ATE FIA ¥ KI5
AT wwes Afafa g7 v fear w@g,
E 154
(=) afz g, At 7947 w1 afthe
A gnfa ¥ &7
@ifeaw AR @EA GwET ¥ R
woit (b vy e wt) ¢ (F) #Y(W).
dYwy aar wqrafer somm & fafwe
TAH WY WF w7 & fro ox wfafa
nfza Y 7t § A7 wfafa & fearo
faagt 341 Iae) foé gegqe w757 &
FNT ) ANT A® WTTA AT,
Gtfaw AT A watad & fais
8 AL, 1974 ¥ wwew 57 vF wia
a1 gz T Ty R | [warem § vw @
wf 1 tfedt qwar LT-6321/74] 1
QUADRANGULAR DEAL wrrH Lisya, Sovar
Union AND Inaq ON Cauoe O Suprrigs
1926. SHRI C. JANARDHANAN :
SHRI C. K. CHANDRAPPAN :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :
(a) whether India is trying to arrange a
quardranguler deal with Libya, Soviet
Union und lraq for supply of crude oil;
and .
(b) if %o, the main features thereof 7
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN) : (2) No, Sir.
(b) Does not arise.
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PAID UP CAPITAL PRODUCTION AND PRoFITS
oy M/s. AseOT LABORATORY

1927. SHRI JYOTIRMOY BOSU ; Will
the Mmister of PETROLEUM AND
CHEMICALS be pleased 1o state ;

() whether “Abbot Laboratory” is a
hundred per cent foreign controfled Com-
pany operating in India;

(b) total paid-up capital of the Com-
pany ;

(c) total profits earned and total
amount remitted under various heads by
the Company, year-wise, during the last
three years;

(d) wha are the main producls of the
( ompany,

(e) whether the Company was recenily
allowed substantial expansion of its capa-
city in formulations which require no spe-
cial technology;

{fy whether very high prices mre bemng
allowed to the Company for ils products,
and

(8) *f %0, the facis thereof and the rea
sonn therefor 7

THF MINISTFR OF STATF IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b) M/s Abbott

Laboratorie, (India) Private Ltd Bombay
has a paid up capital of Ry | lakh and

all the shares are held by M/s. Abbott
1 aboratory of USA.
(¢) The gross profits before 1ax and

remittances made during the last three
years have been as follows

Gross pro-
fits befor
ax .

Remsttan-
ces (Divi-
dends)
only

1969-7T0
1970-71
197472

1970/1969-70
1971/1970-71
15711197172

Ras 22 65 lakbs
Rs 22 65 lakhs
Rz Ni

(d) At m,tbeﬂrmismmhﬂur—
ing drug formulations of vitamins, antibio-
tics otc. namws of which are given
attached statement,

(e) Apart from the COB licence granied
w&ommlﬁl.mymm
a lelter of Intent on the 12th March, 1970
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for the mapufacture of Erythromycin,
Gibberalicacid mmd other drugs on various
conditions which inter alia, included
the terms of forsign coflaboration,
of equipment and the reduction in
equity from the present 100%
setlled to the satisfaction of Governmen

(f) The prices of drogs and formula-
uons are at present controfled under the
Drugs (Prices Control) Order 1970.

(g) Does not arise,

Fggﬁz

Statement
Injeciables
(a) Bejectal
(b} Bejectal C Liver
(c) Bepctal T
{d) Beuedox

Ligudy
(a) Calcidrine
(b) Cecon Drops
fc) Ibcrol Liguid
td) Kaltin C-Neomyan
{e) Selsun Suspension
(f) Surbex Syrup
(g) Torfin
(h) Vidaylin
(1) Vdalin M
(L) Vidalin Drops
(1) Yberer C
Tablets
{a) Bewidox
Cecon *S00°
(c) Erythrocis 100 mg.
{d) Erythrocin 250 mg
(e) Toeral
(f) Optilets
(g) Optilets M
(h) Pramilets
(j) Sucaryl Sugar Coated
(k) Surbex T
Caprules
{a) Nembutal
(b) Tridione
Granules

{a) Erythrocin
(b) Pentothal Sodium
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SUGGESTIONS MADE BY WEST BENGAL RAIL-
waY PASSENGERS’ ASSOCIATION

1928. SHRI JYOTIRMOY BOSU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether West Bengal Railway Pas-
sengers’ Association has urged upon his
Ministry to take up the following schemes,
viz. (i) a rail bridge via Jiaganj across the
Bhagirathi for an alternative link with
Calcutta areas; (ii) doubling of the
Farakka bridge; and (iii) a broad-gauge
work:hop in the N.F. Railway arca for
prompt repairs of coachcs and engines;
and

(b) what action, if any, has been taken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b)—(a) (i) There is no traffic justifi-
cation for comstruction of a bridge at
Jiaganj. The present Farakka Bridge pro-
vides rail link with North Bengal and
Assam and the existing Jubilee Bridge
between Naihati and Bandel provides link
beiween Bandee and Azimganj.

(a)(ii) This is not considercd nece<sary
for the present as the existing facility ade-
quately caters for the present trafic.

(a) (iii) There is, at present, no proposat
for setting up a new workshop on N.F.
Railway for repairs to locomotives and
Coaches as the existing facilities meet the
present requirements.

Bmrp HEILGERs COMPANY CALCUTTA

1929. SHRI JYOTIRMOY BOSU : will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) the composition of the Board of
Directors of Bird Heilgers Company.
Calcutta as in 1964 and as at present;

(b) names of principal shareholders of
the Company as in 1964 and at present and
the number and value of shares held by

each; .
(c) the tota] number of companies

under their control at present and the name
of such companies;

MARCH 35, 1974
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(d) whether the Company was charged
with violation of the provisions of the
Companigs Act or any other Act; and

(e) if so, the nature of such violation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAJRS (SHR] BEDA-
BRATA BARUA) : (a) and (b). There is
no company by the name of Bird Heilgers
Co. registered under the Companies Act,
i956. However, there are two compinies
viz., Bird & Co. (P.) Ltd, and Heilgers
Pvt. Ltd. (formerly F.W. Heilgers & Co.
(P.) Ltd.) registered under the Companies
Act. to which presumably the Hon’ble
Member refers.

The required information regarding the
Reard of Directors and principal share-
holders of Heilgers Pvt, Ltd is given in
Statemient-1 and those of Bird & Co. Pvl.
Ltd. in Statement-II Laid on the Table of
the House. [Placed in Library Sce No. LT-
6322/74]

{c) 56 companies were listed by ILPIC
as belonging to the Bird Heilgers Houc
given in statement III laid on the Table of
the House. [Placed in Library. See No, LT-
6322/74]. 16 companies interconnected
with Bird & Co. Pvt. Ltd. have been regis-
tered under Section 26 of the MRTP Act
arc given in Statement 1V laid on the Table
of the House. [Placed in Library. See No.
1.T-6322/74). No company interconnected
with Heilgers Pvt. Ltd. is registered under
MRTP Act.

(d) and (¢). In Heilgers Pvt. Ltd., vio-
Jations of Sections 292 and 301 of the
Companies Act, 1956 were observed, In
Bird & Co. Pvt. Ltd., violations of Sections
209(4), 301 and 212 of the Companies
Act, 1956 were observed. Action contem-
plated against thcse companies is at various
stages of consideration. No prosecutions
have been launched so far.

STATEMENT MADE BY A MEMBER OF THE
M.R.T.P. COMMISSION OF THE ROLE PLAYED
BY THE COMMISSION

1930. SHRI JYOTIRMOY BOSU : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 10
.state :

(a) whether Dr.
member of the

H, K. Paranjape, 2
M.R.T.P. Commission,
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«ated at a Press Conference in Madras in
November, 1973 that “ths commission
plays an even less important role than what
the Act envisages”; and

{b) if so, Government’s reaction there-

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
HRATA BARUA) : (a) and (b), On the
#th November, 1973 Dr. H. K, Paranjape
i reported to have addressed a mecting of
a Study Circle at Madias. Views express-
ed by him were only his personal views,

U S, Ap FOR ELECTRIFICATION oF VILLAGLS

1931. SHRI JYOTIRMOY BOSU : Wil
the Minister of IRRIGATION AND
POWER be plcased to refer to the reply

PHALGUNA 14, 1898 (34K4)
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given to Starred Question No. 122 on the
20th November, 1973 regarding U.S. aid
for electrification of village; and state the
Stafe-wise financial assistance given by the
Rural Electrification Corporation to-date,
since its inception ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRj SIDDHESHWAK
PRASAD) : The Rural Elcctrification Cot-
poration was established in  1969. Til
28-2-1974, it has sanctioned 618 schemes
of the various State Electricity Boartds.
These schemes involve totul loan asistance
of Rs. 30038.177 lakhs for electrification
of 52931 villages and encrgisation of
5,58,383 puropseis.  State-wise details are
@ven in the stalement attuched.

StaniMEny

State-wise detah of schemes sanctioned by Rural El arifation Corporation a
on 28th February, 1974

Sh Num of State futal No. No. of No of Anning of
Na. of schemes, villuges pump-«eis foan sgne-
1o
1R, m Likhs)
1. Andhbra Pradesh 50 2500 $2766 2378070
2. Assam 12 1195 St =7 OUR
3. Bihar 43 4832 53789 2501 378
4 Gujarat 28 1230 34177 1235 235
5. Haryana 4 1365 23805 S15 850
6. Himachal Pradesh 14 3788 1015 €39 345
7. Jammu & Kashnur a2 1955 336 844 240
8. Kerala 16 451 8430 712571
9. Karnataka 29 1972 21377 1338 -585
10. Madhya Pradesh 73 3354 84263 2756 -143
11. Maharashtra 1609 52816 2657979
12. Meghalaya 2 63 45 47 -205
13, Orissa azo 33296 1657 ‘064
14, Punjab 30 3293 38659 1574012
15. Rajesthan 44 2443 49541 2144-843
16, Temil Nadu 37 3120 44784 1373 08}
17, Uttar Prafcsh 69 8046 44544 3927
18, West Bongal 4] 6425 24148 2605284
ToTAL 618 52031 558383 30038177
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DeCisioN oF SAUDI ARABIA 10 Repuce O
Price

1932, SHRI P. M. MEHTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Soudi Arabia has decided
to reduce crude oil price;

(b) if so, the broad features thereof;

(¢) whether India has asked that country
to sypply more crude oil; and

(d) if so, the reaction of
Arabia thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Govermmment have no infor-
mation.

(b) Does not arise.

(c) and (d). Discussions arc proposed
to be beld for the supply of more crude
eil during 197475

the Saudi

PLAN TO INCREASL CAPACTIIrS OF INDIAN
REFINERIES

1933, SHRI RAGHUNANDAN LAL
BHATIA ; Will the Muwmister of PETRO-
LEUM AND CHEMICALS be pleased to
state ;

(a) whether Government are planning
to increase the capacity of Indian refineries;
and

(b) if 50, main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). Expansion of the
capacity of the Koyali Refinery to 7.3 mil-
lion tonnes per anpnum has been taken up.
The expansion project is estimated to cost
Re. 28.08 crores and is expected to be
completed by early 1977. Eapamsion of
the capacity of the Madras Refinery by
about 0.8 million tonnes is &lso under
comsideration. Modifications are also of
hand to fully utilise the capacity of
Barsuni Refinery on imported crude oil

MARCH 5, 1974
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capacitics of other existing refineries in the
country, However, new refiperies aze com.
ing up at Haldia, Bongaigson and
Mathura with capacities of 2.5, 1.0 & 6
million tonnes respectively,

PuRcHASE OF NAPHTHA AND Fumnace O

1934, SHRI RAGHUNANDAN LAL
BHATIA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state ;

(a) whether India has not beea able
to buy Naphtha and Furnace o0il even at
exorbitant price; and

(b) if so, steps taken in this regaid ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) .(a) and (b). There has beea an
acute scarcity of refined petroleum products
in the world market during the las; few
months. Even at catremely high prices.
products particularly Naphtha Diesel and
Furnace Oils have not been available.
There are, however, indications at present
of improvement in the avalability of pro-
ducts in the world market particularly
Furnace Oul; but the prices continue to be
high as compared to last year. With the
low demand of Naphtha against anticipa-
tions wo far and a drop in domand of
Motor Gasolene, with the increase
domestic prices, there has beem no occus-
sion so far this year to look for fresh
Naphtha imports from the world market.

TvrroveMENT OF DIBSEL ENGiNBs MANU-
FACTURED AT DIEsElL LocomoTive Womks
VARANAS!
1935, SHRI NAWAL
SHARMA :
SHRI R. P, ULAGANAMBI :

Will the Minister of RAILWAYS be
pleased to state ;

(a) whether the Diesel Locomotive
Works, Varanssi is currently working ont
possible improvements in Railway engines
1o boost up their overal} efficiency in view
of the present ol squeeze;

(b) the directions in which improve-
ments are being worked upon;

KISHORE
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Standards

question,
higher sulphur content which is deleterious
to the diesel engine. It is, therefors, too
premature to take a firm docision on this
ssue Gl the bench irials theroselves are
completed.

(if) Active steps are being

PHALGUNA 14, 1895 (S4XA)

Main Line Dissel-Blectric Locos

BG, MG Total
1971472 0 15 108
197213 40 35 95
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TRIBUNALS DECISION ON GODAVARY WaTER
DISPUTE

1938. SHRI ANANTRAQ  PATIL:
AND



planged by the Tamil Nadu State Govern-
meat for 1991 is implemented, Madras City
would posibly require a Rapld Tramsit
System in one or two cortidors.

(b) The State Government ha, proposed
8 raport on the travel forecasts for 1981 in
the 'Mudras Metropolitan ares., This report
i$ gow under examination by the Metro-
politan Transport Team of the Planning
Commission in otder 1o consider i any
Rapid Transit System would be necessary
by 1981 The exammationJds not yet over

StorPace OF PeoDUcTioN OF GaAs AT
Durcarur Prosecrs Livaren
PRASAD
MANDAL : Will the Minister of PETRO-
LBUM AND CHEMICALS be pleased to

elnte
(n)mm,mmmu

Production of gav in Durgapnr Projech
Limited on #th and 5th Fébroary, 1974;

(b) if s0, the reasons therefor: and

MARCH S, 024
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(c)ﬁmuhnhm»m
tain the gas suppty?

THE MIMNISTER OF STATE IN THE
OF FETROLEUM AND

MINISTRY

CHEMICALS (SHRI SHAHRNAWAZ
KHAN) : (») o (¢). The information s
Wn‘mﬂwwdwﬂlbelﬂdhﬁ“

of the House,

Surery or Crune »y Taan
1941. SHRT YAMUNA  PRASAD
MANDAL : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Irapian Governmeny have
assured India of the regular supply of crude
oil at a lower price; and

b) if so, the rate at which crude il is
!&il;mhnmdonvﬂlbloby!m!
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
(SHRI SHAHNAWAZ
KHAN) : (a) and (b). 1t is proposed to
get crude oil from Iran on the basis of bi-
Iateral arraugements with that couatry. It
is mot in the pablic isterest to dwciose the
detnils thereof.

AMENDMENT TO MRTP ACT SUGGESTED BY
THE FEDERATION oF INDIAN CHAMBERS OF
COoMMERCE AND INDUSTRIES

1942. SHRI €. K. CHANDRAPPAN :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o
siate .

(a) whether the Federation of Indian
Chambers of Commerve and Industry has
suggested any emendments in the Mono-
polies and Restrictive Trade Practices Act;
ang

(b) if so, the broad features of their
suggestions and the decislon of Govern-
ment thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) #nd (b), The
Federstion of Iodian Chambery of Com-
merce & Indusity had submiltes o Dndms-
randum 1o the jolwt Commities on the

(Amendment) Bill, 1972 which,

Companies
imer-alin, cortiin certeln . maggsetions to

’
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amend the METP Axt also. The Joint
Committee had occssion o consider the
Memorandem submitiedl by the Foderation
and also 10 taks ovidence from the Federa.
,mmmuhmm
made by it. These gre discossed at pages
209 to 241 of the Rvidence (Evideuce
Volume-1) temdered before the Joint Com-
mittes of the Companit; Amendmeny Bill,
1972, 'The Report of the Joiat Committee
is beforp both the Houses of Parliament
for its comsideration.

U.S. INVITATION TO A CONFERENCE ON
Exupoy Crists

1943. SHRI C. K. CHANDRAPPAN :
will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have received
any invitstion from the President of
USA. for a conference on energy crisis;
and

(b) if so the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) No, Sir.

(b) Does not ariee.

STRIKE BY STATION MASTERS AND  AsSiS-
TANT STATION MasTERs OF LuckNow,
VARANAST, JZATNAGAR AND  SAMASTRPUR
Drvisions (NORTH EASTERN RATLWAY).

1944, SHRT PILOO MODY: Wil

the Minister of RATLWAYS bhe pleased
1o state ¢

(a) whether Siation Masteis and Assis-
tant Station Masters of North Easiern
Railway of Lucknow, Varanasi, Izstnagar
and Szmastipur Divisions recently went on
strihe 10 presy some of the demands for
belter service conditions;

(b) gist of demandy of the Railway
employees involved in this agitation; and
{c) reaction of Government thereto ?
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(c)'lhdauandsmu;t{ound feasi-
ble for acceptance.

APPOINTMENT OF QURESHI COMMITTER

1945, BHRI N. K. SANGHI ;: Will the
Minister of RATLWAYS be pleased to
state

() when was the Qureshi Committee
appointed and its terms of referemce;
(b) whether the Committee was expec-
ted 1o submit its report within six weeks
of tts formation and if so, on how many
occasions the Committee could actually
meet and by what time the final report of
the Committee will be available if not
alieady submitted with reasons for delay,
and

fc) whether anv change in the persons
nel of the Commities is being made and
if s0. the nature thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) 1a (c).
The Qureshi Committce was appointed in
mid-August 1973, It was required to work
out the mode and manner of implementa-
tion of i10-hour working for Joco muning
stafl within six weeks from the withdrawal
of the agitation. In addition, it was requir
ed to discuss and settle cerisin other
grievances.

The Committee had itz first meeling on
23rd August, 1973 and has had six sobse-
quent scssions, the last ome having ended
on 20th January, 1974,

Since no agreement could be arrived at
regarding the mode and manner of imple-



Jomt Consurratyve  Macmmmy W
RALWAYs TO DEiL WITH GRIEVANCES

1946. SHRI N. K. SANGHI: will the
Minister of RAILWAYS pleased 1o state :

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes

(b} and (c). The two Railway Labour
Federations,

CHEMICALS be pleased to state:

MARCH §, 1974
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€a) the owumes and the wxtent of -the
"

{4) it 30, the repsons thereof ?
THE MINISTER OF STATE IN THE
AND

i1
I8
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(b) whwtliar India has » complets know-
ow of all the four typés of gemdoating
YOG

(c) # aot, from whom snd to what
extent the kmowshow is avallable: and
(d) the taresis of power from esch of
thess souwrces In. the Fifth Five Year Plan?

) Hydro .
(i) Thermal (coal based)
1. At mine-heads 4106
2. At other places 6to il
(i) Thermal (oil based) . 10
¢+ Thermal Duwesclsets . 2510 50
(i) Nuclear (at 75% plant
factor)

1. Tarapur (Using en-
riched uranium) . 51
2. RAPP (Using na-
tural uranium) . . 8

(b) Complete techmical know-how for
power geperafion of all the tour types Is
available within the country.

(c) Does not arise,

(d) The targety for power generation
from these sonrces are as under :—

million kW)
e v
Hydro 64
Thermal 94
Nuclear 07
ToraL . 168
milion kW
PropucTION AFp mMposy OF EKNmOSENE
O 1o ser Descivps
1548, SHRI STANKBERAO SAVANT:
Will the Misisier of PETROLEUM AND
CHEMICALS be plessed to viwio 2

Writien Apwwery  PHALGUNA 14, 185 (SAKA) Wiltsen Answers

1

(w) the gquantity of kerosene imported
anugally during the last yeurs and
the quapiity produced

(b} the countties from
was jmporied duriog this
what extent; and

{(c) steps taken 40 mwet the shortage of
keroeene and with what result 7,

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH) : (a) and (b). Jnformation
regarding production/imports of individual
products is treated confidential and there-
fore camnot be disclosed.

(c) The availability of petroleum pro-
ducts in the country was affected during
the last fow months due to a stecp increase
In prices and the general scarcity of
petroleum products in the world market.
As such cconomy in the use of petroleum
products in the country is of utmost impor-
tunce. Efforts are however being made
within the comnstraints of foreign exchange
avallability to maximise the import of
crude oil and refined oproducts to the
extent possible. In the meanwhile the
State Governments have been kept fally
informed, incloding in regard to  the
month-wise allocations and have been
requested to ensure equitable distribytion
of the allocated quantitics and also to take
appropriate action under Essential Com-
modities Act to prevent hoarding and
ovor-charging.

OuTLAY oN HuBLLKAsWaAR RAILWAY Link
1950. SHRI B. V. NAIK: Will the

Minister of RAILWAYS pieased to state ;
(=) what is the outlay ill now on Hubli-

Karwar rail link: and

{b) the period within which this il
fink will bg completed ?

three
which kerosene
period and to
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DELAY IN PAvMENT of Duss To Tria-
ComM. MANTARERS TesT Rooy Lumping

1951, SHRI CHANDRIKA PRASAD :
Wil the Minister of RAILWAYS
pleased to state:

(a) whether Telecomm. maintaivers
Test Room, Lumding are demanding the
payment of their overtime, admissible
ender nales  given in Estsblishment
Manual park No. 3505/5(a), since the
vear 1970;

(b) whether the necessary job analysis
was conducted by personal branch of the
division on the 20th April, 1971 and the
claims of these maintainers were found
justified; and

(c) if so. the reasons why their claims
are being delayed abnormally and by
what time the administration s likely to
pay these dues to the employees 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (o).
Information is being collected and will be
laid on the table of the Sabha.

CovTRor OF FLOOD TN WEST BENGAL

195% SHRI KRISHNA CHANDRA
HALDER : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether Government have any plan
to control the yearly devastating flood of
river “Ajoy” and the river “Kunur™ merg-
ing with “Ajoy” in West Bengal in S5th
Plan; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD): (a) and (b). The State Gov-
emment of West Bengal have already
under execution the following floog con-
trol schemes on the Ajoy river;

(i) Strengthening of Ajoy left embank-
hﬂhmﬁvmhmmmu&hh
the dhtrict of Bihum

cont Re, 14.92 lakhs;
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(ily Strengtheniag of Ajoy left om-
Bankient from Ghetdah to Jabansbed
in the district of Birbhum estimsathd to
oost Rs, 102 lakhg;

Wiy Strengthening of Ajoy rigiwt
cmbankment from Purocha to Lakhwria
in the district of Burdwan estimated to
et Rs. 31.47 lakhs:

in the district of Bardwan estimated to
eost Rs. 23.36 lakhs.

Thess schemes arp proposed to be com-
pleted during the Fifth Plan. The follow-
ing new schemes have beem tentatively
included in the Fifth Plan proposaly of
West Bengal :

(1) Flood protection of Katwa iown
againse spilling of river Ajoy and Bhagi-
rath in the district of Burdwan est-
mated to cost Rs. 6 lakhs:

(it} Kunur Drainage Scheme in
district of Burdwan estimated to
Rs. 38 crores.

the
cost

TESTING OF SoiL IN TaNJOrRe IDhsTRICT
sy ON.G.C.

1953, SHRI KRISHNA CHANDRA
HALDER : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Oil and Natural Gas Com-
mission has combpleted the laboratory test
of soil in Manargudi in Tanjore District
of Tamil Nadu;

(b) if so, with what result: and

(c) if not, when the tests are likely to
be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
(SHRT SHAHRNAWAZ
KHAN) : (a) Laboratory test of ms oif
mamnle obtained firom a tabe well In
Massaezndi Talok, Tenjoze diveict, Thwall
Nadu has been comedeted.

mtz.} antmwu
(@JM#M
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Foskarme! oF Homusrsr PEIWOLEUM
ConroRATION ®Y RacNauasmig Ewo
Ukirrs

1954. SHRI G. Y. KRISHNAN :
SHRI C. K. JAFFER SHARIFF :

will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

joint sector upit under the name of
Hindustan Petraleum Corporation of the

Inc., and Lube India; and

(b) if s0, the broad outlines regarding
the evaluation of assets and payment of
compensation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CCBEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Bir.

(b) The settiement with Esso provides
fdr 100% take-over eventually ie. after
7 vears from the effective date. Initially
74% share in all three activities, namely,
Marketing, Refinery and Lube India, &
being taken over at a total cost of Re. 15.40
croves net of taxes. The taxes have to be
paid by the Government of India in addi-
tion, in rupees. This amount is payable in
the following manper ;e

(i) On the date of signing of Agree-
ment Rs. 1.84 crores.
(ii) A moratorium of ons year; hence

paymest of omly interest of Rs. 0,88

croses in 1974-75. In eddition, during

1974-75 Capital Gaing Tax will become
payable by Esso but witl be puid by the

Rs. 226 crores; plums

year & sum of
interest on the reducing balance will
be paysble.

mm&m:qmg

i‘uim,u’m (wfrwsr ) &
erdt oft dent

1956. it sffwre wre Rvwr : Wy
W Tl T T Y PO G Oy

(¥) ¥ed W& acgoe, VT
TR B AW T AT e et g

(w) ot s ¥@Ey Wy
t; i

(ﬂ') !{uf{l’oﬂo T ﬁoqw.ﬁc
¥7 yqfeat ¥4 ¥ v7 95 TN §, IH
Lauk i f

¥ oo F Ieolt (Wt ey et
wht) : (F) 17 (7% wew Pafivear
afgwrdr 3T 16 FYIw Fafimer why-
) 4

(w) o frd < Prity g o
% —

wew  fafeer,  <Oo-fagm,
fogrs, frcdaa-foam, ¥a-
fafwaar Pawra, ofn< -
T A o Fafes (Ww-
wrfee) | ¥ Ay el
faugt ¥ wvafae wor i
& 1 Y WA g AT IR
2 1 vew fufwer afawrd
RgrmFrEwk Qrard

(w) wrofr Iw fafiwr fraam
i AT 2 & W R
Iere fpar Tt § ) AW RO
& dFC w0 oy et §
W Tt wfexr e owr
it o v ff & W

™



139  Wrinen puwen

ek wewmw, Wy (vheww 2ed) &
wrer Wit e v of et
1957, st aheTC Wiw dewy : WY
v i} ag WS o oy w0
(%) w1 W% weva ¥ W
ot wfe wid F W i ot F figern
R, frear wrve ¢ fiewmit afowat da
ot
(w) wr wfiet & awrw & g
wie oW T Tur gare § o ofic i,
Ny
(w) war gu¥ sPourrereT ¥TER
Wt wfr w5000 weF ¥ iy gvlt;
2
(w) o mfr & xak ¥ fng wOFTY
w1 fywrs vy srtat sr e ?
W dww § ol (st e
wt glt) : (¥) 197071, 1971~
72, WT 1972~73 ¥l ¥ o g,
wvaw AT Wl & IeaTeT o AT O
e § —
T 1970-71
L1 4 1,550 fiFo w10
wiew (ar1) 1,968 fiFe are
197373 1872-73
2,000 fiso w7 1,540 f§o wro
1,584 %0 wie 715 fige wte
(Tt WY ® Wy
VT T JRAYCH W gAv
wnit ¥ ypx WY ufer 1,800 %o
1200 % 200 ¥o
(%) ot
(%) oiY< (%) wwr ot 3o ¢
. gwoene o fawnlt ot widet
1958 swnfionviex: o teerf
;hhqmumt Ll L

MARCH 5, 197

Wrigion Ariwery  T4D

(%) wer que & wpl yoet &
Farwroit oft 5.0 witrarer welteft grerow gy
o & gfe owr wy e S ¥ 0w
gz & warre W g ol i wrow off
widy, alte

(w) wfegt, oo ghrt & wmy gty
Tvrerowy’?

frard olte fougy siwewe & wwdsht
(s frqidvecwere) : (%) 26 wuld
& 7 Sy % ey me gy S
% % foge wom gz & somr e
o7 OF T ¥ 8 s, 1974 %
arage aeny fegy dx ¥ ge g &
R Y W & reer v F o v
ifmmmi’wmm
L

(%) W g wfee gt F
WY Y WX ¥ wTer T wy fgy
X F gz e s AT FOTTYTAT |
G W g WA & wrew Aoy
Ay fagy ¥ F gfre aer 2w
gty

wrew grer AW oft wiw & ferg frdw afte
e & wghw wiven

1959, Wit wnfrew v : s -
fovaw afte vwmew it oy ek o g
wai fis :

(%) war g o< ¥ o) wrowrst
¥ wrqi-or Ju F orew wAE i ¢ oy
wrwr & dw % vt wr qer surar At
¥ xu fowr & snwrPrde ot o aver
st

{w) wfc gt, & iy b F dw R
wiyw Sl of fofy wrl e v e
w7 B g o el g wror weerc
;:tﬁ oo wovy R Oeoe g



141  Written Answers
() afz g, av 3= WA AN FAT
&

qeifaaw st TamaA qarey | e
Hat (st wgmaw @t) : (F) faza
YT AF F ITN T HATET qF 7
a2 JF WU GIF T FT FAAT F |
TH &I 9T Jg AN & & 5 aT
F AT 7 T QIS 37T I F1 AeAfd7
FAM | TaTeq g |

(&) s agi
() ww 7E ITAT

DETERIORATED QUALITY OF FOOD SUPPLIED
BY CONTRACTORS IN TRAINS

1960. SHRI S. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the quality of food
plied by the contractors in trains
deteriorated further:

(b) whether the quality of food sup-

plied by Departmental Catering is better
than that supplied by the contractors; and

sup-
has

(c) if so, whether Government propose
to introduce Departmental Caterine in
all the trains ?

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS
MOHD. SHAFI QURESHI) : (a)

(b) The Railway Catering and Pas-
senger Amenities Committee, 1967 which
went into the relative merits of depart-
mental and contract catering came to the
conclusion that departmental catering was
rendering better service than the latter.
However, the Committee | recommended
that Railways should consolidate their
existing services and effect an improvement
in their quality and service before con-
templating further expansion.

THE
(SHRI
No.

(c) Railways have already introduced
departmental catering on 26 pairs of
trains out of a total of SO pairs of trains
on which dining/pantry/buffe cars are
run. Further extension of departmental
catering on trains will be considered on a
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selective basis keeping in view the recom-
mendations of the Railway Catering and
Passenger Amenities Committee.

INTERIM REPORT BY RAILWAY RESERVA-

TION COMMITTEE

1961. SHRI S. M. BANERJEE: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether the Interim Report sub-
mitted by the Railway Reservation Com-
mittee has been accepted by Government;

(b) if not, the reasons therefor; and

(c) when this Report is likely to be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD) : (a) to (c).
A statement giving the information is
laid on the Table of the House. [Placed
in Library. See No. LT-6323/74].

CONSTRUCTION OF
KANPUR

ASSURANCES GIVEN ON
TWO OVERBRIDGES IN

1962. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to

state :

(a) whether assurances given by the ex-
Railway Minister regarding the construc-
tion of two over bridges in Kanpur have
not yet been fulfilled;

(b) if so, the reason thereof;

(c) whether any amount has been
sanctioned for that by Government; and

(d) if so, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (2) to (d).
The' construction of road overbridge in
replacement of the level crossing No. 81-
A on Lucknow-Jhansi Road at Panki,
Kanpur is in progress. 40% of the
railway’s portion of the work on bridee
proper has been completed. There has
been delav due to shortage of steel. How-
ever, the pace of work is in conformity
with the progress on the road aoproaches
under construction by the State Govern-
ment.
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The estimates for the construction cf
road overbridge in replacement of Murrey
level crossing at Kanpur has been sanc-
tioned to cover the railway’s share of cost.
The State Government, however, have not
cemmunicated acceptance to their share
of cost so far. The work will be taken up
as soon as the State Government agree*to
bear their share of cost and also com-
mence their portion of the work on the
road approaches.

Necessary provision has been made to
meet railway’s share of expenditure in
respect of both the road overbridges in the
Budget for 1973-74 and 1974-75.

ADDITIONAL STATION  FACILITIES AT TRI-
CENTRAL AND VARKALA
(KERALA)

i%63. SHRI A. K. GOPALAN : Will

the Minister of RAILWAYS be pleased to
state 3

VANDRUM

(a) whether Government have any pro-
posal under consideration to provide addi-
tional station facilities at Trivandrum
Central and Varkala; and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD. SHAFI QURESHI) : (a) Yes.

(b) The salient features of
are as under :—

proposals

Trivandrum  Central—Consequent upon
ccenversion of the Ernakulam-Trivandrum
Central Section from M.G. to B.G.. it is
propesed to remodel the entire vard and

fo provide an island platform at Trivand-
rom Central,

Varkala—Remodelling of a portion of
the station building, improvements to
watering arrangements and extension qof

main line platform to accommodate longer
lIoads of trains.

SCHEME TO PROVIDE HOT MEALS FOR
RAILWAY PASSENGERS

1964. SHRI GAJADHAR
Will the Minister
pleased to state :

MAIJHI :
of RAILWAYS be
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(a) whether the Railways have made a
scheme to provide hot meals for Railway
passengers: and

(b) whether this scheme has been intro-
duced and if so, the names of trains in

which it has been introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Presumably, the reference is to the
scheme of picking up ‘Readv to Serve’
meals under which food cooked in cater-
ing establishments at stations are kept in
hot cases and later transferred to hot cases
provided in the Pantry Cars on trains for
service to passengers at meal time.

This scheme has been introduced on the
following trains :—

(i) 3/4 Frontier Mail between New
Delhi and Bombay.

(ii) 25/26 A.C./Paschim  Express
between New Delhi and Bombay.

(iii) 15/16 Grand Trunk/A.C. Ex-
press betwecen New Delhi and Madras.

(iv) 1/2 Howrah-Delhi-Kalka MNail
between Delhi and Muchalsarai.

(v) 153/154 Jayanti-Janata = Express
between New Delhi and Samastipur;

(vi) 31/32 Jayanti Janata Express
tetween Delhi and Ahmedabad.

STUupy oF 10-Hour DIuTY PROBLEM OF
RAILWAY WORKERS
1965. SHRI S. A. MURUGANAN-

THAM :Will the Minister of RAILWAYS
be pleased to state :

(a) whether Qureshi Committce has
decided to initiate joint “‘practical” study
of the problem of 10-hour duty for
Railway workers; and

(b) if so, the sailent features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b) The object of the study is to ascer-
tain whether the implementation of 10-
hour duty for Loco Running Staff can
be completed in a period less than 3 years.
It is proposed to make a field studv of
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- T v W
avmnp!mfnandbs‘vhﬂminm-
teofion with 'Bhe implementation of 10
hour working for loao summing sisff.

OFENING OF SEFPARATE RAILWAY SERVICE
CoMMISSION AT SECUNDERABAD

1966. SHRI Y. ESWARA REDDY :
Will the Minister of RATLWAYS be pleas-
ed to state :

(a) whether the Government of Aadhra
Pradesh has requested the Centre for open-
ing of a separate Rallway Service Com-
mission office at Secunderabad; and

(b) if so, the decision of Government
thereon *

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and (b) :
It is proposed to sct up a Railway Service
Commisson during 1974-75 at Secundera-
bad,

ELECTRIFICATION OF VLIAYAWADA-MADRAS
RALWAY LINg

1967. SHRI Y. ESWARA REDDY:
SHRI M. KATHAMUTHU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whethtk Government have taken a

fingl decision regarding  Viievawada-
Madras  Railwavy  line  electrification
scheme;

») if 50, the salient featurey thereof; and
(c) when it is likely to be implemiented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) ; (a) Yes

(B) The scheme has a route letusth of
433 Kilometres, and is estimated to cost
Ra. 3255 croves.

(c) The work oo this & alnady b

it is expected to be combpleled
in 197178,
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RATIONING oF Bunker Fuer
1968. SHRI Y. ESWARA REDDY :
SHRI M. KATHAMUTHU :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

() whether committees consistiug of
representative of oil companies and port
authorities have been appointed to ration
the bunkering fuel: ang

(b) if so, the salient features thereof ?

THE MINISTEFR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). No such com»
mittses have been appointed. However an
informal arrengement has been made
whereby o1l companies seek the assistance
of port authorities and DG shipping to
determine priorities and the quantity of
bunkers to be supplied to the calling ships.
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TREATMENT OF RalLwiy EMPLOYEES AS
INDUSTRIAL WORKERS

1971. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government regards the
Railway employees as Industrial workers;

(b) if so. whether Government is
ready to concede them the facilities,
rights and amenities available to the indus-
trial workers in the public undertakings;

(c) whether the Railway employees
would be given bonus on the pattern on
which it is available to other industrial
woikers: and

(d) if not, the reasons for this discri-
mination ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAICWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) The
service conditions of the different cate-
gories of staff on the Indian Railways are
regulated by the provisions of the Indian
Railway Establishment Code as well as
the Central Labour enactmsnts as avpli-
cable to them.

(b) No.

(c) and (d). All departmentaily run
Government undertakings including the
Indian Railways are statutorilv excluded
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from the grovisions of the Payment of {¢) Only one complaint was received. It
Poups Aok, 1963, sy such, the staff of the Wis for non-pliotment of the vonding con-
Indinn Kalliwsys aré not paid aoy Boous.  tract at Bhagtanwalx station, The applicant

{a) the procedure followed by the Rail-
way administration for the allotment of
vending Hcences at varlous Rallway Sta-
tions of Northern Radway:

(b) the pames, addresses and other
particulars of the individuals ang parties
who have been allotted vending licences
in the various Divisions of the Northem
Railway in the current financisl year up-
to 15th February, 1974, Division-wise;

(c) whether anvy complaints have also
been received reparding the alloiment of
licences, if so, the nnmber and nature
thereof; and

(d) whether any preforence is given to
experienced hands who have been work-
ing as vendors on the Railways proviom-
Iv?

(d) Other things being oqual, preference
is given to the experienced hands.

New RAnwway Lines 1N HoLy Aanp
BACKWARD AREAS

1973. PROF, NARAIN CHAND FARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state :

1976  (Tenta-

Target date of ?
; tive)

completion

In addition, the following restorations
hove 5lso been sanclioned :—

(i) Duimew-Daryapur
Cost Rs. 137, croms. tammet date of
complstion-March, 1975 subiect to avail-
sbifity of funda).

(i) GohanwPapicat (3927 Kms.,
Cost Rs. 2.16 crores, target date of com-
pietion oot yet fxed).
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(i)  Sarigah-Raghopur-Partapgani-
Fothesganj (64 Kms., Cost Rs. 468
uﬁ;m target date of completion. 1974-
79).

(iv) Chhitauni-Bagarha (28.41 kms.
Cost Rs. 6.74 crores, target date of
completion—Net yet fixed).

(¢) The requitemems of backward and
hilly arcas have not been ignored. A new
policy which was enuncisted by the
Minister of Railways ia his budpet speech
for 1973-74, has been under consideration
for evaluating the proposals for construc-
Hion of new railway lines amd gauge con-
version projects in backward areas, so
that the low financial returns on the
investment on these schemes do not come
in the way of their being taken up. Co-
operation of the State Governments has
been sought in order to reduce the finan-
cial burden of the Railways on account of
the construction of these railway Jines. It
has been suggested to them that they may
bear the cost of land amd the labour
compgoent of the comstiuction cost.
Surveys have boen ondered for a large
pumber of railway lines in the backward
areas, under this new policy, and the fol-
lowing schemes for which the surveys
have been completed, have already bzen
approved, but they have not yet been
sanctioned, as certsin formalities have to
be done before their sanction !

1. Construction of a BG line in the
area served by the former Shahdara-

Saharanpur Light Rallway.

. Construction of a BG line in the
area served by the former Howrab-
Amta  Light  Railway including
Bargachia-Champadanga Branch.

8. Construction of & BG line in the

area served by the former Howrah-
Sheakhala Light Railway.

[

Parliament’s approval has been sought
for of a few more railway
lines of this type in the next Budget
which has already been presented.
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Pamaor Cavusep 3y Froops
1974, SHRT BANAMALY PATNAIK :
SHRI R. N. BARMAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the extent of damage caused by
cyclone and floods to crops, life and pro-
perty so far during the current year, State-
wise;

(b) the steps taken to provide relief to
the affected people: and

(c) the natwre of assistance acked for
by the States and provided for by the
Centre, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRJ SIDDHESHWAR
PRASAD) : (a) to (c). Details of the
damage cauved by floods and cvclones in
the different parts of India duiing  the
1973 monsoon and the relief measures
undertaken by the States and the assis-
tance provided by the Centre were incor-
poraled in the Statementis on the flood
situation laid on the Table of the Lok
Sabha on July 24, August 28 and Novem-
ber 12, 1973, The latest figures of damage
caused lo crops, life and property as
reported by the wvarious States are given
in the statement laid on the Table of the
Howe. [Placed in Librarv. Sce No, LT-
6326/74.)

Financial assistance to the States is pro-
vided for selief measures and repair works
necessitated by the floods, bassd on  the
recommendations of the Central 'Team
deputed al the request of the States. The
amount of expenditure on relief ang ve-
pairs cstimated by the States, the oeiling
of expenditure fixed by the Centre based
on the recommendations of the Central
Teams snd the amoust of anistance
released so far ate as foliows ;
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Nams of Stste Armount of Cailing of Amount of
expenditure expenditure assistance
on reliel & fixed by released so far
repairs Centre based
estimated by on Central
States, Teams’
recommendajons
m (2) 3 4)
(Rupees in Jakhs)
1. Assam 172023 565-04 200 00
2, Bihar 1266 -00 294 -00 Nil
3, Qujarat 248426 160568 550-00
(including drought
reliel)
4, Jamau & Kashmir 708 -20 294-00 150 00
5. Korala 61243 13450 2500
6. Madhya Pradash 1945 -80 24421 Nil
7. Orissa 251258 1174 -00 300 00
f. Rajasthan 142671 805 -40 50000
9. Tripura . 90817 106-60 100-00
10. Uttar Pradesh . 321500 1411 00 600 -00
{including drought relief)
11, West Bengal . 263648 1002 -72 200 -00
The central assistance is released based on the progress of expenditure reported
by the State Governmens.
PoweR FAUURES IN DEriu PRASAD): t(a) oand (b). There bhave

1975, SHRI BANAMALI PATNAIK:
Will thy Minister of IRRIGATION AND
POWER be pleased to states :

(a) the number of times power supply
fuled in Delbi during the current year so
far tnd he comparaive figures for he
corresponding period of he last year;

(b) the reasons of power failure in
cach case; and

(c) the steps taken or proposed to be
aken o ge right the affairs of he Delhi

Electritity Supply Undertaking ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INRIGATION AND
POWER (SHRI SIDDHESHWAR

been no breakdowns wo far during the
current year or during the corresponding

period (January-Gebruary) of the last
veur. There have, however, been a num-
ber of local interruptions in  supply o
different localities or areas as a result of
faults in the distribution system.

(¢c) To prevent local imteriuptions due
to faults in the distribution <vstem. B
number of measures have been initiated
swuch as  arraneement  for  aliernative
sources/routes of supply, conversion of
ovethead high tension lines into under-
ground cables, augmentation of mains
and subotations where necessary, mors
rigorous maintenance of lines and  sub-
stations, provision of section boxes on the
distribution lLines.
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Prorex MAINTENANCE OF MacsINEsY oF
OamuTAL Guss Fatrony

1976. SHR1 SAROJ MUKHERIEE ;
Will the Minister of PETROLEUM AND
CHEMICALS be pieased to state :

CHEMICALS (SHRY SHAHNAWAZ

Umnmation or Worxkers oF OmmsnTAL
Gas CoMrNY 1N ProDUCTION OF Ghas
1977. SHRIL 8AROJ MUKHERIJEE *
Will the Minsiter of PETROLEUM AND
CHEMICALS be pleased to state -

() whether the skilled wotkers of
Sealdah (Calcutta) factory of Oriental-
Gas Company are given any job with re-
gard jo repairing and manufacturing of
Gas metres; and

(b) why the workers are not engaged
in producing gas from low-standard-coal
for which there are proper machineiies
and arrangements 1n the said Factory ?

THE MINISTER OF STATE IN THLC
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRT (SHAHNAWAZ
KHAN) : (a) and (b). The information 13
being sollected and will be piaced on the
Table of the House.
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Promucrion oF Oas AT TMn  SEALDAK
Pacrony or OumNTal Gais CoMBANY

1978, SHRI SARCY MUKHERIEE:
Will the Minister of PETROLEUM AND
CHEMICALS be ploused ¢o state :

(a) the reasoms for closing down the
coal ges production in Sealdah Factory of

the Oriental mmwﬂeﬂﬂv
when the nﬂﬂy wm
fect Limited is irregular; and

{b) whether Government are

ware that
after replacement of pipes worth m
cighty six lakhs these pipes lie uncared for
and are being stolen in instalments from
thef aclory 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRU SHAHNAWAZ
KHAN) : (a) and (b). The information
is being collected aud will be placed on
the Table of the House.

DerecTIVE WomxiNg or T Mems
READING PLANT POR GAs SurrLy Feou
Durgarur Prosecrs Limiren

1979. SHRI SAROJ] MUKHERJEE :
Will the Minister of FETROLEUM AND
CHEMICALS be pleasod to state :

(a) whether the Metre Rsading Piant
at Bally in Wost Bengal for the gas supply
from Durgapur Project Limited s lying
out of order for a long time;

(b) whether there is no arrangement for
correct reading of gas comsumption by the
consumers;

(c) whether the Oriental Gas Company
Limited unit has no srrangemeat for pre-
paration of annual balance sheet gnd even
for keeping record of the numhers and
names of gas consumers; and

(d) if so, what remedial measures Gov-
emment propose to taks 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN! (n) to {4). The information =

MM“NNM“*
Yabic of the Houm,
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DousLiNg oF RALWAY LiNn rmoM Dum
DuM TO BARABAT IN SBarDAM Divmsion

1980. SHRI A. K. M., ISHAQUE : Wil
the Minister of RAILWAYS be pleased to
state :

(s) whether any Techno-Fconomic Sur-
vey has been made for doubling the 15.2
km portion between Dum Dum to Bars-
sat in Sealdah Sub-Division, if so, the
results thereof; and

(b) whether any proposal for doubling
the lines from Barasat to Bangaon has been
considered 9

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD. SHAFI QURESHI) : (a) Yes,
The survey has revealed that this project
will be unremonerative. The question of
waival of dividend liability on the invest-
ment op the scheme is, therefore, being
taken up with the Planning Commission
and the Ministry of Finance,

(b) No.

Tecano-EcoNoMic Survey N Norri
EASTERN REGION STATES
1981. SHRI A, K. M. ISHAQUE: wil
the Minister of RAILWAYS be pleased to
state ;

(a) the names of places where Techno-
Economic Survey has been made in the
North Eastern Region States up-to-date :

(b) whether Dharmanagar-Kumarghat
Railway line has been surveyed and found
feasible;

(c) if so, when the execution will be
started; and

(d) what are the new Railway lines 1o
be laid during Fifth Plap period in the
North Eastern Region States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURFESHI) ; () Survey
have been carried out for the following
lies in the North Eastern Region :--

(i) Conversion of New Bongaigaon-
Gauhati MG to BG.
(ii) Dha?managar-Agartala MG line.
(i) MGQ. link from Tezpur to
Bhomrmguri.
msumn tnr the following two lines are

S i

PHALGUNA 14, 1895 (S4K4)

Written Answers 158

(i) Silchar-Jiribaw

(ii) Agartala-Belonia-Sabroom.

Surveys are proposed to be taken up for the
following lines at the cost of the North
Eastern Council :

1.  Jogighopa-Pancharatna-Dudbaai-Da-
rangiri (BG).

2. Gauhati-Burnihat (MG or BG).

3. Balipara-Bhalukpong new line.

4. Tipling-Itangar new line,

5. Lalaghat-Sairang new line,

(b) Dharmanagar-Kuniarghat is a part
of the Dharmanagar-Agartala Project for
which surveys werc carried out in 1970
byt the project as a whole was not found
financially viable,

(c) 1t is proposed to take up the cons-
truction of Dharamnagar-Kumarghat line
in 1974-75 provided that funds are made
available by North Eastern Council for the
line, out of the allotment made to the
Council for development of backward hill
areas in the 5th Five Year Plan by the
Plamning Commission, as funds allotted to
the Railways for construction of new
lines are very limited;

(d) It is proposed to take up gauge
conversion of New Bongaigaon.Gayhati
line in the Sth Pian ang also the cons-
truction of pew lme from Dharamnages
to Kumarghat. A final decision about
other lines to be constructed in the Sth
Plan will be taken ai:er the surveys men
tioned above are completed.

RENOVATION PROPOSAL FOR SEALDAK
Division
1982. SHRI A. K. M. ISHAQUE : will
the Minister of RAILWAYS be pleased to
state :

(a) whethet there is a renovation pio-
posal for Sealdah Division;

(b) if so, the dctails thereof; and

(¢) the reaction of Government to this
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(MOHD. SHAFI QURESHI) : (a) ©o (c).
Presumably the Honourable Member is
referring to the remodelling of station
building at Sealdah. If 30, the position
is as under jem
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The work has been undertakén in three
phases. The fitst phase comprising of the
Centrel Wing hes since been corapleted
except the mezzanine floor. The works

in phase IT and III covering the left and
right wiags are in progress,

TIME SCHEDULE MAINTAINED BY BaANGAON,
SRANTIPUR, BAmASAT AND KALYANY LoCALS

1983. SHRI A. K. M. ISHAQUE : Will

the Minister of RAILWAYS be pleased to
state :

(a) whether Bangaon, Shantipur, Bara-
sat and Kalyani locals from Sealdah Divi-
sion do not keep time schedule causing
haressment to the commuters;

(b) if so, how far these trains maintain-
ed time schedule in the month of Novem-
ber, 1973; and

(c) the punctuality percemage of those
trains during the last year )

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI GQURESHI) : (a) Some
of these local trains have been running
late at times.

(b) and(c). A statement is attached.

Section Punctuality percentage

In November, During Jan.

1973 to December,

1973 (average)
Secaldah-Kalyan 728 79.0
Sealdah-Shantipur 60.5 69.2
Sealdah-Bangaon 66.2 70.6
Scaldah-Barasat 900 840

WEST BENGAL GOVERNMENT AND RAILWAY
MiNISTRY TO SHARE CosT OF HOWRAR-
AMTA BROAD-GAUGE

1984. SHRI S. N. SINGH DEO: Wil
e Miuister of RAILWAYS be pleased to
state ©

(a) whether it bas been decided that the
mﬂotbmdswﬁnsl!owmh-mm-
way would be shared by the Rafiway
Ministry sad West Bengal Governinent;

{b) if 80, the salient features of the deci-
mmmmammm

(c) when the conversion work will start 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYB {(SHRI
MOHD, SHAFI QURESHI) : {a) and {b).
The cost of comtruction and opecation of a
broad gauge line to serve the areas formerly
covered by Howrah-Amta Raflway is pro-
posed to be shared equally by the Ministry
of Railways and the Government of West
Bengal, No official confirmation to this
financial arrangement has, however, yet been
received from the Gouvernment of West

Bengal.

{c) The work will be started after the
administrative and financial arrangements
are settled.

SLT1ING UP OF WAGON BUILDING FACIORY
AT DURGAPUR (WEST BENOAL)

1985. SHRI S. N. SINGH DEO: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Railways had decided to set

up new Wagon Building Faclory 1n the
country,

(b) whether ar; decision had been taken
regaiding its locations; and

(c) Whether Government proposc to
take necessary steps to set up this in Durga-
pur (West Bengal) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF! QURESHI) : (a) No.

(b) and (c). Do not arise.

LATE RUNNING OF TRAINS

1986. SHRI 8. N. SINGH DEO: will
the Minister of RATLWAYS be pleased to
state ©

(a) whether Goverament have made any
inquiry into the travellers of loss, bil!lonu_ of
manshours due to late running of trains;
and

(b)ifw‘ouwumeofﬁ»ﬁndm“d
the steps being taken in this regard ?

THE DEPUTY MINISTER IN YHE
MINISTRY OF RAILWAYS (BRI
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MOHD. SHAFI QURESHI) : (a) and ().
punctuality of suburban trains which effect
working man hours is good all over. Punc-
(uality of nom-suburban trains however, has
been bad in the recent past due primarily
1o several types of agitations, viz. staff, poli-
tical and social. Railways are aware of the
sitvation, and no enquiry in the matter is
considered necessary,

SURURBAN Ral SERVICES IN BoMBaY

1987. SHRI DHAMANKAR : Wilt the
Mianister of RAILWAYS be pleased to
state :

(a) whether any noticeable impact has
heen feit on the Bombay Suburban rail
traffic because of the steep hike in petrol
prices as a result of which more and more
people are constrained to take to rail travel:

(b) if so, what extent and how much
mnre Suburban traffic the two Divisions of
the Railways are required to handle in
Bombay:

(c) whether the Railways are in a position
to cope up with the increased suburban pas-
senger traffic; and

(d) whether the Railways propose to
increase the number of Il Class rakes, apart
from the proposed increase in the standing
copacity in the I Class compartments on the
Western Division of the Railways, speed and
tiequency of the local trains so as to carry
more commuters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI : (2) and (b).
There has not been any noticeable increase
in the suburban passenger traffic in Bombay
arca after the incremse in petrol prices. It
» also not possible to assess and guantify
the cxtent of increase in the passenger traffic
due to this particular factor because fluctua-
tons iy patsenger traffic can be for a
\ariety of reasons.

(c) and (d). Proposals to incredse the
wrvices as & whole ar¢ in hand and addi-
tonal trains are being introduced with the
supply of rakes of the composite accom-
modation pattern, as ot present, from the
vo production units at ICF .and Jessops.
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POWER GENERATION PROBPECTS IN ENSUING
MoNSOONS

1988. SHRI P. NARASIMHA REDDY :
SHRI SAMAR GUHA :

Wilt the Minister of IRRIGATION AND
POWER be plessed to state :

(a) the prospects of power generation till
the ensping monsoons;

(b) whether steps have been taken to
ensure optimum capacity generation; and

(c) the special steps, if any, taken or
proposed to avert shortages in different defi-
cit States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The power supply position in
the country would continue to be difficult till
the ensuing monsoons particularly in Uttar
Pradesh, Punjab and Haryana in the North-
ern Region, Tamil Nadu, Karnataka and
Andhra Pradesh in the Southern Region and
West Bengal in the Eastern Region.

(b) and (c). The utdisation of exivting
power installations is being maximised by
monitoring and arranging for suppls and
transport of coal and fuel ofl, spare parts
etc.

The programme of constructing inter-state
lines and setting up of load-dispatch stations
is being ¢xpedited.

The projects which are nearing comple-
tion are being expedited to ensure early com-
missioning of the generating unit.

Exchange of power between neighbouring
States is being encouraged so as to achieve
optimum utilisation of gemerating capacity.

SETTING UP OF RBGIONAL AND NATIONAL
Power Grp

1989. SHRI P. NARASIMHA REDDY :
SHRI 8. M. BANERIEE :

Will the Minister of IRRIGATION AND
POWER be pleased to state the progress
achieved and envisaged in seiting np Regional
and National Power Grids ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
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SAD) : For schicving the benefits of inte-
grated operation, systematic efforts are being
made by the Government to establish inter-
State /Regional links in the country since the
mid-Sixties. At the beginning of the Fourth
Plan period about 31 intor-State fister-
Regional links at voltage 110/132 XV and
above had come into existence. Further,
construction of 39 more inter-State/inter-
Regional links at voltages of 110/132 KV
and above was taken up during the Fourth
Plan. Out of these, six links have already
been completed. Power exchanges to the
extent possible are also taking place between
various power systems depending upon the
availability of power and needs. More
inter-State/inter-Regional links at 220 KV
and 400 KV are proposed for construction
to increase the capacity of the lines for ex-
change of bigger blocks of power between
the systems/regions during the Fifth Plan
as the system capacities are also increas-
ing.

For the formation of the National Grids
scveral inter-Regional links have already
been established and several otbers are un-
der construction proposed for comstruction.
The National Grid has to evolve itself in
course of time. This is a long term conti-
nuous process.

ProPOSED CAPROLACTUM PLANT UNDER
, FCL

1990. SHRI TRIDIB CHAUDHURI :
Will the Minister of PETROLUEM AND
CHEMICALS be pleased to stiate :

(a) the prestnt position with regard to
the proposed Caprolactum Project under the
F.CIL at Haldia; and

{b) whether the present difficoltes with
regard to the supplies of Naphtha has led
1o aay rethinking on the part of Govern-
meat?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN) :
(a) and (b), F.CL bave submitted a
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deration of the FCI proposal has been de-
ferred.

(a) whether Government are thinking in

ment Corporations in terms of the
intent already issued to them in the
of the present petroleum crisis and short-
age of Naphtha;

(b) how many Nylon Projects of different
Statex are in an advanced stage of prepara-
tory phase; and

(c) whether the foreign collaboration
commitments already entered into by vari-
ous State Industrial Corporations would be
allowed to lapse ?

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN) :
(a) to (c). Certain important aspects
like the overall developmeat of nylon yarn
industry in the couniry and the need for
mmport of foreign technology for nylon
plants are under examination in the light
of varions relevant factors.

13 letters of intent have been issued in
December 1971 and July 1972 to State of
Industrial Development Corporations of
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‘The Corporstion would

Some progress with reference to the two
conditions mentioned above has been made
o far by 10 Corporations. The Central
Governmont has yet to take a decision on
the foreign collaboration proposals submit-
ted by the Corporation of Karnataks,
Andhra Pradesh, Tamil Nada, Kerala, Pun-
jab, Bihar, Gujarat and West Bengal, In
view of this position, the guestion of any
foreign collaboration commitments does not
arise.

Powrr SHORTAGF DLRING 1970-71 10
1972-73

1992. SHRI SAMAR GUHA : Will the
Mmuster of IRRIGATION AND POWER
be pleased 1o state the comparative figures
of power shartage (1) month-wise and (ii)
State-wise during the years 1970-71, 1971-72
and 1972-73°

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI SIDDHESHWAR PRA-
SAD) : The requisite information is being
collected from the States and Union Terri-
tories und will be laid on the Table of the
House when received.

PROGRESS ON CONSTRUCTION OF REFINERY,
FERTILIZER AND OTHER PLANTS AT HALDIA

1993, SHRI SAMAR GUHA : Will the
MINISTER OF PFTROLEUM AND CHE-
MICALS be pieased to state :

(a) the progress so far made about the
construction of Refinery, Fertilizer, Soda
Ash and other plants in the portarea of
Huldia 1 West Bengal;

(b) whether the measures for comstruc-
tion of these plants are facing unforeseen
Lonstraints;

(¢) if so, the nature of such constraints,

(d) the steps taken or proposed 1o re-
move such constraints;
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{¢) whether such copsiraints will cause
any delay in the time schedule of comstruc-
tion, commissioning and operation of this
plant; and

(f) if so, facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! SHAHNAWAZ
KHAN) : (a) Haldia Refinery is in the final
stages of construction Work on the Haldia
Fertilizer Factory which, apart from fertili-
zers, will produce 60,000 tonnes of soda ash
per years is in progress. Earth filling work
1s already in hand. Orders for the main
plant and equipment which have to be ob-
tained either from abroad or indigenously
have already been placed. Letters of intent
for piling and pre-loading work at the fac-
tory site have already been sued,

(b) and (¢) The main constraints faced
at different stages of comstruction of the
Haldia Refinery have been the multiplicity
of agencies involved, delays in delivery of
materials by Indian and fortign vendors,
scaraty of construction materials, nonavail-
ability of wagons and frequeat labour tron-
bles etc. There are no such constraints in
the case of Haldia Fertilizer Factory.

{d) to (f). Vigorous efforts have been
made by the Project agthorities (0 overcome
the difficulties which have delayed the coas-
truction of the Haldia Refinery and for acce-
lerating the progress of work.

PROJECT
Burn

*OR REPLACEMALNT UF MarnuIN
RAiLwAYS IN  HowmaH-HoogHLY
DisTRICTS

1994, SHRI SAMAR GUHA - Will the
Minister of RAILWAYS be pleased to state

(a) whether the project for replacement
of Martin Burn Railway covering Howrah
and Hooghly districts of West Bengal has
been finalised:

{b) o so, facts thereabout;
{¢) whether any initial progress hay been
made for the implementation of the project

and what would be the time schedule for
vompletion of the project; and

(d) the estimated cost for the projpcis?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI) : (a) to (d).
The restoration of the Light Railways viz.
Howrah-Amta, Howrah Sheakhala & Barga-
chia-Champadanga (in Howrah-Hoogly dis-
tricts) was considered by the Board, and
surveys for these lines were ordered, and
have been completed. The estimated cogt
of these restorations will be Rs. 14.53 crores.
The construction of these lines has been
approved by Parliament through Supple-
mentary Demands on the basis that the cost
will be shared equally between Railways &
West ‘Bengal Govt. The work will be taken
up after the confirmation is received from
the State Govt. rcegarding sharing of cost.
The construction work will be completed in
two working scasons from the date of thcir
sanction.

GENERATION OF POWER BY POWER HOUSES

1995. SHRI E. V. VIKHE PATIL : Will
the Minister of IRRIGATION AND

POWER be plcased to state :

(a) the total power generated by the
power houses in the public sector (unit-wise)
furing the months of January and February,
1974 as compared to the output during the
same period in 1973; and

tb) the total power generated during
Junuary-February, 1974 by cach of the new
units of public sector power houscs which
started  funcuioning after 1st March, 19737

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The requisite informa-
tion is being collected from States and will
be laid on the Table of the House on receipt.

SETTING UP OF SMALL HYDEL PoOwrR
HOUSES ALONG SIDE OF RIVERS

1996. SHRI E.V. VIKHE PATIL : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is any proposal to have
small hydel power houses located alongside
perennial rivers in the country;
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(b) whether the feasibility of such =z
proposal from the point of view of employ-
ment potential, indigenous supply of equip-
ment, maintenance, connecting them with a
national power grid and period of eomple-
tion has been gone into; and

(c) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD) : (a) to (c). Micro hydel sche-
mes (of upto a few hundred kW capacity)
are already being developed by the States
in isolated hilly arecas on perennial stream
wherever these are found feasible.

FEach schemes has to be examined on its
own merits considering the cost and feasibi-
lity of alternative sources of power such
as by constructing transmussion lines or
from diesel sets. Plant and equipment for
such schemes is now availiable from indi-
genous sources. The period of completion is
usually 3 years or so depending on the works
involved and accessibility of the site.

About 30 such schemes arc already in
operation. 28 more are under construction
and 36 in various stages of investigation,
These are mainly in the States of Uttar Pra.
desh, Himachal Pradesh. J. & K., Manipur
and Nagaland.

"WORK TO-RULE” AGITATION BY CARRIAGE
AND WAGON STArt aAND ASMS. IN AGRA
DivisioN (SOUTH FASTERN RAILWAY).

1997. SHRI R. N. BARMAN : Will the
Minister of RAILW AYS be pleased to siate

(a) whether due to “work-to-rule” agita-
tion by Carriage and Wagon Staft and large
scale absenteeism by Assistant Station Mas-
ters in Adra Division in South Eastern Rail-
way  many trains were cancelled in the
recent past; and

(b) if so, the loss suffered by the Railway
Ministry and the action taken against the
persons responsible for that ?

THE DEPUTY MINISTER THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI OURESHI) : (a) Yes.

IN
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(b) The information is being collected

and will be laid on the table of the Lok
Sabha.

RE-SALE OF TICKETS AT GHAZIABAD, MURAD-
NAGAR AND MODINAGAR (NORTHERN RAIL-
WAY)

1998. SHRI BHARAT SINGH CHO-
WHAN : Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 5297 on the 18th
December, 1973 regarding re-sale of tickets
at Ghaziabad, Muradnagar and Modinagar
(Northern Railway) and state :

(a) whether any action against the err-
ing staff has been taken and the concerned
clerk transferred; and

(b) if not, reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Regard-
ing the action against the erring staff the
matter is being pursued. Orders have already
been issued for the transfer of the concern-
ed clerk from Modinagar.

(b) Does not arise.

NON-PAYMENT OF O. T. A. TO STAFF WORK-
ING AT GHAZIABAD STATION

1999, SHRI MAHA DEEPAK SINGH
SHAKYA :Will the Minister of RAILWAYS
be pleased to state :

(a) whether overtime allowance earned
by the staff working at Ghaziabad station
has not been paid for the period from Aug-
ust to December, 1973;

(b) if 50, reasons for the delay; and

(c) remedial steps taken to improve the
present unsatisfactory position ?

THE DEPUTY MINISTER IN THE
MINISTRY OFr RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c}.
Overtime allowance due to the stail working
at Ghaziabad stations during the period
August to December, 1973 has been paid in
all except 8 cases. These cases arose on
account of incomplete submission of over-
time siips. Necessary action has been taken
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to arrange payment of overtime due in these
cases as early as feasible and also to ensure
timely payment in future of overtime dues
of the staff working at Ghaziabad station.

ImpACcT OF OIL CRiSis oN DIESELISATION
PROGRAMME

2000. DR. H. P. SHARMA : Will the
Minister of RAILWAYS be pleased to state:

(a) whether a seminar was organised by
the Institution of Permanent Way Engineers
of the Indian Railways regarding the impact
of the present oil crisis on Indian Railways
especially in regard to its dieselisation pro-
gramme;

(b) if so, the main suggestions and obser-
vations made at the Seminar; and

(c) the steps to be taken in the light
thereof during the Fifth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): (a) No.
Seminar was organised on Track Topics.

(b) and (c¢). Do not arise.

SURVEY OF COCHIN-ALLEPPEY-KAYAMKULAM
RALwAY LINE

2001. SHRI C. H. MOHAMED KOYA :
Will the Minister of RAILWAYS be plea-
sed to state :

{a) whether Government have ordered
any survey of the proposed Cochin-Alleppey
Kayamkulam Railway; and

{b) if so, the resuits thereof?

THE DEPUTY MINISTER IN THE
MINKSTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The survey conducted in 1970 revealed that
the project would be unremunerative and
will not attract sufficient traffic to justify its
construction. The estimated cost for cons-
truction of the line as revealed by the survey
is about Rs. 10 crores. This area is very
well served by roads and inland water-ways.
The existing Quilon-Ernakulam MG line
which is under conversion to B. G. is also
not far away from the coast. In view of

\
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this, and the limited resources available for
construction of new lines, it would be diffi-
cult to consider this project in the near
future.

LNk oF  KuTTirusaM—GURUVAYUR
Wrma Hoou Poosnd CENTRE

2002. SHRI C. H. MORAMED KOYA :
Will the Minister of RAILWAYS be pleased
10 state the latest position with regard (o the
Kuttipuram-Guruveyur railway connecting
the main line with the famous Hindu pilgrim
centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : At present,
ther is no such proposal under considers-
tion.

SETTING UP OF A NEW FerTILIZER PROJECT
IN GUJARAT
2003. SHRI P. M. MEHTA : Will the
Mumister of PETROLEUM AND CHEMI-
CALS be pleased to state,

(a) whether a new fertiliser project will
be set up in Gujarat to produce 1300 tonnes
of ammonia and 1600 tonnes of urea daily;

(b) if so, when it is hikely to be set up;

(c) what will be the tota! cxpenditure
involved; and

(d)} whether the approval of the Central
Government has been sought for the Guja-
rat State Fertilizers and Chemicals plan to
integrate with this new plant for facilities to
manafacture methanol and mealamine?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (d). The Gujarat State
Fertilizer Company have come with propo-
sal in this regard.

(b) and (c). The project, which is esti-
mated to cost Rs. 120 crores, envisages an
implemeutation schedule of 36 months.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED VIOLENT ATTACKS BY SHIV SENA
ON LINGUISTIC MIMORITIES IN MARARASHTRA

SHEI A. K. GOPALAN (Palghat) ; Sir,

MARCH 5, 1974
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I call the sttention of the Minister of Home
Aftairs 1o the following matter of urgent
public importance and 1 request that he
may make a statement thereon :—-

“Reported increasing violent attacks on
linguistic minorities, particularly South
Indians, in Bombay and other parts of
Maharashtra by Shiv Sena.”
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SHRI P. VENKATASUBBAIAH (Nan-
dyal) : Coming as I do from South India, I
seck to make a submission. .(Iaterruption).

MR. SPEAKER : Order, please.

SHRI INDRAJIT GUPTA (Alipore) :
You have not given any ruling whether it
should come here or not.

MR SPEAKER: It is for those gentle-
men who have brought it.

SHRI INDRAJIT GUPTA : It is not the
property of those who are the signatories of
the call-attention There are precedents i
this House. ..

MR SPEAKER - I know.

SHRI INDRAJIT GUPTA: Language
disturbances took place in Assam. It was
discussed in this House on more than one
occaston and {he Constitution enjoins. .

SHRI S. A. SHAMIM (Srinagar) : Hea-
vens will not fall.

SHRI INDRAJIT GUPTA: ...on the
Government to protect the 1ights of the
hinguistic manorities.

MR SPEAKER : I agree.

SHR1 INDRAJIT GUPTA : We have a
Comnussioner for Lingmstc Minorities.
The Constitution is quite clear on the point.
All that I would say in deference to what
Mr Dhote has said, is that I think that all
the hon. Members who may participate in
this discussion are certainly very responsi-
ble people and will exercise a certain amount
of restraints in the language they will use.
There is no need to give a sort of indirect
threat that if the matter is raised, it will lead
to consequences somewhere-clse. On that
argument, we would never be able to discuss
any time in this House the gquestion of
threat 10 the linguistic nunorities

MR. SPEAKER - Shi: A, K Gopalan,
ft arrgea W aemey AEET, AT
T o AT T, Y A wgr g, -
wewe Wivew : & W W wE 2
fear & 1 o areft a A A R ) o
o f W A oW E?
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SHRI S, A. SHAMIM (Scinagar) : I have
more valid points than anybody else,
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I have not allowed anybody.

SHRI P. VENKATASUBBAIAH: 1|
would only make an appeal to the movers
of this call attention,

MR. SPEAKER : I would only allow rais-
ing the constifutional aspect,

SHRI P. VENKATASUBBAIAH : I am
not on that now, Sir.

MR. SPEAKER : So far as the relevancy
is concerned, it has come bere as it con-
cerns the linguistic minorities.

SHRI P. VENKATASUBBAIAH: |
appeal to them to withdraw this Callinn
Mteatios Motion That i+ my  sincerc
appeal to them as I feel that whatever we
may talk in this House will have adierse
repercussion . (lnicriuption).

SHRI RAJA KULKARNI {Romhay-
Narth-Cast) : The situation will hecome cx-
plosive if the Members are going to attack
the State Governmant. (Inierruprion).

SHRI INDRAJIT GUPTA : What is this,
discussion here will hine repercussion there
What is this ?

SHRI P. VENKATASUBBAIAH: |
speak in the largre interests of the country.
It is ot going to help the harmonious liv-
ing of the people belonging to all linguistic
minorities and minority groups in the metro-
politan eity like Bombay. I want to appeal
to my hon. friends not to create aoy bitter-
ness a8 it will have an adverse effect.

SOME HON, MEMBERS—rose. (Inter-
ruptionsy.
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MR. SPEAKER : I s not going to aiow
any other hon. Member. All of you may
kindly sit down, The Home Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT) : Sir,
The Government of India feel deeply con-
cerned over recent reports of some activifies
of the Shiv Sena in Bombay and some other
parts of Maharashtra which have capsed
apprehension in the minda of the Hngulstic
minorities, living in Maharashtra. Both the
Prime Mimster and 1 have been keeping in
touch with the Chief Minister of Maharash-
tra who is personally supervising the State
Government’s action to protect the legitimate
intetests of linguistic minoritics. He has
arranged for special police patrolling in areas
where there is a feeling of insecurity among
the linguistic minorities and has strengthen-
ed the police bandobast on suburban trains,
with a view to affording protection o0 com-
muters. A cell has also been set up in the
Crime Branch of the Greater Bombay Police
for attending to complaints from minorities.

In his meecting with representatives of the
lingunistic minorities on 8th February, the
Chief Minister assuied them of the State
Government's determination to give them
full protection against lawless elements. He
reiterated thw determination 1 his state-
ment in the ¥epiclative Awembly on 21t
February and also gave a clear indication
of the State Government's attitude on the
Shiv Sena.

We hope that with continued effectine
action by the Stute Gorernment, the linguis-
uc minoritics will be ensbled t»  prroue
their nurmal activities without any fewr or
inhibition and the {orces that thiciten com-
munal harmony will he adequately contain-
ed.

MR. SPEAKER : Now, Shri Gupalun

SHRI S. A. KADER (Bombay-Central
South) : May 1 make a submission 7

MR. SPEAKER : No submission now.
1 bave asked Shri A. K. Gopalsn 9 speak

now. May I request him to keep sitting
and ollow Mr. Gopalan to spesk ?

SHRI 8. A. KADER ; I shall take only
two minutes.
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T hope they will obwerve full restraint,

SHRI 5. A. KADER : I would appeal in
the name of the citizens of Bombay not
to pursue this maner after the statement
made by the Home Minister,

MR. SPFAKFR: Let him plea.e
down,

sit

SHRI S5. A, KADER : I share the con-
cern of my hon, friends in regard to the
violence that 1s being perpetrated by  Shiv
Sens in the city of Bombay, dut I would
request my hon friends here that they
niust weigh the pros and cons of the dis-
cussion here I what has been assored
by the Home Minister in his statement
does not come about so far as the linguis-
uc minorities are concerned, then I would
suggest something (Interruptions) ...
We on our ude and even the MPs from
Mabarashtra will stand as one to finish
this menace in the city of Bombay,

SHRE A K GOPALAN : If hon Mem-
beia do not wllow me to speak, then I
shal say that i shalt not come to Parlia-
ment and | sholt go awav, and 1 have
@ night 1o say so I shall explain why the
resoluiion was brought forward, If 1 am
not speak, t shudt go away. I am not able
to spegk lowily because, as you hnow, t
«m not well, and § do not want to be
“tetied ahw,

MR. SPUAKIR 1 am very sorry at
thuse inmteriuptions  Mr. Copalan  has
wome after a long tme,  Why should bon
Members interrupt him 7

SHR! A K. GOPALAN 1 <hull ex-
rlain whv 1 am raising this matter. |
have with me here a number of telegrams
nd letters that 1 had received duting the
last month, along with newspaper cuttings
from important papers and what they have
written, and I shall pass them on to the
Home Mipister. Do my bon. friends want
me 40 dishelieve aft that Is written there
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and the letters that haye been sent? I
want to bring bome really what has ac-
tuslly happened there.

1 do not want that the result of this
discussion should be any ill-fecling I am
sure it will not be s0. For, at the out-
set, 1 would like to point out that it is
not only a question of linguistic minorities
on the one side but it is a question of
the workers of Bombay and the Maha-
rashtrians workers on the other because
thay have also been attacked. So, T am
talking not only of the linguistic mimori-
ties but also of the workers,

As far as the linguistic minorities arc
concerned, I shall read out extracts from
sonie of the letters and show that India
18 one If we cannot discuss this, how can
we say that India is one? If we do mot
all join together and fight against thesc
things, against what has been done to the
linguistic minorities, there will be a fight
between region and region, and the future
of India as one India wilt be doomed, if
this kind of thing is allowed.

What 1 want to say is that this i how
the South Indians are living there  These
are the letters. 1 will give them to the
Home Minister | have no tims to read
alt of them Here is one teiegram ; *Shiv
Sena terror continuing.  Kindly do the
necdful' This is from a Samaj in Vajroli
colony Then ‘Save South Indians from
Shiv Sena atrocitis'—this is from the
Keralu Chustian  Association. Then the
Kerula keondra Sanghatan  people  came
here They gave a represeatation to the
Prime Mimster in which they bave wanted
thut there should be ‘freedom 1o live
peacefully and fearlossly. They want “frec-
doin ot cultural identity, a fair atmosphere
for fiaternal relations with all sections of
people and a democratic environment for
¢ommunal and bnguistic harmony".

So it is not a question of a fight bet
ween Moharashirians and non-Maharash-
trians. This must mot be taken like that.
Whether it is Mabarashtnans or non-

Maharashtrinas who are responsible for it,
al!l of us must go there and tell them that

what is happening there is bad.
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innocent, said
Nayar’. When they heard the name
Nayar', they knew that he is a
‘Malayalee. So they beat the girl The
mother says that ‘immediately they beat the
girl very badly’. From this you can judge
what the situation js these days in Bombay.
Then the wife says : ‘1 humbly request you.
Do not try for your transfer to Bombay'.
He was trying for a transfer to . Bombay.
“The wife says : ‘Do not try for a tiansfer.
Plesse come immediately and take me and
our children to anywhere. Actually, 1 may
die here. 1 am very much afraid to send
our daughter to school™

This is the letter from an innocent
woman. This is just ope. There are
other letters like this. There is even today
fear among not only the linguistic mi
reports say that
expose and criticise these ou
most disgraceful f
Nobody, whether be is a

T

A
i

ceedings in which one member of this
House, belonging to the ruling party, put
the question . “Why should Keralities go
10 Bombay'? Are there not WMaharash-
trians in Kernla and other States? If a
member opposite says ‘Whv should they
go to Bombay' ?, What is the reply to it?
Unfortunately, Kerala is an  industrially
backward State. But fortunately, in lite-
racy and education, we are the first. What
will they do there ? So they go to other
places.

So, they want to get some job if they
are qualified for it. For that. shail they
be killed” 1If that 1 so, then say that
India is not one; that one State has no-
uﬁn;mdowiwmbcrmu;m&en
1s no Central Government and that each
Government can do as it likes. Therefore.
you must sce that something is done very
effectively so that the peopie also feel,
only the linguistic minorities but all
other sections of the people, that they
sccure The Maharashirian lesders of
parties, including Congressme have
demned this thing. So, those loyal
who are patriotic and who want to sce
India is not cut into pieces, should
come together. That is the reason
we brought this matter here

There is ancther very important
also. 1 do not want to go imto R
detail because there will be a furore
which 1 want to avoid. Even before
elections, the Congress Chief as well as
Shiv Scna Chisf and some Ministers el
topﬂmmlmmwmmm
there were certaln conditions in that agice-
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oent. If the facts sre wrong, why did not
the Government deny it ?  (Inverruprions)
My point is this. 1 know it from the

to carry swch

case of defamation againet it ? Ultimately,
it is question of defaming the Govern-
ment and the Congress and the Prime

ter also has in a way said that “the Shiv
Sena men approached our people and said
that they will agree to our t
says like that. So, why
tradicted 7 The papers
there is an alliance, and
conditions, between the Congress
Shiv Sena, and they are Joing i
The paper says there was a meeting; the
names are given saying which Minister
attended, at which Minister’'s house the
meeting was conducted, what were the
conditions, etc. The pre-conditions are
given there. When alt this & said in that
paper, have I not a right to raise this issue
in Parliament and ask the Minister,
correct and, if it is not, why have you
denied it ? Why have you not
againat the paper 7" As a Member of
House, when I come here and sa
things which are happening, 1
allowed even to speak. That is n
question; T will see to it outside!

There is one thing I have o sy,
will have 10 be taken to protect the
There is & fear among the Haguistic
rities,

LiF
§§§§§§is§ai

and as far as the Siate
* comcerned, the Stne Government
the policg are supporiing these
I will give only ome @ample.

ikl
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was Kkilled, and after that, the next day,
there was a peaceful procession to protest
against it, and the police resorted to a
l1athl charge on the people. There was a
peaceful procession by about 10,000 men,
and there was a lathi charge, They were
brutally beaten up. So, will there not be
a fear in the mind of the people and will
there not be a fear in the mind of the
linguistic minorities? You must take
strong action so that, whoever it is—Shiv
Sena men or others—is brooght to book.

There is another very important sspect.
Now, a new development is taking place
in Bombay. For the last s0 many days,
the reports are coming in the papers; letters
are there. 1 have got letters from the
Secretary of the omployees' association of
the Reserve Bank of India, Bombay. A
large number of Cgntral offices, financial
enterprises and commercial institutions are
owned by the Central Government, Re-
cently, the Shiv Sena men have made it a
point 1o demonstrate, against, terrorise and
browbeat the heads of these institutions to
confine the recruitment only to the locsl
people. Where it the question of India
being one if for the Central projects also.
only the local people can be employed *
Not only demomstrations are there. Simm-
lar demonstrations were held in the head
office of the Shipping Corporation of India.
Life Insurance Corporstion of India, Bank
of India, Bank of Baroda, Air India etc
All these big institutions are there and it
way stated; Thereafter you should not em-
ploy others. Thers were demonstrations
in front of the State Bank of Travancore.
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. [Shri A. K. Gopalan]
ginety per cent of the jobs in the public
sector undertakings muyst be given to the
local people. If thery is a circular, will
the hon. Home Minister urge that Govern-
ment to withdraw that circular; let them
not say that ninety per cent shouid be
given to the local people in the public
sector undertakings, The heads of nstitu-
tions are terrorsed and threatemed openly.
1f they are subjected to such threats, they
will not give any job; they are naturally
afraid of their life. If such things hap-
pen, very soon there will be fight between
region and region, between local people
and linguistic minorities in every State in
India. There will not be the oncness of
India in the future. | say: do not leave it
only to the State Government because the
State Government had openly stated that
they would not take any action. There
are examples where instead of orotecting
the linguistic minorities, they beat them
when they demonstrated. When a man dies
naturally people will demonstrute peace-
fully and if such pescefal demonstrations
are beaten, that means there is no freedom
of expremion and no freedom of hfe Life
and property of the Linguistic minorities
will be in danger and they will have to

be agitated, It will be the ruin of the
whole of India. In Kerala »0 many
Malayalees are unemployed; they are not
all coming to other States and ihat i
another question. Let us all join together
and fight the problem of unemployment,
Mabarashirians and non-Maharashtrians, in
the whole of India. It is uncmployment
that is ot the root of this trouble; let us
tﬂjohwge&erlohhmmnlvelhjl

trians.
hon. Home Misister
public sector wader-
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taking at least are ooncerned, the rule
that 90 per cent must be given to the focal
people, should mot be there .nywhore,
wheiever the pwblic undertaking is situa-
ted, in any part of the country. Secondly,
the heads of alt these institutions shoyld
not be threstened that only local people
should be given; that type of thing also
must be withdrawn. Confidence must be
created among all the people, linguistic
minotities especially that the Central Gov-
ernment will do everything to folfil 1t
promise that the life and property of the
linguistic minorities will be safe,

SHRI UMA SHANKAR DIKSHIT : Sir,
! am one with the hon. Member, Shii
A. K. Gopalan, in stressing the absolute
importunce and need for taking firm and
effective action to ensure complete pro-
tection to linguistic and other minorities in
Bombay and other parts of Mahaiashtra,
particularly in Bombay where the recent
incidents have occurred. This matter bas
been discussed at grest length with the
Chief Mimister of Maharashtra. He has
written letters to the Chicf Mimsters of
Kerala, Karnataka and Tamil Nadu, piving
a clear assurance that he will sec to it
that protection is afforded to the mioori-
ties  He further made a very long state-
ment in the Maharashira Legisiative As-
sembly. summarising all these assurances
He has given these assurances in absolute
terms and without any resenvation  Sir, i
had 8 mecting with him this morning, He
gave me a history of the incident and
gave an sssurance in absolute terms that
everything humanly poswible will be done
and protection will be awsured.

ot wy forwd (ier) : Py & &
dwittr € @ § A W e
A ES WY
SHRI UMA SHANKAR DIKSHIT : A
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matter Was conteined, Only recently,
particularly after the Corperation elections
such things have happened... (Imverrup-
uons) 1 sball now confine myself to Shsi
A K. Gopalan, who has made a very com-
prehensive statement. I do not think it is
necessary for the hon. Members to inter-
rupt me.

His first point was that the police were
excessive in their response to the profes-
procession that went to the Police Com-
missioner’s office. Tt was not a completely
peaceful procession. I have particulars to
show that stones weie thrown and several
police people were injured... (Inferiup-
tions). The protest march was 5,000

strong and it proceeded to the Police
Commissioner's Office. There wer: ade-
quate police arrangements. The mob be-
came restive and hurled stones st the police
and some policemen were injured ..
(Interruptions) About 100 or more people
were injured. 23 hawkers and 129 other
peoples were taken into custody...(Inter-
ruplons). So, it was not a completely
peaceful procession. It is wrong to say
that. .. (Interruptrions)

As far as the fucts ure comcerned the
Maharashtra Government have given those
facts and 1 rely on those facts. ft is not
correct to say that therg is a nmusstatement
of facts. If J find I have given any wiong
information, 1 shall myself correct il.

A very important point was raised
4bout the circular. This circular was
issued a lomg time ago. This question
arose at a meeting of the National Inte-
gration Council. There was a complaint
that in public sector underiakings there
were & Rumber of cnses where the mana-
gers bring even ordinary employees, clerks
and class IV emplovees and others from
other States, and the local people are not
dlowed even ordinary employments.
Therefore, a circular was issued on national
basis in order to safeguard the very values
i the ideals to which Mr. Gopalan
refeired with such emotion,

The oirctilar ssys that upto Rs, 500,
0 jewer cudees, Clew TV and
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ulso enshrined in the Six-Point Formula
so far as Andhra Pradesh and ‘Jelangapa
are concerned. It has gone to soothe the
feclings so effectively that the people mow
feel satisfied. In Bombay, people come
tiom U.P., from South, from North, and
if everybody gels employment even in the
lower cadres of Class IV and Class III and
aot Maharashtrians, it is matural for them
to feel. We are up against this method
of pressurisation, of terrorisation, of using
force und forecing the managements to
employ Maharashtrians or others, To that,
we are totally opposed

So far as it lies on out part, we will
not allow this to happen. 1 appeal to you
all to accept the forthright assurance given
by the Maharashtra Government that they
will do evervthing possible to bring it
down. When something Jike that happens,
you canpot stop it in a day. There are
forces which have been supporting this
kind of things. Another Sena came into
exstence in Bihar and anotber one in
Tamil Nadu also and so on. ‘These, in
our opinion, are tendencies which are
parochial and almost fascist w character.
We are totally opposed to them. But to
say that even in lower cadres in respect of
Class IV and Class Il employces we
should have outsiders is a principle Which
is not likely to be accepted. In fact it
will promots opposite fechngs.

There is no State where there ale no
minorities, linguistic and other minoritics.
Even the definition of “local” is that a
person who has lived for a number of
years is a local or a person speaking the
local language. There are Gujaraties; they
are all locals. There is po question of
only Marathis being employed 1t is frue
that Shiv Sepa is distorting the circular or
this attitude. To that we are opposed. So
far as the Governmemt of Maharashtra is
concerned, and the Government of India is
concerned, we completely accept the con-
cern and the feelings that have been ex-
pressed by the hon. Member, Mr. Gopalan
and others and we will not allow this to
develop Turther, to tscalate further, We
will contain it and, 1 think, graduslty, we
WAl be able to see that not only the mino-
viles do get protection bt this method
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[Shri Uma Shanker Dikshit]
of pressurising for employment in the
manner in which the shiv Sena is doing
is brought down so that gradually, it s
eliminated completely.

Mr. Dhote made a very seasible sugges-
tion in the beginning. But he was sub-
sequently carried away by his own senti-
ments. I reguest everybody, including
Mr. Dhote also—he should contain himself
before containing others—that if you un-
duly emphasize the differences between the
minorities and the other people, etc., it

will not help. T am not saying that this
would provoke Shiv Sena or others. It

will go against Shiv Sena, if they do so
1 appeal to all for the utmost restraint
in the use of language and in inciting the
feelings of the people

SHRI C. X. CHANDRAPPAN (Telli-
cherry) : I am very sorry to say that the
hon. Minister has made a statement which
ts more or less misleading in nature. It
may be that he might have also got mis-
understood; 1 will come to that later.

Regarding Shiv Sena, it is & tact well
known that this organisation is exploiting
the frustration and deep feelings of young
Mahargshtrians who are unemployed and
is trying to divert their attention from the
real problem of unemployment to achieve
its nefarious political ends. We do not
look at this issue as a kind of Maharash-
trians quarrelling against South Indians or
the South Indians quarrelling against Maha-
rashtrians. We do not approach this ques-
tion from that angle. We see that Shiv
Sena is a deliberate creation of the reac*
tionaries in Maharashira to disrupt the
democratic movement, to disrupt the work-
ing class movement, to disrupt all kinds
of democratic and progressive senhments
and feelings. That is how we sec the
Shiv Sena...

SHRI VASANT SATHE : Please do not
consider Shiv Sena as a Maharashirian
organisation at all. (Interruptions)
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given by the hon. Minister that the Maha-
rashtra Government would protect the
linguistic minorities, the South Indians, I
is not only a guestion of South Indians
Even Hindisspeaking people are not very
safe there. Anybody who is not a son
of that soil will find his life, property and
right to work in danger in that part of
the country becavse of the existence of
Shiv Sena.

The Government in Maharashtra has
issued an order to which, I think, Mr.
A K Gopalan was referring. It was not
about the order that you have issued
directing your public undertakings regard-
ing appointments below Rs. 500/-. That
was not what he was referring to. Jf the
hon. Minister is interested, I can send him
a copy of the order issued by the Govern-
ment of Maharashtra. The order No. ELP/
Undertaking/7934, dated the 25th Septem-
ber, 1973 says that they should employ the
Jocal Marathi-speaking persops or person-
nel to the extent of 80 per cent in all
undertakings there What right do they
have to say that? That is not your
directive. This order has been signed by
Mr P A. Sabnis, Joint Director of Indus-
tries (P&RP) for Commisisoner of Indus-
tries. Do you know about this ? You did
not speak about that at all. This ordel
has been issued and accordingly directions
were given to various undertakings there.
And this is exactly the demand of Shiv
Sena. The Maharashtra Government was
carrying out the order of Shiv Sena, the
order of Mr. Thackere, the mini-Hitler.

-

ployment and Mr. Naik with folded hands
implemented the order of Mr. Thackere.
That is our case.

The hon. Minister has said that the
demonstration was violent, and because of
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Police is asked to Inthichrage, it i sup-
posed 10 lathi-charge at the feet so (hat
those who are beaten are brought down,
Here is a Police, your Sub-Inspectar beat-
ing a fallen hawker on his head—J can
pass this on 10 yon, An innocent young
<hild has also fallen down, He is beaten
mercilessly,  These are alf press cuttings
from the Maharashtra Pepers showing the
same cruzl, brutal repression unleashed
by the Police of Maharashira who e
suppesed to protect the linguistic mino; i-
ties there. So, you cannot just say that
the great man sitting there at the heim of
affairs, Mr. Naik, win protect you, You
say that Manna will fall from heaven and
You stretch your hand to get a little byt
of it. That is not the paint, So, what
do you say ..,

. MR. SPFAKER : Please ask your ques-
tion,

SHRI C. K. CHANDRAPPAN : So, niy
complaint is that he js misleading  the
House,

I have great regard for many people sit-
ting on that side. | can see poople who
have publicly protested. For e, the
Minister of Stale for Planning, Shri Mohan
Dharia, issued a statement and said that
the Congress in Maharashtra should make
it very clear that they huve nothing to do
with the Shiva Sens. ] agree with you,
T have respect for you. 1 bave respect
for other people like Hhim sitting there.
They have the same feeling. But, T cannot
understand the Labour Leader, Shri Raja
Kulkerni who spoke agitated. He s a
labour leader. I do not think he is the
Tabour leader of the Maharaghtrian labour-
ers alone. With what face will he go and
talk to the poor workers ? If he repre-
sents the working class, let him represent
thewkin;clmunclm. not @s a
Maharashtrian or a Keralite, this and that,
That is one thing.

Then these who ars mow so much
agitated here and say that if we discuss it
here, then hesvens will fall there. ‘Please
do not discuss.' Where were these gentle-
men when the onslanght on the poor
people was taking place there? We did
mot gep even the face of maav of you.
You did not even come qut with a state-

T—-1148188/73
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ment denouncing these facist atrocities, this
brutyl farce, this undemooratic terror up-
hmhedmlhepmpleﬂlut. It is not a
terrar unleashed against the Mala . It
is not againat Tamilians. It s not against
Maharashiriaos. Who are these Dalit
Panthers ? The Dalit Panthers are Maha-
rashtrian young men. The fault is that
they are Harijans, They are poor people,
They are also beaten up by these fascist
forces ...

MR. SPEAKER : Please come to your
question. You have taken more tins,

SHRI C. K. CHANDRAPPAN: I am
coming.

Now thers is another thing. Some
people say that the Kerala Assembly had
adopted a resolution asking Bombay to be
bifurcated from Maharashtra. No, The
Kerala Awembly never said that. No <ensi-
ble man ever said that Maharashtra should
be cut awav or that Bombuy should be
hifurcated from Maharashira so that our
Maharashtiians may cry. ‘Our darling city
is being taken away'. That is pot the
casc. We never wanted it. Nobody cver
wanted that. So, that is not the point.
The point is, as Shri A. K. Gopalan rightly
pointed out, whether we are one country.
This threat is not only a Shiva Senu threat.
This we have seen in the east, in Assam.
where the linguistic minorities were chas-
ed, This we have seen in Orissa and if
this happens in Calcutta. what will hap-
pen? 1f my understanding is' caml:cl.
Bengalees are a minority in the:}-- ca!mal
city, Is this not something which s a
threat to the democralic system itself...

MR. SPEAKER : Please ask your ques-
tion.

SHRI C. K. CHANDRAPPAN ;.l _am
asking him, My question is : considering
all these, considering all our ddﬂcultie_\_lo

i at promises you are Riving
mmm:l;eﬂr:; ﬂnp: facts that’ 1 have
mentioned, we have no feith in the Maha-
rashtra Government’s protection. So, will
you appoint a Committee of Members of
Parjiament belonping to that side and this
side. Let them belong to all parties, Tet
them go to Maharashtra and let them moke
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[Skri C. K. Chandrappan]
an objective study of the sitnation there,
not to indict anybody, let them study care-
fully and report back to this House a3 to
what exactly we should do and find out
who are the culprits. T don't want that
Mr. Naik should sit in judgment and
decide the things. This is one thing. If
that is not possible will you appoint a
judicial inquiry to go into the details and
make a study and give concrete proposals,
what to do in the matter? May I know
what are the concrete steps which you
would take immediately to protect the hfe
and property and the decent living of the
linguistic minorities and groups in Bombay
and also to protect their right to work
there ?

SHRI UMA SHANKAR DIKSHIT: I
bave already stated about this and I have
given the information and the position as
far as Government of India is concerned
and the Government of Maharashtra is
concerned. Only two or three new points
have been made by the hon. Member. One
point is that the circular referred to by
hon. Member Mr. A. K. Gopalan was an-
other circular and mot this circular to
which he made reference. The second
circular has come to our nmotice. I have
seen it this morning and there the expres-
sion used is, ‘Marathi-speaking or local’.
A person who has lived for a number of
years is a local. That is to say, not only
Marat_hi—upenkinz people, but other people
speaking other languages also who five
for a number of years, I think, 15 years,
I am not quite sure on this but I will
bhave to check up. The point is that that
circular does not bar the employment of
non-Marathi speaking people. This is so
far as that circular is concerned.

Thebon.Memberhumttm;hn-
pression when he talks about my mislead-
ing the House. ‘That js totally incorrect
Mr. Gopalan said that the Government of
India should withdraw that circular. That
means, he was referring to the circular to
which T was referring to and giving all
the facts of the case, So far as this one
is concerncd, a circular of that kind has
com:wourmﬁcemditdoumtmtﬁd
emoloyment only fo Marathi speaking
people,
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ot wy ford; ifier o, T R ®

wurar ) e dar wgET  Iw et fawer

off IumiwcOfaw : AX T W
TaTAT RAWEE dAWadE wifew w7 |
forelY W @ QO oTX WX g A
we & gt TES oY WA § T |

st wy forwrdt : wre Y O W a1
for W wgd for g N FEIL QI IAE
faradrer e frey § 1 IR o WA
& W9 T @ § i AF Wy ga A
oo (wwemm) ... fouR ¥ Wk
TR T |

N Iarrwe Gfee : & foarar ot
g1 &% ay wavar | ag fourd wr adw
tmeren fedR darg ? foord oY
#1 faer o AT FAX WIAT G FEAT
wifer o & wo wefsy g g X
AT §

oft wy forwd : wrT X v owgy fe &
F day W

oft Famviee Ofe : Wiy ? o
T WeT QU §, Eaw Suar § 8
vy § 1 4 g Y WE o e
¥ I W o fomr | #F oA WIg
SR et A ) O g
e wfgg) @ 39 §F =N
TR |

The Director of Anti-corruption, Mr.
Wagh, has been appointed as an Inquiry
Officer to go into the circumstances under
which these incidents occurred and also
the action of the police and to report his
conclusions and recommendations. ‘This is
m process.

1300 1mms.

Lastly, the hon. Member said that
should not believe the amurances given
the Chief Minister of the State. That

T3
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pot & position which the Government of
India are in a position to accept. With all
foll responsibility, he has given wus the
facts, and we accept those facts, and I

calling-attention notice has been raised in
this House. For us to say now that we
should mot belicve any statement or any
information given by the State Chief
Minister is not a correct thing to do.

SHRI INDRANT GUPTA : What is his
rcaction to the suggestion for a parlia-
mentary committee {0 go there on the
spot 7

SHRI UMA SHANKAR DIKSHIT:
That would certainly aggravate the situa-
tion and rouse the feelings on both sides.

The hon Member had also referred to
the Hindi-speaking people, I happen to be
a Hindi<peaking person, and I can say
that a very large number of Hindi-speaking
people are still employed in Mahaiashtra.

SHRI C K. CHANDRAPPAN: The
common Hindi-speaking people are being
beaten there.

SHRI UMA SHANKAR DIKSHIT : As
regards that, I bhave already made the
position of the Government clear. The
Prime Minister, in this House ax well as
m the other House, has madc the position
of the Government of India quite clear
that such parochial or such tendencies do
not appeal to us and we are against them.
Therefore, so far as our attitude is con-
werned, it is not in doubt. Therefore, it
should not be said that | am trying to
mislead.

SHRI DINESH CHANDRA GOS
W‘@Ml (Gauhati) : Coming from a State
which has faced such problems in the past,
I can appreciate the sensitivity of the issue.
B't[t In spite of this semsitivity, I have
rosed it in this House because | think
that the issue is such that Parliament
should not be a silent spectator but should
1o express its concern over the busic issue
nvolved in question,

The situation Nas become grave
Bombav. not only because the utlc:
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mads by mob fary on the linguistic mino-
rities but because of the fact fthat the
attacks were not the result of sudden mob
fury but were the outcime of the calcu-
lated philosophy of a powerful organ like
the Shiv Sena. The Shiv Sena should not
be taken lightly. It has posed a challenge
to the esteblished order and the provisions
of the Constitution, deriving sustenance
from factors like its organising capacity
for blackmailing and violence, passivity of
law and order, economic uncertainty and
overpopulation of cities like Bombay
beyond its enduring capacity.

Therefore, in the context of this threat,
I would like to ask directly some question
of the Home Minister. My first question
is this. What prevents the Government,
and why the Government does not put &
ban on such organisations as the Shiv
Sena, which by its very nature are threa-
tening to destroy the constitutional struc-
tures of this country 7

My second question is this. An organi-
sation like the Shiv Sena pets its suste-
nance from the younger elements, and that
being 50, what steps are the Government
of India taking to create public opinion
amongst the younger people against such
organisations in Mabarashira and ejse-
where throughout the country, and parti-
cularly in Bombay ?

SHRI B V NAIK (Kanara) : The hon
Member has referred to younger elements.
It is the goonda clements who are involv-
ed. So let him not accuse the younger
elements

SHRI DINESH CHANDRA GOS-
WAMI -+ If that be so, T shall be very
happy. but 1 think the younger elements
should mevertheless be educated.

Thirdly, in order to assure the House
that the Maharashtra Government is taling
all possible actions. may 1 know how many
persons have been arrested during the last
one year in connection with the Shiv
Sena activities. how many have been
punished, and during the last three months,
how manv arrests were made, and what is
present position of the investigation ? The
fourth question is; whether the Home
Ministrv has given very strict direction. to
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{Pbr Dinceh Chunden Goswami]
the Maharashire Government 1o desist from
takang any exocutive decision either in
rogard 10 aflotment of bouses or thimgs
of a similar mature which may give ‘the
impression that the Government i doing
something succumbing to the pressure
tactics of the Shiv Sema? My fifth ques-
tion 15: Whether all constitutional reme-
dies have been ted in order to curb this
type of uctivity ? My last question is : Will
be take note of the fact that over popula-
tion of cities like Bombay and Calcmita
has caused such problems? It has en-
couraged Senas ke the Shiv Sema in
Bombay and different forces in Calcutta,

SHRI SAMAR GUHA (Contai) : T am
sorry to sav that this is mot called for.
Not a single word has been uttered 1n
Caleutta. Do not rake it wp Seventy
five per cent of the labour of Culcutta
comes from outside. Do not rake up these
things Not a single word his heen
uttered there. They have every right to
work there,

MR. SPEAKER : I had nof ullowed
you, May I request 8hri Goswami not to
refer to other things ?

SHRI DINFSH CHANDRA GOS-
WAMTI - When 1 referred to ‘Yorcas' in
Gaicutta, T was not referring to communal
forces; 1 seferred to forces which are
detrimental to the established political order
or situation They are there in Calcuna
because of this problem. I was not refer-
ring to the communal situation,

SHRY SAMAR GUHA - They will again
become Nuxalites, The way things are go-
ing in West Bengal, they are going to be-
come Naxalites. This is the result of the
way they are dealing with the elections
there. I warn Government that the way
they are doing these things in West Bengal,
the wav things ave bappening, will again
turn them into Naxalites,

MR SPFAKFR: May I make a re-
quest?  Everybody is very touchy ever
very litils things or small things. RBe kind
to your p-ighbour, who is sitting very near
you. Do not refer to him: you had better
direct vour auestion to the Minister Or

ask bim to move away from your meigh-
bourbood !

in Maharashira (CA)

to halt or minimise the migration of people
or any community fropa any province 10
cuties like Bombay or Calcutta to keep the
populatiop within certain limits, kesping in
view the consideration that over-populaton
of such cities beyond their limit or endur~
ing capacity leads to various socio-econo~
mic problems ?

SHRI VASANT SATHE: We are now
having twin cities in Bombay so that more
people can come.

SHRI UMA SHANKAR DIKSHIT:
Eewentially, he has asked two guestiom.
He wants to know whether Government
have decided to or are going to ban lhe
Shiv Sena This question of banning
organisations which may be susnectud- of
illegal activity or para-military formation,
things of that sort, has been considered
severa] times before and the b?.lanu of
considerations has been found in Yavour
of not bannmg such activities.

AN HON. MEMBER : Why?

SHRI UMA SHANKAR DIKSH‘IT
Because it leads to underground activity.
mMmemmean
the disease. In any case, this is not a
on which from here straightway [
msaythntmmsalmtobnnlhem.
But in other respects, on other occasions,
thhhlmhmbanmhedinwmmtm
with the RSS an other bodies, and the
balance of considerations has been found
against it. If he writea or if he wants
again oonﬂt‘ier::i.hl:

be considlersd, but 1 think this i t
:’&:u policy of the Government of India.

efforts
Then he has suggested that an
should be made to provent oeople from
other States eatering lacger cities.,

Es



SHRI UMA SHANKAR DIKSHIT:
He said that taking into consideration the
arca and the accommodation capacity of a
large city, the Government should con-
sider—1 am putting in my own language
what he meant—whether or not people
should be allowed from other States to
crowd into the city, (Interruptions).

MR. SPEAKER : That is all right. He
has understood the point.

AN HON. MEMBER : How many wtre
arrested ¥

SHRI UMA SHANKAR DIKSHIT: 1
have got the information that in regard to
the incident of the 25th lmai!ry.ul:‘uﬁ

arrested, but .
E?r:bn:rwweamm comprehensive figures for 2
Jonger period and if he asks m separatc
question, then 1 will amawer, and give sl
the detaiis.

13.12 mms.
PAPERS LAID ON THE TABLE

KeroseNe (FixaTioN oF CRILING Prices)
AMENDMENT OnDER

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : I beg to lay on the Table 8
copy of the Kerosene of Ceiling
Prices) Amendment Opder, 1974 (Hindi
and English versions), published in Notf-
unmﬂums@.)lnmumdlndh

MEALGRIRA 14 139 (SAKA)

Eytimestes Com 108
mittee Reports

dated the 1st January, 1974 under sgb-

sectian, (6) of sectios 3 of the Hasential

Commodities Act, 1955 [Placed in

Library. See No. LT-6310/74).

RAILWAY ACCIDENTS (COMPENSATION)
AMENDMENT RULES, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : I beg to lay
on the Table a copy of the Railway Acci-
dents (Compensation) Amendment Rules,
1974 (Hindi and English versions), pub-
lished in Notification No. S.0. 119(E) in
Gazette of India dated the 25th February,
1974 under sub-section (3) of section 82-j
of the Indian Railways Act, 1890. ([Placed
in Library. See No. LT-6311/74].

13-13 Hns.

MESSAGE FROM PRESIDENT
MR. SPEAKER : 1 have to inform the
House that I have received the following

message dated the 2nd March, 1974 from
the President :

] have received with great satisfac-
tion the expression of thanks by the
Members of the Lok Sabha for the
Address which I delivered to both
Houses of Parliament assembied together
on the 18th February, 1974.”

13-134 mms.

RESIGNATION BY MEMBER
MR. SPEAKER : [ have to inform the
House that Shri H. N. Bahnguna, an clect-
od Member from Alishabad constituency
of Uttar Pradesh, has resigned his seat in
Lok Sebha with eoffect from the 4th
March, 1974

ESTIMATES COMMITTEE
Poary-¥rrTa AND FORTY-SxTe  REPORTS
SHRI R. K. SINHA (Faizabad) : T beg
w0 preeent the following Reports of the
Estimates Committee :—
(1) Forty-fifth Report on action taken
byoomnmm!onihemonmendasom
contained In their Fortleth Report _on

the Ministry of Petroleum and Chemicels
(nupuuncmo(mmhm—ﬁuﬂm
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{Sbri R. K. Sinha)
(2) Forty-sixth Report on sction taken

JOINT COMMITTEE ON OFFICES OF
PROFIT
RioHTe REPORT

SHRI PATTABHI RAMA RAO (Raja-
mundry) : 1T beg to present the Righth
Report of the Joint Committee on Offices
of Profit )

RE. QUESTION OF PRIVILEGE

(Query)
ot wqwa & (AT09T) ¢ wEw

wET, 1 WIN ¥ GIFE WYHT ApvE W
W U T, ot T ¥ETS, §T
R AHAT A K gwr, I9 ¥ Famfoa
§ & fufadry wrom frar a1 SR A
wIT ¥ I wfeg ¥ ok 4y
RO F A P gAY, A T
WY Y W I R W A F oy
QeT 74 A AR, I F Foq oy e
T ok g 1 W TEer, sft

TS, W A F 9N v @ v aEr
or g §, afe 2w Fr¥e st aw gy
Wi EATA NI G ?

SHRI SAMAR GUHA (Contai) : The
Son. Member has just reported that he had
been mercilessly beaten; and be also says
that information is being delayed. The
bon. Member himself has come here. You

should ask the Government to expedite the
malter and get that information.

ot whywe 2 : wern W, @y
Aot g eu ¥ 1 e ante e
T At $¥% F Aavel gumyTw O
*Y sfray w1 wow feay )

WU Sy q3 ot qer ¥
wet a% 3 afew @ 39 A orf gy
ok &1 R qum e ¥ & wy
™t

;

this on behalf of the employees.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I came to the House and I
am listenng of course but there was no
notice.

SHRI S M BANCRIEE. | am asking
him to listen to me and convey this feeling
1o the Finance Minister,

MR. SPEAKER You must give some
notice; then you must have my permission.
1 have only allowed ome Member.

MATTER UNDER RULE 377

Reror1Ep SHORTAGE OF Dieser O, Kiko-
SENF O axp FeRTILIZERS IN WisT
BeNgaL

SHRI SAMAR GUHA (Coota1) : The
matter which 1 am raising has been re-
ported in the West Bengal Press and It was
rased 1n the West Bengal Assetmbly also;
it s agitating the minds of people there.
There is acute scarcity of diesel ofl, ferti-
liser and keroseme in the State of West

irrigation mow because the pump-acts are
lying kdle in the absence of diesel oil.
there is no possibllity of
Secondly, the Formoss varieties of Wwhest,
rice and barley require a lot of fertifizer.
But there is meither oor

available in ‘West Thore 4

4
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Rule 377
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anything about the present supply position
of kerosene in UP, so far as West Bengal is
concerned, there is shortage of kerosene,
particularly in the rural area. I would be
glad if the hon. Minister would inform ui
as to what is the requirement of West
Bengul of diesel oil, fertllizer aud kero-
sene, what is the shortfall and what steps
are the Government going to take to meet
this shortfal Jwithout much delay.

oft Wy forrd (e ) - weww g,
T OF AT & ) AR AWTET Y A
UATE I § WA FT qEve g3
& frar § &Y Wy wre W wgww ¥ 7g
wg o ot Tl & A & wg W
fe fagre & wenR o1 d@ew ® A
wer forer g & ¥ el fow o § A
o foer @y §, & A ool WY
7wy feay way qr I F 0§ L2
Feow: vand R {@ ST A @
T fir fgre «Y oY Wi & 39 o ow
S it e ¥ gy wfY fea o
MR. SPEAKER : This is s matter ander

rule 377. It relates only 10 kerosene.
diesel oil and fertiliver for the State of

West Bengal,

ot wrrew w s (WOTYR) ¢
T g, fegre # ft o et g
WA D g o

Matter Under 202
» Rule 377

woww wgve ; o el § 3E A
# ft vy @ifng | FafireT & frg ow
g = forw wr Afew feay mar &1

oy A1 CreTprRTTEa O 1 8

sft wrwe W SN @ WeaT, W
g fagrewr o

Tg\foraw st oW st (ot vt
wen) : v & g, qR e

wow WY ¢ W A Wy AT &
forg %0 wa g 1 wfwedz o o
g T | w Y g, 2 qg Ay
fagre & M R §, W9 I ¥ wenfEEw
g w difag, Ty §it

SHRI D. K. BOROOAH : So far as the
question of shortage raised by Shri Samar
Guha is concerned, 1 read this news in the
fimes of India this moming. 1 imme-
diately asked my office to find out the
position of diesel oil, high speed diesel,
kerosene and LDO in West Bengal. Be-
fore I came here they gave me a note on
the supply position.

In the case of High speed diesel oil,
petroleum product requirements of West
Benga] are met from Budge Budge/
Maurigam in Calcutta area and New
Jalpaiguri-Sihiguri in North Bengal. Budge
Budge/Mavrigam  received product by
coastal movement at Haldia-Budge Budge.
At Siliguri-New Jalpaiguri white oil pro-
ducts (including light diesel oil) are re-
ceived by pipeline from Gauhati Refinery.
So far as kerosene and light diesel are
concerned, they come from Gauhati.

Theie has been no shortage of high
speed diesel oil at either Calcutta or Sili-
gun during the month of February. Toere
should as such be no reason for any
shortage of high speed diesel oil in West
Bengal. The newspaper report also men-
tions of diesel shortage for irrigation
pumps, implying thereby a shortage of light
diesel oil. Because, as hon. Members

know, irrigation
tioping with light
speed diesel oil.
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The requirements of light diesel oil for
entire West Bengal are met from Siliguri/
NIJP. Due to sufficient product being
available at Siliguri, no coastal movement
of LDO is planned for = Calcatta/Mauri-
gam nor has it been possible to do so
due to the scarcity of product in the north-
west region and high demand of high
speed diesel oil in general. On the other
hand, LDO stocks at Siliguri have been
buildinig up due to poor offtakes.

During the month of February, the
loading from Siliguri NJP has been
extremely poor due to the various labour
problems affccting the operations on north
eastern and NF railways. Total loading
from Siliguri MG and NIJP BG, which
feeds the West Bengal area has been of
the order of about 50 to 55 per cent of
the requirements. This has affected the
availability of light diesel oil in West Ben-
gal including power houses in West Ben-
gal,

The entire Motor Gasolene requirements
of West Bengal are also met from Siliguri/
NIP and the stocks of motor gasolene in
Calcutta are also extremely poor. Leading
from NJP/Siliguri, however, continue to be
affected due to railway problems and un-
less an immediate improvement is pcssible,
there may be complaints of motior gasolene
shortage also in West Bengal.

Regarding kerosene oil, there has been
a cut of 15 to 20 per cent in January and
February, 1974 and 15 per cent in Maich,
1974 to all States, including West Bengal
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“They will bathe in kerosene.”

SHRI D. K. BOROOAH : This was done
to maximise diesel production in the refi-
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ueries because of requirements: of diesel oif

in western parts of India where agricul-

tural operations were going on.

This is the information I have got. About
fertiliser, I could not get it. The distri-
bution of fertiliser is done through Agri-
culture Ministry. Anyway, I will look into
that.

SHRI INDRAJIT GUPTA (Alipore) :
Kerosene quota has been reduced by 15
per cent. To ensure that this limited sup-
ply of kerosene will be at izast available to
the public, have you any scheme for sup-
plving kerosene through the public distri-
bution system or you leave it to the open
market in which case no kerosene will be
available to the public ?

SHRI D. K. BCROOAI:I; { have no
scheme. It will be with the State Govern-
ment. West Bengal is one on the States
where they have not taken up the respon-
sibility of public distribution,

13.29 HRs.

ESSO (ACQUISITION OF UNDERTAKINGS) IN
INDIA BILL—contd.

MR. SPEAKER : About the Esso (Ac-
quisition of Undertakings in India) Bill, the
time allotted by the Business Advisory
Committee was 2 hours and the time taken
is 3 hours and 40 minutes. This is the
third reading of the Bill. Only Shri
Indrajit Gupta’s name is here. After him,
it will be put to vote because it has al-
ready taken much more time than was
allotted.

We now adjourn for lunch to meet again
at 14,30 hrs.

13-30 HRrs.

The Lok Sabha adjourned for Lunch till
thirty minutes past Fourteen of the Clock.

The Lok Sabha Reassembled after lunch
at Thirty-four minutes past fourteen of the
clock

[MR. DEPUTY-SPEAKER in the Chair]

ESSO (ACQUISITION OF UNDER-
TAKINGS IN INDIA) BILL—Contd,
SHRI INDRAJIT GUPTA (Alipore) :

Mr. Deputy-Speaker, Sir, I am sorry to say

that, after hearing all that the Minister has

had to say on this Bill, I have no option
but to oppose it. The main argument
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brought forward has been that it is, after
all, a tgke-over, an acquisition of a foreign
country; itherefore, we need not bother
about other things; this fact, by itseif,
should be enough to get the support of
this House, J beg to differ from this, Of
course, there is a take-over no doubt, but
the whole mcdality of the take-over, the
niodus operandi of the take-over, as incor-
porated in this Bill, is such that jt is not
possible to support it. It is a pernicious
thing, I wish to make this point clear, that
the Minister has said—and he is right—
that the Consfitution of this country as it
stands «t present does not permit the Gov-
ernment to carry out nationalisation with-
out compensation; to that extent, he s
right.  But, that is not the whole (ruth, If
that was the whole truth, there would be
no mcaning attached to the Twentiy-fifth
amendment of the Constitution which this
Housc carried out in 1971. When this
House enacted the Twenty-fifth amend-
ment to the Constitution, what was the
social and economic philosophy behind it ?
Why was that term ‘compensazion’ altered
and the word ‘amount’ substituted in its
place ? 1 do not want to g0 into the whole
background. Hon. Members know it very
well. It was precisely because g poor
country like ours, an under-developed
country like ours, which has got very
limited resources, cannot afford to pay an
exorbitant amount as compensation. There-
fore, the idea behind the Twenty-fifth
amendment was that the notion of market
value and compensation in terms of the
market value which was what the Supreme
Court sought to uphold, is something which
would prevent us from carrying out such
nationalisation measures in the interests cf
the country and, therefore, consciously and
deliberately, this House introduced the
Twenty-fifth Amendment to the Constitu-
tion with the idea that in certain cases it
may not be necessary and it may not be
desirable or practicable and that it should
be the right of this couniry to pay an
amount which may be less than the bock
value or the market value of the property
taken over, but which would be in con-
formity with the economic status of this
country. So, I would say that the provi-
sions of this Bill as such go behind the
spirit of that Twenty-fifth Amendment.
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The hon. Minister said that thisg country
is not yet committed to nationalisation
without compensation, [ this  country
committed to a nationalisation measure
affecting a company which is a branch of
one of the biggest multi-national corpo-
rations, minus its trade-marks, minus its
patents, minus its designs, minus its good-
will, minus the shares held by that com-
pany in the Indian corporations which are
incorporated in this country ?  All these
things have been exempted. Neither its
trade-marks, nor its patents, nor its de-
signs, nor it; goodwill, nor the shares held
by the Esso Inc. in the Lube India or in
the refinery company-—none of these are
to be touched. Plus and on the top of
that, this amount of Rs. 3 crores  in
foreign exchange is to be given.

Now, Members from all sides of this
House, not only from our side but from
the other side too, during the course of
the discussion pleaded with the Minister
to please take the House into confidence
at least regarding the calculation of this
amount. We must be satisfied. Other-
wise, the Twenty-fifth amendment has no
meaning, and all that he had to tell us
was that a committee which is after all
a committee consisting of Secretaries,
which is a committee of bureaucrats—you
may call it an expert committee or any-
thing else you like, but they were a com-
mittee of Secretaries of some Ministeries
—has worked out this amount, so, we
should be satisfied. Sir, we do not get the
break-down, we do not get the details; we:
do not get the facts and figures. We do
not get the method of computation, calcu-
lation or anything and we are asked to
vote for a Bill which means that a poor
country like ours whose foreign exchar}g‘e
resources are in a State of an acute crisis
at this moment has to part with a huge
amount like this.

Another thing I would bring to your
kind notice. It comes to my notice that
an amount of between Rs. 3—4 crores is
owed to this country by Esso Inc. I was
not aware of this previously. How was it
done ? Some engine oil was imported
from Roumania by the Indian Oil Corpo-



207 ESSO (Acquistion ste.) MARCH S, 1974 BSS0 (Acquisiton sic.)

other
iven as a loan but to Esso oaly it
given

tonne. Has it been done? My informa-
tion is, it has not been done Esso got
round the whole situation by saying, we
cannot return the oil, we will pay in
rupees. Sir, [ have with me a docoment
wi_m:b later on I propose to take the per-
mission of the Speaker—if he gives it to
me—to lay on the Table of the House,
which is the Internal Audit Report of the
Indian Oil Corporation which clearly said
1 quote
‘If the original Intention is sought to
be changed now, especially when ihe
present price of the product has gone
up considerably by about Rs 1 crore,
it will amount to allowing unintended
benefit to Esso. Had the present price
of the prodact in question gone down.
Esso in all probability would have
forced us to accept the product on
‘tonne for tonne* basit It may there-
fore be necewsary to insist on Feso to
return the produce and 10C may under-
take to market the same which would
allow IOC further margin on sales’

It means, they have not done it That
3,13 crores worth of engine oil which was
given to them as loan is worth more than
4 crores now That oil hay not been re-
turned. We are now asked to pay a com-
pensation of over Rs. 3 crores What has
happened to this amount of Rs. 4 crores
which they owe us? Has it been set off
against this? Has it been calculated after
setting off this Rs. 4 crores, we don't
know; we are completely in the dark., [
am seeking the permission of the Speaker
that I should be allowed to lay it here

companies and I am bringing it to your
notice. I am requesting the Government
through you, Mr. Deputy Speaker, that
until they come forward before the House
with a White Paper or a statement giving
the detailed calculations, figured and com-
putation of how they arnved at thws
amount, until you take the House into
confidence, this Bill should be kept pend-
mg. The Government can come forward
with that information as soon as thev
can, and only then thiy Bill should be
taken up for passing Otherwise we have
no alternative but to oppose it It 1 not
enough just to suy that because we are
acquiring something, therefore, support us
Of course we want acquisition, but not
through o Bill whose detailed terms and
provisions are most pernicious and go
behind the spirit of the Twenty-fifth
Amendment of the Constitution

Sir, my final word is this, Mr. Mumister,
1 am not blaming you, this is not a per-
sonal matter Perhaps the ball was set
rolling sometime ago; 1 don't know when
that Secretaries Committee started func-
tioning, perhaps you have not sssumed
office then. Put what I want to say is
this, that in practice, whether you like it
or not, the structure of thus Bill is soch
that you ere precmpting the right of this
country in future to carry out acguisition
of foreign undertakings on the basis of
payment of an amount which is to be
decided by this Parliament and to be
decided in terms of .our capacity. We are
in the middle of a most acute foreign-
exchange crisis 'You may plesse sco your
Economic Survey. You may piease reed
Mr, Chavan's specch. Therefore, we bave
to tailor the compensation to our capmcity
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they are doing in Yndia is nothing, it is
litle drop in the ocean. Even to them
we cannot say, it is all right. we will pay
you, but we will pay you later: we can-
not pay you now until we get out of this
cnsis, some sort of moratorium on it
We are being asked just to shell out this
money to them. Therefore, T would plead
with you ond through you I would re-
quest the Government, that the hecavens
would not fall, let hum come forward at
the earliest opportunity with a White
Paper, taking the House into confidence
about the details of how this thing hax
heen arrived at. What has happened to
that Rs. 4 crores worth of engine ol
which they owe to us which they have
not given back to us? Here is the inter-
nal audit report which says mso. Why
should we pay the Rs. 3 crores when they
owe us Rs. 4 crores ? What is the mys-
tery behind this ? Unless we are satisfied
on these things, we canmot support this
Bill  Therefore, 1 would ask you to sec
if Government are willing to accept my
proposal,

SHRI H. N. MUKERJEE (Calcutta-
N?nh-Easl): I would like to formulate
this as a point of order and of propriety.
This is 4 matter of very serions import-
unce.

MR. I?EPUTY-SPEAKBR: He is rads-
ing a point of order 7

SHRI H. N. MUKBRIEE : A
oider can partake of the sature of
PocY: 40d 1 would beg of you 1o

¥Our mind to this formglation. 1

5%3%6
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listen with very great care to what my
bon. friend has just said and 1 hope the
Minister also takes notice of this business.
This is the first time after the 25th
amendment to the Constitution that we
are dealing with a foreign octopus of this
variety. Therefore, my point of order s
that if the House is deprived of any fac-
tual computation of the basis of compen-
sation which is being offered particularly
in the case of a foreign company operat-
ing in this country, in the absence of an
objective delineation of the financial posi-
tion re . compensation, it is not open to
Government to ask this House to pass
this kind of legislation.

In spite of whatever might be said
about the sovereignty of Parliament and
the prorogatives of Government in ap-
proaching Parliament with any kind of
legislation, there are certain principles in-
volved, and, therefore, 1 would beg of
sou to put this matter strongly before the
House, and also applv vour mind to a
consideration of this business. The Mi-
anter cun go back and cogitate over this
matter and come forward tomorrow with
a schedule.

W ate told that this company, namely
thes Essos owes this country Rs. 4 crores,
and we nre paying them Rs. 3 crores out
of our own scarce resources. That being
so, there is the necessity for a  White
Paper ot whatever you call it, gning an
objectives computation of the moneys
which mught conceivably be payable to
this foreign company; without that. e
cannot take note of this busincss

SHRI DINEN BHATTACHARYYA
(Serampore) . The Deputy-Speaker him-
self had raised this point yederdas and
he pul questions to the hon Minister but
the hon. Minister could not satisfy the
House.

THE MINISTER OF PETROLEUM
AND CHEMICAIS (SHR1I D K
BOROOAH) . | satisfied the House, but
I could not satisfy him.

SHRI DINEN PBHATTACHARYYA:
All the Members were agitated on this
fssue.
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SHRI INDRAJIT GUPTA : Do I have

your permission to lay* this document on
the Table ?

MR. DEPUTY-SPEAKER : He
hand it over to me at the moment.

SHRY INDRAJIT GUPTA : Yes, I am
handing it over to you.

can

SHRI VASANT SATHE : This is a
very revealing document.

MR. DEPUTY-SPEAKER: 1 d® not
know whether it is a point of order or a
point of propriety, but T have allowed
Prof Mukherjee to raise it. FEven yester-
day, during the discussion, I had said that
I was myself a little befuddled with the
whole purpose of the Bill. I had put a
question to the hon. Minister whether it
was right for this House to go through
with this Bill in anticipation or in consi-
deration of a hypothetical situation which
was not before the House. The Minister
had said that he had referred repeatedly
to an agreement with this company. The
House knows nothing about that agree-
ment. The Bill is to acquire
undertakings of this company, but at the
same time, it makes so many exceptions.
And ultimately it amounts only to the taking
over of certain assets and liabilities.

DR. RANEN SEN (Barasat) : It is
taking over of old junk. The other day
I charged the Minister with misleading
the House. It is taking over of old junk
at a high price.

certain

SHRI D. K. BOROOAH: Aund the
House did not agree with you.
MR. DEPUTY-SPEAKER : Thirdly,

the Minister mentioned a cretain figure of
Rs. 18 crores or something, which is no-
where in this Bill. He said, if T under-
stood him correctly, that this is only a
part of the deal.

Now this is another fact brought for-
ward by Shri Indrajit Gupta. I do mnot

know. It is for the House to decide. It
is not for the Chair to decide. We can
only point out all these things. It is for

the House to take note of these things. If
the Minister can satisfy this House, th'e
House in its wisdom will decide. That is
all T can say.
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PROF. MADHU DANDAVATE

(Rajapur) : How can the House decide ?°
Through you we have made a request.
Let us have the comprehensive agree-
ment.

MR. DEPUTY-SPEAKER : I had said
as much. Let the Minister reply.

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : These are questions on which
the Minister should not take the view that
he has the majority and he can get it
passed. I think this is a more serious
national issue.

SHRI D. K. BOROOAH : When
run an administration, you run on the
basis of majority. This is an inescapabie
fact of life in Parliamentary government.
Let there be no mistake about it. Cer-
tainly we have to discuss issues. We have
to discuss them in a dispassionate manner
without, if I may say so, any emotional
or even psychological commitment.

you

SHRI H. N. MUKERJEE : But you can-
not conceal facts from Parliament.

SHRI D. K. BOROOAH : I
concealing facts.

am not
How do you say that?

SHRI H. N. MUKERIJEE : If facts are
called for, you will give them, T hope.

SHRI D. K. BOROQAH: As far as it
lies in my capacity and wisdom. .,

PROF. MADHU DANDAVATE :
There is no question of it lying in your
capacity. It is lying in your pocket. You
take out the agreement.

SHRI D. K. BOROOAH : As I said, the
only question raised was: what is the
basis of this amount that has been fixed
of Rs. 2.59 crores ? As I had said earlier,
this is part of a larger deal, but you im
your wisdom had decided that it does not
really form part of this Bill and there-
fore, we need not go into that.

MR. DEPUTY-SPEAKER : I did not
say that. I said that you could come
forward and make a statement as to what
is this deal.

I only said that this agreement is not
before the House because mnothing has
been placed by you before the House.

#Placed in Library. See No. 1LT-6363/74.
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SHRI D. K. BOROOAH : So far as this
Bill is concerned, it only relates to the
taking over of the marketing division
which is the installations. What is the basis

of computation' of the amount? I said
the procedure is such and such. | made
a mistake yesterday in saving that there

were three Secretarics. There weare four

Secretaries because both the Sccretaries of
Expenditure and Economic Affairs
also mzmbers of this committee. So
there are four Secretaries. They cams {o
this conclusion, on the basis of what?
On the basis of the book value, the
inventories and also because we are tak-
ing over a running concern. It is not a
new concern or a dead concern. It is not
a sick concern. Tt is a thriving profit-

"able concern. So the profitability factor
is also there.

were

This is not the first time that this ques-
tion of payment of compensation
come before the House. When the
Shri Kumaramangalam came before
House when he took over the Indian
Copper Corporation, what did he say?
He made this statement about computa-
tion. This came up again in regard to
the take over of the coal mines. If you
will permit me, I will read out the prin-
ciple which he enunciated here, and I
think it was acceptable to both Shri

Indrajit Gupta and Shri Hiren Mukerjee.
He said :

“We have still to determine what was
the exact position so far as the work of
the company was concerned and on
what basis we could finally decide the
compensation to be paid. Under sec.
11, we have decided that the compen-
sation that is reasonable in terms of the
circumstances would be Rs. 7 crores.
This is a figure which taken by itself
really has no relevance.

has
late
this

I think it is my duty to put bzfore
the House the considerations that moved
us. What we have done in this case is
to take into account the different valua-
tions so far as the company is con-
cerned, the worth of the paid-up capi-
tal of the shares in terms of the pre-
sent market value of the shares, the
net worth of the company itself, that

PHALGUNA 14, 1895 (SAKA)
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is to say, the assets minus liabilities,

and the ways of taking these different
matiers, locking at the valuation of the
assets of the company, and coming to
the conclusion regarding the figure
which is appropriate and reasonable
from the point of view of the take-
over of the Corporation. For the pay-
ment of Rs. 7% crores, what we
geiting in the hands of the copper
smelting and refinement on the one
hand and equipment and all that goes
into it and mining on the other hand,
that will enable us to produce around
10,000 tonnes of copper.”

This is the story. This is the basis.
The basis is very simple. We took the
value, we took thel profitability of the
company and we took also the marketing
aspect. We also took the various instal-
lations which I had read out, but not the
inventory. If the inventory is to be plac-
ed before the House, that will be a big,
thick book if we take into account all the
inventories. So, on this principle we
came to the conclusion that this is a
reasonable amount, a fair amount, both
for the Government to give and the com-
pany to take.

are

SHRI K. NARAYANA RAO (Bobilii):
What is the relevance of it? What is the
relevance of the Constitutional Amend-

ment if we pay at market value ? (Inter-
ruptions).

SHRI D. K. BOROOAH : That rcle-
vance, I cannot explain. That could be
explained by the highest Congress autho-
rity. This was by the Congress Cabinet.
You may either accept it or not
accept it. That is a thing.
S(Interruptions). Congress for
him; not for us.

SHRI INDRAJIT GUPTA:
it to the House. He asked a very valid
question. What is the validity of the 25th
amendment to the Constitution if we go
on paying compensation at market value?

MR. DEPUTY-SPEAKER: I do not
know whether there is any other authority
before this House. If there is, then we
have to rethink about the entire constitu-
tional set-up!

may
different
authority

Explain
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SHRI D. K. BOROOAH : I quit¢ gac-
cept your view. But it was a Congress-
man speaking to a Congressman. (Inter-
ruptions).

SHRI DINEN BHATTACHARYYA:
It is not your private chamber. This is
Parliament House. (Interruptions).

SHRI D. K. BOROOAH : 1 know that,
but all of us on this side were retorned
by the Congress Party. So, the applica-
tion of the principle has to be decided by
the Government; how it is and how it will
be. In this case, the Government thought
in its wisdom that it should be applied in
this manner. So. this is the application

SHRI VASANT SATHE: He also does
not talk of the market value.

SHRI D. K. BOROOAH : He said that.
«The worth of the private capital of the
shares in terms of the present market value
of the shares” Mr. Mohan Kumma-
mangalam had said it.

So far as the point that Mr. Indraijit
Gupla made is concerned the position is
this, 1 have just got it now. Had he raised
it a little earler, T would have got it per-
haps after a more detailed investiagtion.
The position is this. Esso deposited the
value of the oil given on loan with the
10C which the IOC is still holding as de-
posit against the loan. Esso subsequently
obtained certain import licences for the im-
port of lube and gave it to the IQC and
claimed it as return of the loan. The 10C
has still not finalised the adjustment and
it is under consideration of the 10C.

SHRI H. N. MUKERIJEE : This kind of
fishy transactions are going on all the time
with dubious Secretaries operating all over
the place.

SHRI D. K. BOROOAH : Mr. Mukerjee
has experience of many things but not of
ordinary, common business transaction.

SHRI H. N. MUKERIJEE: I do not
wish to touch this kind of a dirty deal. Tt
is an operation which is so obviously fishy
with some hureaucratic blackguards being in
the picture. To hell with business, You
must talk sense and give arguments and
reasons. Do not refer to a dead man and
what be had said.
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SHRI D, K. BAROOAH: I was only
citing a precedent. If it does not suit Mr.
Mukerjee I cannot help it

SHRI H. N, MUKERJEE: It is appa-
rently a fishy operation. If you are able
to clarify it, we shall be happy.

SHRI D. K. BOROOAH : Why do you
start with the idea that it is fishy ?

MR, DEPUTY-SPEAKER : I know that
fish has become very costly now.

SHRI H. N, MUKERIJEE : The oil minis-
try has been stinking for the last ten years.

SHRI D. K. BOROOAH : Both fish and
oil make eath other palatable; there is noth-
ing like fish fried in oil.

As I said earlier, JOC has not finalised
this matter and it is under consideration of
the IOC management. It is being sorted
out. These are normal transactions in the
oil industry. Some of us may pot know
about it because of our lack of experience
or business tradition or perhaps because of
scholarships, I do not know. It is a fact
of life about which we may not have any
information or knowledge; it is a common
practice.

It is always a pleasure, Mr. Deputy-
Speaker, to hear Mr, Indrait Gupta, he
speaks so well and effectively but I think
so far as this Bill is concerned, it was some-
what irrelevant,

PROF. MADHU DANDAVATE: Re-
peatedly this point was raised. After the
25th amendment was adopted the whole
concept of compensation had disappeared
and the concepts of market value and pro-
fitability and other things will not be brought
into the picture. Prof. Mukerjee rightly
asked : what are the norms? Why is it
that the principle of the 25th amendment is
being discarded ? For that you are giving
no explanation at all.

SHRI D. K. BOROOAH : I am not here
por is it my business to give ideological cr
theoretical explanations, Although we have
<aid that we can do so without compen-
sation, it does not say that you must do it
without any compensation. There is differ-
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ence between the two, A decision will have
to be taken by the Government at the ap-
propriate time. It may be that some day
we may change places; some of us may
continue to be here also under ihe new
dispensation.

SHRI D. N. TIWARY (Gopalganj):
When you acquire the land of the kisans
you say that fair compensation or market
value cannot be given. But when you ac-
quire the property of a businessman you say
that market value will be given. Why this
double standards ?

SHRI D, K. BOROOAH : Even here the
market value is not mven. Only that is
taken into consideration., We do not pay
on the basis of the market value. But we
must remember that we are taking over a
1unning concern, a profitable concern,

SHRI B. V. NAIK (Kanara) : When you
tuke over a profitable running farm of a
t umer, he is not compensated. Sometimes
the 25th Amendment 1s made applicable in
their case. It is a fact of life.

SHRI D, K. BOROOAIL: In their case
alvo 1t should not be dons,

) SHRI VASANT SATHE : So far as Esso
1s concerned, you say it is profitable, I do
not know whether Esso is today really pro-
fitable under the present constraints.

_ §HRI D. K. BOROOAH : It is, because
it is an oil company.

'SHRI VASANT SATHE: Bven with the
price hike ?

SHRI D. K. BOROOAH : For that we
are giving price hike to their products. Tt
1S a profitable concern. Moreover, it is

running a 2.5 million refinery, which can
be expanded.

SHRI VASANT SATHE : What would be
the market valne of the inventory?

SHRI .D. K. BOROOAH : I do not have
the details of the inventory. I think it is

never customary to give the enmtire inven-
tory. It is not done.

SHRI V.fSANT SATHE : Sir, yon said
thet according to the printiple enunciated

by the late Shri Kumaramangaiam the mar-
ket value is taken into consideration. It is
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in that context that I wanted to know the
market value, If the market value is Rs.
5 crores, then Rs. 2.5 crores would be 50
per cent of the value,

SHRI D. K. BOROOAH: My informa-

tion is that the installations themselves
would cost about Rs 10 crores.
SHRI RAMAVATAR SHASTRI

(Patna): What is the harm in giving this
information to the House ?

SHRI D. K. BOROOAH : The harm is
that the other oil companies would have a
longer lease of life. That is what durmah-
Shell and Caltex are trying to do. There-
fore, may 1 move that the Bill be passed ?

SHRI INDRAIJIT GUPTA: Regarding
the loan to Lube he said they have paid
some money which is held in reserves as
against that loan. About that an internal
audit report is there. It is not paid back
1n rupees; it is paid in oil and the price of
oil has gone up several times.

SHRI D. K. BOROOAH : That property
is not lost, When they depositcd it they
wanted oil. Of course, today things have
changed. . . . (interruptions)

DR. RANEN SEN : When they have to
give us somec money, they give it in rupees.
But when we have to pay them some money,
we give it in dollars. This is the policy
of the Government of India with regard to
American companies. . . . (Interruptions)

SHRI D. K. BOROOAH : This dispute is
going on. At that time it was the value,
whatever the amount was. Rs. 3 crores
were deposited. We are asking them to
retixn the oil.

SHRI INDRAIJIT GUPTA: Now it is
over Rs. 4 crores. 3o, from this amount
you can at least deduct Rs. 1 crore.

S$HRI D. K BOROOAH: It cannot be
dorne.

SHRI INDRAJIT GUPTA: We have no
money for so muny items and yet we arc
going to fill up the pockets of these people.

SHRI D. K. BORCOAH: Wc are not
going to fill up the pockets of these people.
We are taking away from them a concern
which is earning profits.
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PROF. MADHU DANDAVATE : One
point repeatedly raised is regarding the
dollar and rupees, They are not prepared
to refer to that point at all. Shri Indrajit
‘Gupta specifically asked this question.

MR. DEPUTY-SPEAKER : Now I will
put the whole thipg to the House.

SHRI INDRAJIT GUPTA : Sir, are you
satisfied ?

MR. DEPUTY-SPEAKER : There is no
question of my being satisfied. The House
over Rs. 4 crores. So, from this amount
has to take a decision; not I.

SHRI H. N. MUKERJEE: Could we
not ask the Government to go back. re-
consider this and come again before this
House ?

MR. DEPUTY-SPEAKER : It is for you
to make that suggestion.

SHRI H. N. MUKERIJEE: It is ful! of
loopholes. Even to my illitcralc basiness
consciousness, it seems to be a pronosition
which is unacceptable. How can the
‘Government do it? Tt canzot be done

MR. DEPUTY-SPEAKER : You have
made an appeal. It is for the Govern-
ment to react.

SHRI H. N. MUKERIJEE : is this the
way to do it? Is the Government going
to function merely by brute majority 2 The
‘hon, Minister threatened a little while ago
that Parliament means majorilty. We
know it. But we have to funcicn more
gracefully. A more graceful operaiion of
the majority principle is what the parila-
mentary life connotes. If that sort of
grace is to be given the go-by, let us krow
it. There are three or four Cabinet Minis-
ters sitting here, They can easily go back
for a recess insofar as their particular dis-
cussion is concerned. They can go back
to their chief, the Primc Minister, and
consult here eminence, and then come back
again and do something about it, She
could be told about the feelings of the
House. ...

MR. DEPUTY-SPEAKER. You
an appeal.

SHRI H. N. MUKERJEE: I am, per-
‘haps, making a show-piece of muyself

are

5, 1974 ESSO (Acquisition etc.)
Bill
which T do not wish to Go. But I do it
in exceptional circumstances. Esso 18
being given something ou a silver platter
which is not proper. (Interruptions)
PROF. MADHU DANDAVATE :
use your good office.

MR. DEPUTY-SPEAKER : If T misuse
my good office, it becomes a bad office.
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Now, I put it to the Housc. ...

PROF. MADHU DANDAVATE: The
Minister should respond to the appzal made
by Shri H. N. Mukerjee,

MR. DEPUTY-SPEAKFR : Silence is
sometimes more eloquen: than speech. If
he does not speak, it micans he has given
a response.

The gquestion is:
“That the Bill, as amcnded, ke passed.”
The Lok Sabha divided

Division No. 9] AYES [15.16 hrs.

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Azad, Shri Bhagwat Jha
Basappa, Shri K.
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami
Chavan, Shrimaii Premalabai
Chhotey Lal, Shri

Daga, Shri M. C.

Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B, K.
Desai, Shri D, D.

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Hanumanthaiya, Shri K.
Hari Singh, Shri

Kailas, Dr.

Kakodkar, Shri Purushottam
Kamala Prasad, Shri
Kamble, Shri T. D.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kisku, Shri A. K.



221 mtdwm.)mmmuws (SAKA) Riy, Budget, 222

Majhi, Shri Gajadhar
Mithotra, Shri inder J.
Mandal, Skri Jepdish Naraln
Mirdhe, Shri Nathu Ram
Mishra, Shri Jagannath
Miskra, Shri L. N,
Mohammad Yusul, Shri
Murmu, Shri Yogesh Chandra
Neik, Shri B, V.

‘Negi, Shri Pratap Singh
Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Pandey, Shri Namsingh Naraln
Parashar, Prof. Narain Chand
Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patil, Shri Krishnarso
Patnaik, Shri J. B,

Pradhani, Shri K.

Raghu Remaiah, Shri K.
Rajdec Singh, Shri

Ram Surat Prasad, Shri

Rai, Shrimati B. Radhabai A.
Rso, Shri Jagannath

Rao, Shri K. Narayana
Reddy, Shri P. Ganga
Reddy, Shri P. Narssimha
Richhariya, Dr. Govind Das
Roy, Shri Bishw.ar: th

Sadhu Ram, Shrt

Saini, Shri Mulki Raj
Samanta, Shri S. C.

Sankats, Prasad, Dr,

s‘ﬂ“: Shri Vasant

1974-75

Gupta, Shri Indrajit

Haldar, Shri Madburyya

Halder, Shri Krishna Chandra

Kachwai, Shri Hukam Chand

Krishnan, Shrimati Parvathi

Madhukar, Shri K. M.

Mavalankar, Shi P. G.

Mohammad Ismail, Shri

Mohanty, Shri Surendra

Pandey, Shri Sarjoo

Pandeya, Dr. Laxminarain

Ramkanwar, Shri

Rao, Shri M. Satyanarayan

Sen, Dr. Ranen

Sharma, Shri R. R.

Shastri, Shri Ramavatar

*Shastri, Shri Sheopujan

Yadav, Shri G. P,

MR. DEPUTY SPEAKER : The result**
of the division iv: Ayes: 8S5; Noes: 26.

The monon was adopted.

RAILWAY BUDGET 1974-75—
GENERAL DISCUSSION

MR. DEPUTY-SPEAKER: Now we
take uwp the General Discussion on the
Raflway Budget. Ten hours have been
allotted for this discussion, and the time to
the different parties and groups has been
allotted on that basis. Shri Mohammad
Ismail, —
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SHRI A. P. SHARMA (Buxar): Mr.
Deputy-Speaker, Sir, I rise to support the
budget estimate of the Railway Minister for
the year 1974-75 presented to this House.
Sir, the Indian Raifway is the biggest nation-
al undertaking of our country. The Indian
Railways employ more than 1.5 million
workers, working in different categories. Be-
ing a public utility service, the commercial
aspects of the railways also cannot be Jost
sight of. Under the difficult circumstances
that the Indian Railways have been work-
ing during the period under review, it is
really a matter of gratification that the Rail-
way Minister could present such a practical
budget before this House.

My. friend Mr. Mobammad Ismall and
others are in the habit of not seeing the good
in others, especially in the Ruling party and
this Government. May 1 ask that in view
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They have described the Budget as anti-
people and anti-labour. I do not know whe-
ther they understand the meaning of labour,
because while talking about labour he said
that only the Chairman of the Railway
Board signs the collective bargaining agree-
ment. It is well-known that bargaining is
a transaction between two parties and if
the Chairman alone signs some documents
that docs not become collective bargaining.
Tt becomes collective bargaining when
two parties, management and labour sign
a document. When bhe was talking about
labour I think he had no idea of labour or
he has completely forgotten labour. He and
the other friends there always do so.

As far as the intercst of the people is
concerned it is evident that the Railway
Mimister has initiated new policies for the
construction of new lines. The policy so
far was that whenever there was to be a
construction of a new railway line, the carn-
ings from that area were the main factor.
He has changed that policy and he bas taken
the development aspect of that area into ac-
count, because the railways are an instra-
ment of economic development of the
If that aspect alone has been
taken into account as the main criterion
than the railways would have been running
around a few big cities of the country like
Calcutta, Bombay and Madras and the back-
ward aress of this country would never have
a railway line, 1t is this sspect of the
Budget“that has to be appreciated by one
and all. But T am sorry that whatever good
things there may be, my friends are either
unsble to appreciate them or they are mot
in the habit of doing so,

Mwﬂk&mmml&
our and he alwo talked something abont the
trade unioms. The type of trade tnlons
that they want to fusction Iy fhis country
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is neither going to be in the interest of lab-

employer. If they fail to settle the disputs
through negotiations, then they will have to
8o in for arbitration. 1 am happy to men-
tion that the Railway Minister in his budget
speech said that wherever there 13 a dis-
pute between the railways and the workers,
if it is not settied by negotiation or mutual
discussion, it will automatically be referred
to arbitration,

But some of my friends on the other side
are not interested either in the settlement of
disputes of the workers or in the smooth
running of the railways. So, they always
resort to strike, and that too sporadic strik-
€. When the locomen realise the implica-
tions of the settlement which has been arriv-
ed at by these people on their behalf, they
will be cursing them throughout their lives.
When they come to know what harm you
people have done to the locomen and that
class of railway workers belonging to that
category, they will curse you.

It is generally said that the railways are
not running enough wagons and, therefore,
there is shortage of coal in the country. In
fact, there has been discussion in this House
and it hus been asked whether the shortage
is of coal or of wagons. The answer i
that both coal and wagons are uvailable,
Then, one can legitimately ask, how has this
shortage arisen 7 This reason is that coal
is lying at the pit-heads and the wagons are
lying at the siding. Nobody wants to take
the trouble of carrying the coal from the
hit-head to the wagon which is standing in
the siding. In the olden days it was the
responsibility of the coalminers to carry the
coal from the pit-head to the sidings, The
loading and unloading took on an average
three to four or perhaps five hours. Now it
is taking 10 to 14 hours. Who is responsi-
ble for this? It appears that after the
nationalisation of coalmines, the people who
are responsible for producing coal havel_mt
all interest in it and they are not carrying
the coal from the pit-head to the siding.
They arc wanting 400 railway sidings to be
constructed near the pit-heads when only
coal will be moved from the pit-heads to the
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Union was brought about.
pened thereafter because the unity was not
brought about for common purposes with

friecnds always talk about unity, but when
that unity did not wm out to their advant-
age and when people like myself acquired
majority in that Federation, they walked
out of it. In the year 1957-58 they walked
out of the combined Federation and made
o request for revival of the old Federation
and they got it. (Interruptions) 1 am just
telling how their bistory of unity is a broken
hstory of unity. Therefore, when they
talk about unity, they do not talk abow
untty amongat the workers; what is at the
back of thewr mind is who should capture
the iederation, who should capture the
Union. Shri Ramuvatar Shastri talks about
category-wise unions and his leader, Shri
Indrujit Gupta, talks =bout ope union.
This is the controversy going on between
theso (wo persons, (Interrmprions) There-
fore, what I have always been fecling i
this, If really umity is 1o be brought about,
if there 15 really going to be ope union, then
who shoulid be the persars 7 Mr. Vajpayes,
the other day, requested the Railway Minis.
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est of workers.

T want to say one more thing. Govern-
meat should also conmsider as to what
is going to be the guarsntee. Government
may not give recognition to a parbcular
usion, but whether you give recognition or
not, what are you going to do with these
irresponsible people who try to paralise the
Railways 7 They try to paraliss the indus-
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see that the Jana Sangh wants to bave a
Bharatiya Mazdoor Sangh. Why do not the
Jana Sangh people join the National Fede-
sation ? Shri Ramavatar Shastri wants to
have a union of AITUC, Why not they join
the National Federation of Railwaymes ?
After all if they think that the workers are
with them, let them join the National Fede-
-ration of Railwaymen and let them become
Members of that Union. But they do not
want to carry a constructive trade union.
They simply want to disturb the trade union,
They want to build union by dividing the
‘workers into as many compartments.

About the category unions, the less the
-said the better. The Minister has alread)
said in his speech that there are 47 unions
+4n the Indian Railways. According to the
friends over there, there should be 700
vnions in the Railways. God save the
Indian Railways, the Railway Minister and
the Railway Board, When that day comes.
‘they have to deal with 700 unions, all kinds
of snakes and scorpions and all kinds of
people ... (Interruptions) and the Rail-
ways will come to a virtnal stand-still.
‘Moreover, there will always be a fight, not
‘between the Railway Ministry and the work-
ers but there will be a fight between the
various categories. The Asstt. Station Mast-
+er will quarrel with the guard, the guard
will guarrel with the driver and the driver
will quarrel with the fireman ... (Interrup-
tions) You have no idea, you have no
‘knowledge. Please listen.

They were talking so far about the loco
running staff. They do not know who are
the loco ruaning men. There is a driver,
there is a fireman, there is an engine cleaner
and on the top of that he was talking about
the mechanical staff. Then, what is going
“to happen ? You will see very soon and the
Minister also will see that the drivers’ de-
mand will be one category of demands, the
firemen’s another category quite different and
‘the cleaners’ demands will be 2 third
one. This is what they want to bring about.
“This is how they want to bring about unity.

1 want to tell these friends that if they
are really interested—Mr, Banerjee should
hear me~—in the unity of trade-unionism,
#they must first establish their political ideo-
Yogy. lLet the workers and such fully-paid
members of the various unions, whether it
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is this usion or that unjon, decide as to
what type of union they would have. ..

SHRI §. M. BANERJIEE (Kaspur) :
Ballot.

SHRI A, P. SHARMA : Yes, yes. 1 am
talking about ballot.

Then only they will find as to what is the
meaning of the trade union. But I am
quite sure that they will not agree to thut
because it does not suit them. It will
always suit them to collect the people who
are not prepared to fulfil their responsibility.
This is how they want to run the trade-
unjons in the country. Therefore, I am for
one industry, one trade union. But the
problem is so difficult that to tatk of one
union-one industry and then do away wilh
everything, will be over-simplifying  the
problem that the Indian Trade-Union move-
ment is facing in this country.

Oune thing more and 1 have finished.

SHR1 S. M. BANERIEE : Why shoul.!
he finigh ?

SHRI A. P. SHARMA : 1 will finish.

The Pay Commission has submitted its
recommendations. The Government has
taken a decision on the major recommendi-
tions of the Pay Commission. Some of the
recommendations on which the Government
bas taken a decision are being implemented.
I know that a large number of people have
opted for the new pay scales given by the
Third Pay Commission. There are a large
number of problems still pending the deci-
sion of the Government. There will be a
pumber of anomalies also. I would inform
or rather request the hon, Minister about
this. The Government in principle have
already agreed that there should be an
Anomalies Committee st the national level
and also at the departmental tevel. 1 would
nqumhimthathe;houldmkethempto
see that immediately this Anomalies Com»-
mittee is set up at the Railway, at the depart-
mental level. Where the anomalous situa-
tion arises, regarding the fixation of pay of
the Railway employees, this should be
tooked into and ¥ requést him to take this
step immediately.

My last point is this. This is an import-

the industrial workers
o o oot of India are concerned
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1 hope that the Bonus Review
Committee which is already expected to sub-
mit its report will submit its report by the
end of month. Before that Poous Re-

C

this

tion of Railwaymen had appeared and pre-
sented the case of the Railway employees.
1 hope something will come out of it. You
will see that all these friends will claim the
credit but they did not have the courage
to appear before that Committee, Sir.
National Federation of Railwaymen i the
only Federation that has appeared before
that Committee and this report is expected
very soon. 1 would request the hon. Minis-
ter to implement that report of the Bonus
Review Committee. Railways are one of the
biggest employing ministries in this coun-
try and whatever may be the recommenda-
tion of that Committee, they should imple-
ment them. The Railway Minister must be
the first to accept the recommendations of
that Committee us Railways are the biggest
employing Ministry. [ am quite sure that
thewr case is genuine, their case is obvious,
Once that principle of bonus is decided up-
on. whether an industry runs at a profit o1
at a loss, a quantum of minimum bonus i
to be given. I have pieaded for Vr. Baner-
jee also  Defence Production personnel
will also get it. So I reguest the Railway
Minisier that from his side, he should sec
to it that this report of the Bonus Review
Committee is accepted in roro and the en-
tire railwaymen in this country are given a
minimum of 8 1/3 per cent bonus.

With these words, I thank you for giving
me a chance to speak, and 1 support this
Budget which was described by my friend
as ‘anti-labour’ and ‘anti-people’. As a
Matter of fact this is the most practical
Budget that the Minister could have ever
produced. Thank you.

S{-IR! S. M, BANERIEE : I support this
portion of the speech; others should be ex-

SHRI A, P.
4did not hear |

MR, DEPUTY SPEAKER : Mr. Rama-
valar Shastri, You are aware that there are

SHARMA : .. which you
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two speakers of your party and ooe of them
is & newoomer to this House. If you take
too much time you will jeopardise the other
Member's chance.

ot TR Wy (TET) - ISR
wgvea, Ta ey, oft wferer Ao P,
X forg W12 & AW T T 27 FEQ 0
ey £, & swEr A fadw
F7aT g | UG q9E Srevan-FarrelY, QT
9% WYe T ATET, HAFA T A FA
araT &t 2u-faRe  TATE A AER
#7% aren §, o foq & ey ey
FEE |

16 15 hrs.

[SHRI VASANT SATHE in the Chair)

Y A€ T N W &Y 9 AR
f£ T Wl X 200 ®OE T ¥ FW@
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AT § | I AR T —AE TE AW,
T, AT qYeT aifeat § g—aT
ferar @aT ®T 34,54 FOE AT
YA FW N FAfE & E, AT @
gaaT § guAAweE &7 q9w &
FT FFOAT WQT FT FAG 4. 44 FULT
AT TG @ K R MW
& wwe g & s o Y Wi A dE 9
£ | 9 7T 7 woa B faer A
frar wed €4
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g v —A ¥ & ¥ I aw
WEPATT—HIT  ATHTA ®T AWM
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™ st (sfrqwo uwe fw):
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PROF. MADHU DANDAVATE (Rgj-
pur) : Before the hon. Member speaks, 1
have just 'one sppeal. In this debate, very
often what happens is, we spare the Minis-
ter and the Government, and we go on
attacking the officers and other employees
withhot words. The Minister can always
defend himself. If unparliamentary expres-
sions #re used, the Minister can get up and
object to it. but the officers cannot do it.

Therefore, I feel that while we should
attack the policies mercilessly snd even the
Board, we should spare the employees and
officials, but our attack should be mainly
on policies. That is my appeal.

MR. CHAIRMAN : In any case no un-
parliamentary words shouid be used.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Sir, 1 rise to support the de-
mands presented by the Hon. Railway Minis-
ter in this August House. The Railway
Budget is an exercise in the context of the
total development as well as the continuous
economic growth of our country. It has to
be viewed from many angles. Though
tabour welfare occupies a prominent part in
it. it cannot be a substitute for the entire
approuch to the Budget. It is in this light
that T want 1o speak a few words on this
Budget.

The Railway Minister this year was faced
with a Herculean task, namely bringing be-
tore the country a picture of the Railway
finances which have been subjected to very
heavy straine because of public agitations.
\aious shortages and riss in prices. These
figures, namely, Rs. 1298.27 crores. which
he has marshalled for us to consider, indi-
cate the difficult task he has to perform. He
has feft us mch as Rs. 52.79 crores as an
uncovered gap. Few will realise the diffi-
culties with which he was beset. One has
to remember that the new Budget has also
to syneronise with the beginning of the Fifth
Plan, As  result a new direction is to be
given to the development of the railway
system in the country, Rather than think-

.ing in terms of evasive platitodes and
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from moving and set fire to them are the
groatest enemies of the nation? Are they
not showing disrespect to the sacred blood:
of the martyres which had been shed on the
borders of our country? I request the
Railway Minister to take courage in his
hands and come forward with an assurance
to this House that such an agitational
approach will not be tolerated and that a
Bill will be brought before the House under
which every squatter who tries to obstruct
the movement of trains or damages railway
property would be dealt with as a traitor.
Why should not capital punishment be
awarded to those people ? Why are we not
thinking on those lines? I want the Hon.
Minister to come forward with such legis-
lation so that the wheeis of the country’s
economy are not put back by 200 years, It
is an easy thing to laugh now. Can you,
imagine that if the trains are stopped like this
for each manday that is lost, the country is
suffering a tremendous loss ? There are
areas and there are people who have been
subjected to the utmost neglect by the
Britishers and afterwards for the last 20
years. It is no use waving flags whether
they are red or green or yellow. We must
see what has happened in the First Five
Year Plan. 1300 kilometres of railway lines
were added. After 20 years of planning we
have not added more than 6000 kilometres
of railway line. The Minister has been kind
enough to give a list of important new
lines. 1 want him to devote more attention
to this aspect of the matter and see that in-
dustrial and agricultural development and
also commercial development takes place.
All types of development depend upon com-
munication and unless we are able to com-
municate from one part of the country to
another we cannot do justice to the coun-

try.

The railway system in our country is a
huge network. It is the largest in Asia if
1 am not wrong. It accounts for 68 per cent

250
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[Prof. Narain Chand Parashar]

-would not agree with you, because the areas
which are left uncovered so far may have to
suffer on account of this approach. The
areas where you have big lines, the jareas
which you have developed already would
gain and those areas which have not had
the feel of the country’s development prog-
ramme will stand to suffer.

- In your budget speech you have mention-
ed 30 new railway lines. The total amount
allocated for the construction of new rail-
ways in the Fifth Plan for the entire coun-
try, that is, the Union of India, is Rs. 100
.crores. What is the loss which you have
suffered on account of strikes ? It is also
Rs. 100 crores. So, what you are providing
for the whole country by way of new rail-
way lines that amount is lost because of
strikes. Let us stop and pause where this
is leading the country.

In regard to these 30 new railway lines
I would request the Minister to have one
‘approach, and that is that one State should
have at least one railway line in the next
Five Year Plan. We are happy that in
some areas the railway lines have already
been sanctioned. We want you to honour
them. We want to support all your com-
mitments to this House, for the sanction
that Parliament has already voted. We have
no dispute about them. But while sanction-
ing new lines, kindly bear in mind this fact
that every State, big or small, should be
touched by your hand. The country is wait-
ing for you. You should not sit only in
Delhi. The children in the rural areas want
to feel your presence by having railway
lines.

Among the 12 railway lines for which sur-
veys have been conducted and completed,
there is one line in my State, namely, Nan-
gal to Talwara. About 50 to 60 Members of
Parliament requested the Prime Minister to
take up this line and it was at her instance
that this survey was ordered. Now that
survey has been completed. Here I want
to say that during the last 25 years Hima-
chal Pradesh has not added even a single
kilometre of railway line, be it broad, metre
narrow gauge. At the same time, in order
to have irrigation projects and provide water
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to the canals in Rajasthan, our railway lines
have been closed. Where are our people?
They are fighting on our borders, shedding
their blood for protecting our country from
the enemies. Are vou going to help the
blackmarketeers or big businessmen who are
running the business of smuggling, by pro-
viding them container coaches, air-condi-
tioned facilities, first class travel facilities
and even better platforms while not caring
for the State of the soldiers who fight on the
borders? Is this the kind of policy which
you want to follow? I want you to serve the
backward areas, because the country is far
flungand these jawans have gone to the bor-
ders to protect the sacred motherland, if
necessary by even laying down their lives.
Is this the return which wou are giving to a
State from where such jawans come, when
the country has invested a lot of money on
those jawans ? Therefore, I want you to
adopt a new approach. May I remind you
of what you said while presenting the bud-
get last year ? You said :

“The classical concept of traditional
economic viability needs to be re-adapted
in the light of the historical experience
gathered from the economic development
of different societies. The principle that
transportation infra-structure must evolve
along the pattern determined by pre-
existing economic viability needs to be
modified to the extent that very often the
creation of the infra-strutre themselves
lead to additional demand and increased
commercial prospects. The selected areas,
the calculus of short-term economic ret-
urns must yield place to the long-term
benefits through a policy of deliberate
developmental expenditure.”

When you construct a new railway line,
there is industrial development, there is com-
mercial development, there is all-round
development. If you take up the construction
of the Nangal-Talwara line there would be
development of that area. There would bz
more generation of electricity and this would
be available to Punjab, Haryana and Delhi.
Apart from the development of that area,
there will be additional income to you from
freight and passenger fares. Remember that
when the country was suffering from serious
food shortage last year, it was Punjab that
came to the rescue. Special food trains were
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anvoluﬁonn'ymdthee?um::y. Now

Bwery part of the country should help
every other part of the country from where-
ver there is no SOS, a call for some sort of
immediate rescue. If you give us railway
lines in Himachal Pradesh, we will be able
to create additional hydro-electric power
with better projects, Similarly, the Ministry
of Irrigation and Power has also supported
the railway line. Shri  Balgovind Verma,
when he was the Deputy Minister in the
Mumistry of Irrigation and Power, had writ-
ien a letter to youn, If the whole of it can-
not be constructed at the moment for want
of funds, then at least 50 Km. from Nan-
gal should be definitely constructed during
1974-75 I would request you that north-
western part of India which has been neg-
lected and which has been out of sight of
every Railway Minister should be in your
mind and you should do justice to this area.

1 want to bring to your kind attention
another very important thing and that i
the reorganisation of railway zomes. At
present, the administrative system in the
railway is so large that it is unweildy.
it was on 14th April, 1951 that the his-
torical administrative set-up in the coun-
try was anmounced and six zones were
created within a year, upto April, 1952,
Then, three new zones were created and the
last zome to be created was on October 2,
1966. Two railways were untouched by any
of these threc reorganisations. One is the
Northern Raolway and the other is the
Western Railway. Even today, the total
hlometresge of Northern Railway is more
than 10,000, Similar is the case of Weatern
Railway. What is the use of having such a
buge, sprawling omit to which there is no
attention paid by anybody? Take for exam-
ple, the northern zome, From Jogindar
Nagar to Mughmlsarad, it is 1430 Km, How
many Members of Parliamwent are on the
Northern Zogal Committee? It is neardy 150
Members, Even the Jargest Parliamentary
Committee, & jolnt Committes of both the
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Houses, on a particular Bill consists of not
more than 45 Members, But your Northern
Zonal Committee consists of as many as 150
Members, from all the States. I think, that
is a big injustice done to that area. So, I
request for immediate spletting of Northern
Zone and creation North-Western Zone.
Comprising the North Western  States  of
J&K, Himachal Pradesh, Punjab, Haryana,
Delhi and Western Uttar Pradesh—Feroze-

pur, Dethi and Moradabad. Divisions,

What about the Railway Service Commis-
sion? The Railway Service Commission is at
Allahabad. There is a railway line upto
Jamms and now you are thinking
of having it up to Srinagar. The candi-
dates from Srinagar and Joginder Nagar
have to travel to Allahabad for inter-
view, etc. Where should they stay? Is not
the country going to look to them that they
have a fair representation in the railways ?
It is high time that the re-organisation of
the zones undertaken by the Covernment
20 years ago should be looked into again
and there should be an immediate attention
paid to the Northern and Western Railways
which are srpawling like anything. The
new proposed Northern-Western zone should
have a separate Railway Public Service
Commission.

254

Now. I want to draw the attention of the
hon. Railway Minister to the general con-
dition of running of trains. Sbauqnt Thanvi

a famous Urdu satirist, once vel.rl'y
interesting plctum»-Swam; Kl Rail.

said that a ballot will be taken at Delhi
railway station as to the direction in which
the train is to move. It so happened that
the majority of passengers, of course, with-
out ticket, in the train happened to be for
Calcutta side. So, the train moved towards
Calcutta side. At Allahabad, it was dis-
covered that most of the passengers were for
Aliahabad, They got down, Another ballot
was taken and it was found that the majority
of passengers were for Bombay side. And
the train started moving towards Bombay
side. Then, another ballot was taken and
it started moving towards Pathankot side.

‘Today, what is bappening is the fore-taste
of what Thanvi had projected before Inde-
pendence, Todsy your trains do not stop at
the scheduled stops, Wherever a mob comes
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up and pulles up the train, the train stops.
Your trains are running late; they are
stopping at any and at every point.

What is happening today? In the Month
of February, at the Nasrala station, a very
sad incident taok place. A crowd, a mob,
attacked the train, threw stones and the
guard had to take shelter at the station. But
the train would not move. Fortunately, the
District Magistrate, Hoshiarpur was near;
he was contacted and the S. P. and the
D.C. took the train to Hoshiarpur. Nobody
has done anything so far about that incident.
What is the hon. Minister doing towards the
safety and security of the lives of honest
workers who come from far-away homes?
In the interest of the economy of the coun-
try, in the interest of the future generation of
the people who are looking to you with
hope, it is high time that you provide for
the security of the railway workers, for the
safety of the trains and for the safety of
the railway property.

I would congratulate the hon. Railway
Minister on some of the nice measures that
he has taken during the year. He brought
forward a very progressive Amendment
Bill that provided for compensation in the
case of injury, total disability and death. It
is very good that now for every death the
compensation to be paid would be Rs.
50,000 and not linked to the earning capa-
city. This is a highly socialistic measure
which will be hailed by all right-thinking
people.

Similarly, he has also brought forward
new hopes and new concepts in his speech
and has also given new  directions to the
country’s transport policy. I want that, in
consultation with the Ministry of Transport,
he may evolve a national policy on trans-
port and communications, for the develop-
ment of railway system, so that the entire
country has the taste of development, and
people in the backward areas and hilly areas
are also able to get something.

I want to refer to a railway line in his
own State for which there is a very great
demand and which has international tourist
importance because on this there are four
imnortant pilgrimage centres, of Muslims,
Hindus, Jains and Buddhists, that is, from
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Rajgir to Gaya. This has also been recom-
mended by the Uneconomic Branch Lines
Committee. If this gap is connected, the
line would be economical and also the con-
gestion on the main line via Patna would be
relieved because it would be connected with
the Grand Chord Gaya line.

Finally I would like to say that the coun-
try looks forward to Mr. L. N. Mishra, he
may come forward with firm steps with a
strong hand and a new hope and we are
all at his back.

st gwRwR FwA  ([AT) ¢
aumafa S, 3@ A wEET F S
aste WOy fear § S| gt amt ¥ §
HEHA LI E | Rl HEIed 7 WU a9
AT F g § o s o A S
¥ fag nfgs arisat &7 agfaaa & §
TR IHF FTCN Y O AMSHT a78 HAT
931 afeT ag arq faega T §
q ST AT 39 A F aqraq iy
gardr mfeat avg F § AR w4 o
S gy o wfear wwrg § 7
Al WA A9 I GHT I8 qaT0 fa
S farat wrfeat =g § #ie fraey
gara fsai s #1g | TmarEg |
g AT GE S B w1 FOAar F FROTFS
wmfgat oo g5 §, aramEe | &9y s
g # suEr e [ gwE 9%
2 9 5 Fefeat a2 1 3 JoEe g
FE F R QU GAH AGL E | TR
TRFHT FTO & | § 59 faeaqre & S(Ar
TE AT § 1 TE E FIT A AV
g v 97 e snfee § sw2 wrfsmra
F9 g, fuw w9 § Filw wfgwrr
TUFTT T S JFX 95T § | 5
fagafs s FE & wom T 8,
% ot A Qar & #ifs F-
FHI T (A0 o9 Y & a1 T WA
T FT I @A & AR ST TF TGT
q gz Ta1 71 faar som @9 aF F
FIE FTH AG AL ARG E | G @R F
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fiewr w4

waex il are win g€ § fe qw oy
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SHRI DINESH CHANDRA GOSWAMI
{Gauhati) : While ] rise to support the
budget proposals brought forward by the
Railway Minister, 1 would first concentrate
on some of the problems of my Stale and
my conslituency.
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no ides of this region. Meghalaya is con-
nected with the rest of the country neither
bv an acrodrome nor 4 raithead Provision
of these thing, will contribute to emotional
integration. This may be one of the rea-
sons why whenever there have been fissi-
parosts movements and tendencies, the
railway lines have been the first targets of
attack because thete is a sub-conscious
feeling among people that there railways
lines are the lines which connect different
parts of the country and bring sbout inte-
gration and by striking at them, you will
be #ble to strike at emotional inlegration
and unity.

Therefore, 1 feel the Railway Minister

and Jogigopa or he can do it by extending
the line from QGauhati to Tora

3
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We have made seversi represeniafion; 0
him jointly and separately, § think my
demand comgs within the constructive
wuhu:mdmuisd
“Ihmm:%mmm
for a vonceptual changy in the apphica-
tion of orthodox financlal otiterly 10 e

ceptusl change, a rail comnection with
Maghalaya is an imperative pecetsity

In thi, context, I would also him to cont-
sider very seriously two of the lines menm-
tioned on p. 13 of his speech, the Nangsl
Dam-Tualwara hne, which Shri Papashar
also mentioned, and the Malda-Be urghat
line in the Dinajpur district of West Bengal,
which is one of the backward areas. Mem-
bers have been pleading for it. Nothing
has been done so far, 1 hope now he will
give seriots consideration to these.

"There s snother aspect of the problem
which is, to & cerfain extent interrelated
with other regions, which is the system of
employment which has oot yet been co-
ordinated properly. When recruitment i
to be dane in any other department, the
UPSC is the authority. Why should we not
have a Rallway Public Service Commission
in afl the rallways? T am told it is there
in some zonal railways, but in the N F
Railway there is no such agency

SHRI L. N MISHRA : You will have
jt. We have decided 1o have it for all
zones,

SHRI DINESH CHANDRA OOWA_-
M¥: 1 am happy to hear this. 1 hope this
will be under the chairmanship of s pereon
who i independent of the sallwy edmni-
aistration. ‘The Chairoyag shiuld mot be
mnﬂpﬂﬁdﬂwrﬂ'wm

SHRY L. N. MISHRA : No, no, He will
be sppoisted by the UPSC.

S$HR; DINESH CHANDRA OOBWA-
Mi; | ass grtefal for this smsipanve o©f
implementation of thiy,
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The strike in the NF Railway at the
present moment has caused serious incon-
venience to passengers and also goods tra-
fiic. I hope he will give serious thought to
it. I am not a trade unionist and I do not
want to venture upon that territory, But
I do appeal to the trade union leaders of
the country that the time has come when
the trade union leaders must decide whether
we can permit trade unionism to continue
in the manner it has been going on so long.
Today the entire trade union approach IS
to concentrate on the rights of the workers,
But there is also a corresponding duty on
the part of the workers to the travelling
public and the nation as a whole. Obviously
the trade unionists today talk of the rights
of workers, but they should remind the
workers that when there is a moment of
crisis, as there is today, in the country,
they have a corresponding duty in respect

of over-production. I feel the Railways
should also try to emphasise this. In any
country when there is a conflict between

over-production and the rights of workers’
thi; aspect should not be lost sight of. I
can assure the Railway Minister that in this
matter we, some of us who are not in the
trade unions, wil] always be siding with
him and will try to give him as much sup-
port as is possible.

Now, I come to some other problems
One of the problems that has come to our
notice is that still in the railways, there is
an artificial distinction between Class I and
Class II officers. Obviously, the principle
that has been enunciated by the Govern-
ment is equal pay and equal opportunity.
But I do find that in many of the depart-
ments of the Central Government including
the Department of Finance relating to the
income-tax officers and also the railways,
there are two classes of officers, Class I
and Class II, with that artificial distinction
though there is really no distinction in
their work. Both these categories of offi-
cers perform the same duties; they shoulder
the same responsibilities and hold the same
posts. But still, the Class II officers are
considered inferior to the directly recruilcd
Class 1 officers, junior scale, in the matter

of pay and promotion. I will not go intc
the details. Also, there is the question of
equal opportunity in matters of promotion.
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If we look to the history of Class I and
Class II officers, this distinction is there
even from the pre-Independence days.
There were times even in the pre-Indepen-
dence days when the authorities thought of
doing away with this distinction. I have
some papers with me which show that even

.as early as 1942, the Railway Board in

their memorandum decided to do away
with the lower gazetted service which is
equivalent to the Class 1I of today.

The first Pay Commission recommended
the abolition of the distinction in those de-
partments where the duties and responsi-
bilities of Class II officers and Class I,
junior scale officers, were the same. The
Second Pay Commission also made a recom-
mendation for the ad hoc removal of the
discrimination; but they said that there
should be an abolition of the cntire exist-
ing classification of the services of the
Government of India. The Administrative
Reforms Commission held the same views.
Unfortunately, the third Pay Commission,
relying upon certain absolutely misleading
arguments, have now advocated that there
is an apparent ground for maintaining this
distinction. They have given three grounds.
I shall refer to them briefly. Firstly, they
have said that there would be a lowering
of standards in the recruitment if these two
classes of officers are done away with.
They have said that it will reduce the pro-
motion prospects of Class I officers and
make it unattractive for the people of the
right calibre. Thirdly, they have said that
the avenues of promotion to Class 1I from
the junior grades will swell. As the time
at my disposal is short, I shall not give a
detailed reply to these points. I shall only
briefly deal with them. About the Class II
officers, from the point of view of selec-
tion, it cannot be said that they have a
lower standard than that of Class I offi-
cers. In fact, experience reveals that in the
administrative centres like Baroda and else-
where, the successful candidates have been
more from Class II than from Class I rank.
I would request the Railway Board to con-
duct a survey in the administrative centres
like Baroda and elsewhere, and find out if
it can come to the conclusion that the Class
I officers have greater merit than Class II
officers.
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use saying every time, equal opportu-
, equal work, equal pay if you follow
iscriminatory policy while implementing
with all seriousness at my
1 do request the Railway Minis-
ter to consider this problem very scriously.
a problem which is agitating the minds of
the large aumber of officers and to do away
with the discrimination at an early date.

Also it has come to our notice that on
account of the Pay Commission’s recom-
mendations, certain categories of persons
will be getting a lesser pay than what they
are earning at the present moment. For
example, the key-punching operators work-
ing in the railways are today earning Rs. 298
and 386. But because of the recommenda-
tions of the Pay Commission and certain
principles drawn up by them, they will now
be earning Rs. 289 and Rs. 378; that means
a difference of Rs. 9 and Rs. B respectively.
They will be carning less. The Pay Com-
mission was constituted 10  recommend
suitable revision to compensate for the in-
flationery tendency. But because of the
Pay Commission’s recommendations and
certain artificial principles being followed
by them if the total emoluments which they
gel on the first of every month go down,
it will not only be an irrational approgch
but it will be an approach which cannot be
justified from any point of view. He gave
an assurance when we met him on the last
occasion that necessary steps would be
taken in this regard and I hope be will look
to this aspect also.

A fot has been said about incresse in
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and enemies of society is stopped. I have
not found any seti effort in this direc-
tion by way of statutory change or changes.
or administrative directions. Nowhere is
responsibility fixed on a person or
nery for any loss or damage. You should
say that such an such officer will bz res-
ponsible for such and such thing. If los-
ses are due to reusons beyond our control.
on: can understand. In other cases res-
ponsibility must be fixed on some persons:
or at least an effort should be made in thut
direction.

I had conducted some cases of railway
claims, both for the private parties and
also for the Railways. There is a very
casusl approach to the whole thing. As
railway lawyer | found that whenever we
had to submit a written statement for these
cuses, merely a printed written statement as
was submitted, whaterer may be the nature
of the claim.

There is also a provision wnder the Rail-
ways Act, in section 82B, 1 do not think it
has been amended. You have to make an
enquiry immediately o person files a claim
ur senes notice. The purpose of this sec-
tion is that immediately a claim is made
the Railway Administration should make
an enquiry about (e genuineness of the
claim. ] have not yet come across a sin-
gle case where a person who was responsi-
ble for making these enquiries made these
enguiries with a semse of purposs, These
enquiries are made in a casual manoer; in
many cases no effort is made for carly mt-
tlement of the case with the result the ad-
ministration hag to pay s high percentage of
inierest charges. Quick settlement of canes
will reduce by thousinds the expenditurs on
this account.

Before 1 conclude I want to make an ap-
poal to the Railway Bosrd as a Member of
Parlinment. It has been the expetience of
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a negative attitude to whatever demands
the representatives of the people make.
Out of 100 cases in 99 cases
no, 1 can understand &
turned down if I am satisfed
examined in depth. i

4
:

level crosting he lost one of his legs. 1
wrote to the General Manager of the NF
railways, requesting him to provide hvn a
job on compassionate ground. I could have
understood a reply from them that it is
not their policy to provide jobs on com-
passionate grounds or that no jobs arc now
available. But the reply was that jobs on
compassionate grounds are given omly to
those people who have a close relative
working in the railways. Immediately 1
wiole another letter to the hon. Deputy
Railway Minister, Shri Qureshi saying that
I could not follow the rationale of this
policy that they will not provide a job to
a person who has nobody to look after
him but will provide a job on compassio-
nate grounds to a person who has a close
ielative 1n the 1ailways to look after him.
Unforiunately, the reply I received was
word by word the same as the letter which
1 reccived from the General Maaager of
NE Railways, which shows that when the
Rulway Board reccived my letter, they did
not wore to go through my letter, they sim-
phv called for 4 report from the NF Rail-
ways anid the same letter which was drafted
h the NF railways was given to me. This
#nes us the impression that except for ac-
hnowledging  our letters within 24 hours,
which gives us some psychological satisfac-
hoi. the Railway Board never care to read
out letter in between the fines and con-
sider our genuine demands,

1 hope I am echoing the sentiments of
miny members of this House when I say
that thus is one of the reasons why the Rail-
%.ay Board has been comstantly criticised,
We feel that the Rallway Board does bot
upproach the pmhl&na of the
this countrv with the feeling
ublic utility concern and not a
cial or lmrmmnc concern.
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do not want to criticise the officers of the
Railway Board, bocause thete are sincere
officers, but I wonld request them to see
that the representations which come from
public bodies and elected representatives
are carefully gone into. If they cannot ac-
cede to our requests because there arc
genuvine difficulties or obstacles, let them
communicate 1o us their difficulties, but let
us not be completely ignored. I am saying
lhhbecamthcreplieawmcltwemﬁom
them sometimes gives us the impression
that we are ignored. I hope the Railway
Board and the Railway Minister will take
a serious note of this grievance of mine.

With these words I once more support
the budget proposals presented by the Rail-

way Minister.

*SHRI J. MATHA GOWDER (Nil-
giris) : Mr. Chiarman, Sir, on behalf of
my party, the Dravida Munpetra Kazha-
gam, [ rise to say a few words on the
Railway Budget for the year 1974-75.

This Railway Budget for 1974-75 was
presented to the House on 27th February,
1974, In previous years, by 27th Febru-
ary even the general discussion on the
Railway Budget would have been over.
But now, on account of political expedi-
ency the Railway Budget was presented on
27th February. If the Railway Budget
containing increase in III class passenger
fares and in freight rates had been pre-
sented earlier, as was being done in the
previous years, the ruling party would not
have been able to come to power in the
U.P.. and in Orissa, Just because of the
elections in the UP, and in Orissa the
Railway Budget was presented after the
elections there were over. It is obvious that
the ruling party would adopt any means to
win in elections and to retain power.

1 from the Opposition Party, or for
that any other Member belonging to the
Opposition Parties, need not refer to the
inefficiency and  corruption prevalent in
the Railway Board. Now it has become
the prerogative of the ruling party mem-
bers to criticise vehemently the function-
ing of the Railway Board. In the meeting
of the Congress Parliamentary Party held
on 4th March, the ruling party members
mhi&lyuhiu!nfthehﬂmym

*The original spoech

Tamil.
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because of its major contribution to the
railway revenues. Last vear this time
8000 wagons were on the run every day
on the 8. E. Railway. But now only
4000 wagons are on the move every day,
as a result of which huge stocks of jute,
conl and steel are getting accumulated.
It is really regrettabile that steps have mot
been taken to avert this strike on this
most important Railway.

fares have been increased considerably to
1974-75 Railway Budgel.

There is also another reason for this
son1y state of affairs. So far, mo Railway
Minister has been permitted to hold this
porifolio continuously for a five year term.
If a Minster is there for a full term of five
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i 5. Matha Gowder] Plan period? I would like to know whether

hon. Misietey ol Rallwiys s acquminted

thirty paise ticket, be has to purchase a
pistform ficket costiog 50 paise, For a
man who actually travels it is 30 paise and
for a man who is stationary it is 50 paise?
This kind of anomaly should not have been
permitted in the Railway Budget proposals.

The frequent changes in the Railway
Ministers have led fo this sorry state of
affairs where the Raflway have becn losing
every year during the past 7 vears and no
concrete steps have been taken to muke the
Railways work efficiency and profitably.

Now, 1 will come to goods traffic. I
need elaborate the fact that the Railways
play a vital role in the economic growth of
the country. We find that the growth in
goods traffic hus mot been uptlo the antici-
pations of the Railways. But all the while
the freight rates have been going up. Inspite
of inc ased revenue from freights, the
Ruilways have also been losing year after
vear In fact, the loss has been increasing
though the freight rates have also been in-
creased. During the first Five Year Plan
the average increase in goods traffic was §
million tonnes per annum; in the second
Five Year Plan it was 8 million tonnes. But
from 1960-61 onwards the increase in goods
traffic was of the order of 4 million tonnes
only, None in the Railway Administration
seems 10 have gone into the reason why
there has been steep fall in the growth of
goods trafic from 1960-61. In 1972-73 the
increase was of the order of 6.9 million
tonnes and in 197374 5.6 million tonnes.
During the Fifth Five Year Plan it is ex-
pected that the goods traffic will go up by
25 million tounes and 1,00,000 wagons
would be required in addition duriog this
period, According to the Railway Minister's
Budget wpeech, only 12000 wagons would
be available every year during the Fifth
Plan perjod, 1t is also (o be noted that only
60% of the installed capacity is being nti-
lised for manufacturing wagoos. If the
wagons are joing to be in short supply,
how the Railways ate golng to move ad-
Jitional 2S million tontes during the Fifth

the Railways have given thought to this
question of provision of adequate nuthber
of wagons for tramsporting additional 25
million tonnes of goods trafic during the
Fifth Five Year Plan period.

Sir, on sccoumt of the increase in freight
rates proposed im 1974-75 Railway Budget,
the coal price is expected to go up by 20%.
If the coal price goes up so steeply, natu-
rally the price of products manufactured
in coal-based industries will go up. 1t is
calculated that the freight increase in 1974-
75 Budget would be of the order of 11%.
There is no doubt that this will pive a
further fillip to the already increasing
prices of essential commodities. 1 would
like to give certain statistics to show to
you how the freight rates are being in-
creased year after year surreptitiously, In
1960, a supplementary freight charge of
54 was levied, which was raised to 10%
in 1963 and to 12% in 1964. In 1965,
the Railways did away with the supple-
mentary freight charge by merging it with
the mamn freight charge. But in 1966,
again, the supplementary freight charge
was restored by leving 3% supplementary
freight charge, which was raised to 6% in
1967 and to 9% in 1968. In 1969 under
the name of ratiomalisation of classification
of goods, after merging the supplementary
freight charge, the freight rates were fur-
ther raised. In 1971-72, 1972.73 and
1973-74 the same devious means were
adopted by the Railways to increase the
freight rates. In 1974-75 also the tame
approach seems to have been followed for
increasing the freight rates. 1 am really
surprised that will all this increase in
freight rates, the Railways continue to in-
cur losses vear after year. It is pot of
much concern to the Railway Ministers
that the prices of essential commodities
might go up because of increase in freight
rates; he seems to be primarily interested
in filling up his depleting coffers. Again,
I come to the point what has been done by
the Railways to find out the reasons for
the losses om the Railways imspite of regu-
lar increase in freight rates.

Simitarly, Sir, the ruling party swears by
s commitment to the abolition of poverty
in the coumtry and ajso by its determina-
tion to resolve the problems of common
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people. But in 1974-75 the Railway reve-
nues would go wp by Rs. 16.48 trores of
rupees on account of the increase in XII
Class passenger fares. I would not bhave
felt if the Railways' revenne goes up by
this amount on sccount of increase in I
class fare, or airconditioned class fare.
No; the Railways should collect this much
money from the common people. I
understand that the loss to Railways on
account of ticketless travel alone is of the
order of Rs. 30 crores per annum. The
loss on account of theft of railway property
is Rs, IS5 crores per annum. If the Rail-
way Administration had taken suitable
steps to reduce the losses on account of
ticketless travel and theft of railway pro-
perty, there would have been no necessity
at all to increase the III Class passenger
fare which would yield Rs. 16.48 crores.
I would like to know from the hon. Minis-
ter of Railways that the concrete steps have
been taken by the Railway Administration
in this regard.

Before 1 conclude, 1 would refer to the
woeful neflect of the needs of Southern
Railway. When Shri Hanumanthaiya Wwas
the Railway Minister, he formulated cer-
tain schemes for Southern Railway. I
have the apprehension that perhaps be-
cause of that he was removed from that
portfoo  Shri L. N. Mishra, the present
Railway Minister, scems to be more inte-
rested in the development of northern
region. I will give you certain examples
to prove my contention,

In Jalarpet, Tiruppathur and Katpadi of
Southern Railway, Jaggery is getting piled
up for want of wagons to move it to
Maharashtra and Gujaral. There will be
no wonder if the price of jaggery goes up
in Maharashtra and Gujarat The traders
of Maharashtra and Gujarat may go even
to Tiruchirappali and bring the jaggery to
Jallarpet, but from Jallarpet there is no

wagon to transport it to Maharashtra and
Gujarat.

No new traffic survey and no new line
works have been incosporated in 197
75 Railway Budget for Southern Railway.
Last year also I referred to the ulow prog-
ress of the prowramme of undergrovnd
tube-railway in Madras city to remove ihe
traffic congestion. [ would like to know
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the steps being taken to cxpedite the work
of underground tube Railway in Madras
city.

Skri Hanumsnthaiya had proposed the
conversion of certain metregange track in-
to broadgauge track so that there would
be a direct rail link between Kashmir and
Cape Camorin, 1 would like to know from
the hon. Railway Minister the progress of
conversion of metregauge track into broad-
gauge track on tbe Southern Railway
which has got 60% of its track in metre-
gauge.

Sir, you know that Tuticorin will be-
come a major port in the Fifth Five Year
Plan 1 would like to know what propo-
sals the Railway Minister has to connect
Tuticorin with broadgauge track so _tha!
this major port can contribute eﬁechYely
to the economic growth of southern region.

Lastly, T would refer to the stopping of
train to Ootacamund, which is known 85§
the Queen of Hill Stations. 'me reason
given for the stoppage of train is u.)al
shortage. I want to kmow whether trains
to Simla and Kashmir have been stopped
for want of coal. I would like to appeal
to the hon. Minister of Railways to revive
this train to Ootacamund, which thousands
of foreign tourists would Bike to vin‘t_. Un-
less Shri L. N. Mishra proves by action 1n
meeting the needs and growth of Southern
Railway, he will probably be accused of
being partial to the development of soul'h-
ern region. It will also be construed oy
the people in the South thai no other Rail-
way Minster was 80 partia} to the needs
of Southern Railway like Shri Mishra,

1 appeal to him that he should look inio
the poiats that 1 have raised and do  the
needful,

With these words, T conclude my speech.

SHRI K. GOPAL (Karur): 1 rise 10
support this budget. Enough bus been
waid about the details of the budget allot-
ments etc. So, within the fimited time al
my disposal, I shall confine n'melt ounly
to certain problems of my constituency and
to certain policy miatiers on which T would
like to get some answers from the hon.
Minister.

The policy decision, cepecially with re-
gardtoncwlm;emmcw wih
every Minister. One Minister ssys, that
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pew Hnes should be there but they should
be commercially viable. Another Ministier
comes and says that the railwayy being a
public utility transport system, it need nol
be commercially viable but it should
serve as & public utility transport system
Now, Mr. Mishra has come and said that
in the interests of the development of back-
ward areas, this orthodox method or princi-
ples of commercial viabibty should go and
new lines should be there. I welcome it.
I do agree that if new lines are laid in
backward areas, it will be the first slep
towards having infrastructure for the deve-
lopment of industries and the later induos-
trialisation of those areas. I would like to
know what exacily is the position of Gov-
ernment. Let them come forward with a
concrete policy statement with regard to
the new lines,

Coming to the admuuistration of the
railways, there appears to be s fop-Leavy
munagement, and the overheads are heavy,
Many times, Memhers from both sides
have criticised the functicning of the Rail-
way Board. My contention is that the
Railway Board is not the umy monster,
but the entire system has got 10 te changed.
The present system that we have got is the
one inherited from the imperialist British,
but we are still continved it. I am not
against the Railway Board, azd 1 am not
against the individuals at all but J want
the entire system 40 change and decentrali-
sation to be there. We sbuuld give more
powers to the zonal railways. After all,
what is the general manager doing nowa-
days? He is only sitting hie a postmaster
sending whatever comes to the Raflway
Board and then receiving it back. So, de-
centralisation of powers should te there,
and the general manager should be given
more powers to deal with moaliers. es-
pecially local matters,

Coming to punctuality of trains, what-
cver might have been the policy of Shri
Hanumanthaiys, it musi be said to b's cre-
1 that be uw 10 & thal punctuatily was
maintained and Iate rumnig was complctely
climinated becaust he hold the people 8t
the top responsible and he said that the
performance of the rafiways especially
with regard to punctuality of running
iruing would alons eomitibute o their
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crements and promotions. So, cverything
was all right. But 1 do not know what had
happened during the las¢ one Yyear, and

again things have gone back to the old
state of affairs,

SHRI L. N. MISHRA : Many things
have happened.

SHRI K. GOPAL : Coming to the ques-
tion of reservation there was a commiltee
of Members of Parliament which went in-
to the entire system of reservation and they
had given some suggestions about how the
racket in reservation conld be completely
ubolished. I do not know what has happen-
ed to the Committee’s recommendations. [
do not know whether the recommendations,
if implemented, will h€lp remove this sort
of malady on the Railway.

Coming to the transport burden on the
railways, particolarly coal mavement, this
does not pertain only to the Railway Minis-
try. There is a very heavy burden on the
railways with regard to the movement of
coal. From what I hear—I am just think-
ing aloud-—if the coal is washed and semt
straightway you release 35 percent of the
wagon capacity. Of course, the coal may
cost more, but correspondingly the usage
of wagons on account of coal will also
come down. This is what 1 have been to'd
by people who know. This might be exa-
mined apart from having a thermal <tation
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Where to
wash the coal ?

SHRI D. N. TIWARY :
washeries.

SHRI L. N. MISHRA : We are very
much short of washeries.

SHRI K. GOPAL : As I said, I am
thinking aloud. It is up to them to exa-
mine it and take it up, if feasible.

In the
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eailways staff becsswe there is 0o  Tecord
as such. This sort of thing should be im-
proved.

There was an idea to have an expiess
train from Kanyakumari to Kashmir. This
was mooted a couple of years ago, I do
not know what has happened to it Is it
still alive? Is it going to come ?

SHRI J. MATHA GOWDER : Nothing
will come.

SHRI K. GOPAL : Wil it come at
all 7

Last year, when I spoke on the De-
mands of the Mmistry, 1 had demanded a
raitway line between Tuticorin and Salem
because there is heavy traffic there conse-
quent on the coming up of the fertiliser
complex and the Salem steel plant. We
wrote several times represemting this mat-
ter. ‘To most of the letters, we ROt A
routine letter in Feply with a note attached.
1 want this matter to be wseriously con-
sidered. There is a fesling rampant in the
south—I do not subscribe to it—that with
regard t0 new limes, we are not given any
kind treatmemt. We got 140 km. from
Bm;ﬂuew&dmwhichw-nnclim
which was comstructed five years ago and
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which should cater to the
‘Pleass do not cancel the
train which is convement.
Erode can lcave in the morming, go (0
Trichy and retorn. You will get a lot of
traffic’ This is a matter which I should
settle with the Geoeral Manager. But 1
failed there. Hence § am raising it here.
Because the road transport operatorns are
more powerful, and they can scuttie this
move. So, 1 request fhe hon. Minister of
Railways to kindly logk into this aspect of
the matter.

SHRI P- G. MAVALANKAR (Ahmada-
bad) : Mr. Charman, Sir, 1 am sever tired
of saying that our railways are not merely
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say that the publication entitied “Central
Facts and Major Problems™ in particular
tells us in a very romanticist style—tells
us of the challenges and tasks that are faced
by the raflways, and the Herculean effort
with which they are trying to meet the
increasing needs and demands which are
inevitable in a developing society, especially
when we are finding ourselves in a techno-
logically advencing world. Therefore, while
1 want to say & few fhings by way of criti-
cal observations, I want it to go on record
when I say that we in this country must
take legitimate pride in the fact that our
railways not only are the largest in Asia,
the fourth largest in the world and the
second largest in terms of the public sector,
etc., but in comparison to many railways
in many parts of the world, we have been
doing a fairly good job. I think a word
of appreciation is therefore absolutely
essential,

But having said that, T want to suggest
one thing. Are we looking at these prob-
lems of the Indian Railways from, as I was
saying at the very beginning, a broadly
national angle and also tackling some of the
problems on a priority basis ? I request the
Railway Minister and his able colleague to
tell us what kind of priority schedule the
railways have, not only in regard to the
setting up of new lines—of course, they are
of the highest priority to be sure-—not only
in regard to having modernisation in the
whole operation of the railways, but also
in terms of priorities for the type of passen-
get amenities, and the types of passengers
to whom the Railways wish to cater.

I am glad that the Minister has increased
the air-conditioned class fare atmost to the
level of air fare. it is good. Those who
can afford to travel by air-conditioned class
can pay these increased fare. We know that
there are only two types of people who
travel these days by air<conditioned class :
those who are paid by the Government or
by the public séctor corporations, or who
have enough money from other sources.
Only those people travel by air-conditionsd
class. We cannot sfford to do so, left {o
ourselves. But that is not my complaint.

9—1148L55/73-m28+6.T4--GIPF,
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I am gind the Railway Minister has increas-
ed these ACC fares. Jn a socialist society,
when we are going towards an egalitarian
society, we shonld do that, and we should
tap the highest level which constitutes only
a small minority. But my point is that when
Government are raising the passenger fares
of the third-class travelling people, are the
Government also simultancously adding to
the convenience and the comforts of the
third class passengers ? My complaint or
my difficulty is that when the passenger
fares are constantly rising, the passenger
facilities are continually falling. This, 1
cannot accept. I can understand marginal
rate of increase. I think I am right when
I say, and the Government will check me
if I am wrong, that even after the rise in
prices, risc in the cost of ticket and other
things, in the Indian Railways, the cost of
travelling per passenger is still comparatively
much below the cost per passenger in many
other parts of the world. I think that state-
ment is valid.
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MR. CHAIRMAN ;: Order, order. The

hon. Member may continue tomorrow.

18.00 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIJAH) ;: With your permission, Sir,
1 rise to announce that Government pro-
pose to take up the Statutory Resolution
secking approval of a Notification dated
Ist Januvary, 1974, increasing the export
duty on hides, skins and leather at 4.30
P.M. tomorrow the 6th March, 1974. This
has been necessitated to meet the require-
ments of the Indian Tariff Act which stipu-
lates the adoption of this Resolution within
IS days from 22nd February, 1974 when
the Notification was laid on the Table of
the House.

18,01 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, Marck 6,
1974 {Phalguna 15, 1895 (Saka).





